
C, 

THE 

LEGISLATIVE ASSEMBLY DEBATES 

(Official Report) 

Volume VI, 1938 

( uth September to 2oth September, ltJJ8) 

EIGHTH SESSION 

OP THE 

FIFTH LEGISLATIVE ASSEMBLY, 

1938 

,. 

� 

Pu1ILlaD BY Tm JI.UrACJD. OP PmlLIC4S'IOJr .. J>a.m. 
Pannm, BT Tm MANAGER, GoVl':RN:11.ENT OP lllJllA Puu, lhJill4. 

JIii. 

10 

14th September 1938



Legislative Assembly. 

President : 

THE HONOURABLE Sm ABDUR RAHIM, K.C.S.I. 

Deputy President: 

, MR. AKHIL CHANDRA DATU, M.L.A. 

Panel of Ohairmen : 

MB. S. SATYAMURTI, M.L.A. 

Da. Sm ZIAUDDIN AHMAD, C.I.E., M.L.A. 

Sm H. P. MODY, K.B.E., M.L.A. 

MR. A. AIKMAN, C.I.E., M.L.A. 

Secretary : 

MIAN MUIIAlflr[AD RAFI, BAR.-AT-LAW. 

Assistants of tne Secretary: 
MR. M. N. KAUL, BAB.-AT-LAW. 

KHAN SAHIB S. G. lliSNAIN, B.A. (upto 1.ith August, 1938). 

RAI BARADUR D. DUTT (from 16tA August, 1938). 

Marshal, : 

, CAPTAIN HA.TI SAaDAR NUR AHMAD KHAN, M.C., I.O.M., I.A. , 

Oommittee on Petitiona: 

MR. AxHll. CHANDRA DATTA, M.L.A., OhaimllJn. 

MB. A. AmMAN, C.I.E., M.L.A. 

Ka. M. S. Any, M.L.A. 

anD GJIULA)( BBIK' NAIRANG, M.L.A. 
lIB. N. M. JOSHI, M.L.A. 
K4ML&D 11 



VOLUME VI.-12th September to 20th September, 1938. 

PAGBS. 

MONDAY, 12TH SJ:Pl'BJOIp, 1938-
Btarred. QueBtions and 

Answers 

Umtarred Question and 

1989-
2033 

.Answer • 2033 
Motion for Adjournment re 

mishandling of the Shiva 
Temple affairs in Delhi-
Withdrawn . 2033--35 

2249-50 
Criticism of Mr. President's 

Rulings out&de the House 2035 

Report of the Public 
Accounts Committee on 
the Accounts of 1936-37. 2035-

2218 
The 'Motor Vehicles Bill-Dis-

cuaaion on the considera-
tion of clauses not con-
cluded . . 2218-49, 

The Prevention of Cruelty to 
Animals (Amendment) 
Bill-Presentation of the 
Report of the Select 

22~ 

Committee 2263 
Statement of Business • 2263----64 

TmcsDAY, 13TH SJ:Pl'lUIBlCB, 
1938-

Starred Questions and 
Answers 2265-

2311 
UDBtarred Questions and 

Answers • 2312-16 
Statements laid on the Table . 2316--17 

.' The Import of Drugs Bill-
Presentation of Report of 
the Select Committee 2317 

Resoluti~n re Financial control 
of Military Expenditure-

WlIDNBSDAY, 14TH SBP'.l'BIDIBB, 
1938-

Starred Questions and 
Answers 

Unstarred QuestiODa and 

2363-
2407 

Answers • 2407-11 
The Motor Vehicles Bill-Dis-

ouaaion on the considera-
tion of clauses not con-
cluded . • 2411-54 

THuRsDA.Y, 15TH SBFl'JD(6BB, 
1938-

Starred Questions and 
Answers . 2455-86 

Short Notice Question and 
Answer • ~90 

Unstarred Question and 
Answer 2490 

The Motor Vehicles Bill-Dis. 
cuaaion on the considera-
tion of clauses Dot con· 
cluded • 2490-

2536 
FBmAY. 16TH BJIIPl'lUIB.II&. 1938-

Starred QueBtions arad 
Answers . 2537---60 

Unstarred Question and 
Answer 2561 

Statements laid on the Table . 2061--62 
Motion for Adjournment re 

Shiva Temple affairs in 
Delhi-Disallowed . 2563 

The Railways (LocaJ. Autho-
rities' Taxation) Bill-Intro-
duoed 2563 

The Ajmer Merwara Munici-
palities Regulation 
(Amendment) Bill-Intro-
duced • 2563---64 

The Motor Vehicles Bill-Dis-
cuaaion on the considera-
tion of clauses not con-
cluw-.A • 2564-

2618 ___ Ad_o_pted_ &8 amended . 2318--62 I 
-----~--------------------------12 



11 

Members Sworn 2619 

Ami.ngements re Ringing of 
the Division Bell • 2619-20 

Statement laid on the Table 2620 

Thelndian Income-tax (Amend-
ment) Bill-Re-appoint-
ment and appointment of 
certain Membe!llto the 
(%lect Committee 2620 

The MotOr Vehicles Bill-
Passed as amended. . 2620-46 

Th,e Indian Emigration (Amend-
ment) Bill-Passed as 
a.mended . 2647-72 

MONDAY, I11TH SEPrEKBER, 

1938-

Starred Questions and 
-·Answers 2673-

2702 

The Prevention of Cruelty to 
Anim.... (Amendment) 
Bill-Diaouaeion on the 
collllideration of l~ 

not. concluded .  • .:' 2702-50 

TuESDAY, 20TH SEl'TEl\(BER, 

1938-

MemberSwom 2751 

Starred Questions and 
ADllWers . 2751-70 

Unsta.rredQuestions and 
Answers • 2770-71 

statements laid on the Table . 2771-73 
Allotment of a day for' the dis-
cussion of theReporta of 
the Public Accounts Com-
mittee and prolongatiOn 
of Sessions withont giving 
sufficient notice . 2773-78 

. The Prevention of Cru6lty to . 
Animals (Amendment) 
Bill""';P&88ed as amended. 2778-

2804 
The Employment of Children 
Bill-Passed as amended . 2804--1' 

The Employe1'8' Liability Bill-
Passed as amended _ 2814-21 

The Indian Aircraft (.AJpend-
ment) Bill-Paesed as 
amended . 2821-24 

The Indian Tea Cess (Amend-
ment) Bill-Passed. . 2824-30 

The Indian Pa.tents and De-
signs (Amendment) Bill-
~t one  2~ 

The Hindu Women'8 Right to 
Divorce Bill-Introduced. 2830--31 

The MU8lim Dissolution of 
Marriage Bill-Referred to 
Select Committee 2831 

Message from the Council of 
State 2843 

.' 



LEGISLATIVE ASSEMBLY. 

Wedn6lday, 14t1 September, 1938. 

The Assembly met in the Assembly Chamber at Eleven of the Clock, 
Mr. President (The Honourable Sir Abdur Rahim) in the Chair. 

STARRED QUESTIONS AND ANSWERS. 

«(J) 0Iw. bswDs. 

WOBKING OJ' COAL Mnms. 

1001. *111'. Amarendra Hath Ohattopadhyaya.: (a) Is the Honour-
able :Member for Labour aware that the Coal Mining Committee (1937) 
writes that ' workings were allowed to deteriorate " and will the Honour-
able Member state who was responsible for that , 

(b) 'Yill the Honourable Member be pleased to state if the Mines 
Department has got no responsibility in the matter , 

The HODourable Sir Muhammad ZafruIlah JDum: (a) I am unable 
to trace the quotation. The second part does ,not arise. 

(b) I assume that the Honourable Member is ~ e in  to methods 
of working in mines. The Mines Department has at pr6sent no power 
to interfere with the methods of working in mines so long as these 
methods do not endanger human life or safety. Under regulations 
whi(,h it is hoped shortly to issue the Mines :Qepartment will have power, 
however, ,to prohibit undesirable methods of working. 

Mr. S. Satyamurti : So far as safety in mines is concerned, may I 
know if Government have carried out all the recommendations of the 
Coal Mining Committee for protection of human life and limb of 
those who are working in the mines T 

The HODourable Sir Muhammad Zafrullah Khan : I should require 
noti ~ of that question. 

;.t'"';"; 
ScBUTINY OJ' THE WOBK OJ' TII1i: )bOB DEPABTMENT. 

, .1002.*111'. Amarendra Nath Ohattopadbya,a: Ca) Will the Hon-
ourable Member for La.bour please state if it is proposed to scrutiJ!ise the 
work of thE, Mines Department before the question of increment to litalf af 
the Department is considered. , 

(b) What is ~e number of inspections in ll ~  

, (c) How many inspections are held ~ ll  < per inspector Y 
."!.'>': 

(d) What is the number of mines per ins e to~ , 
'( 2363 ),' 

L396LAD A 
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(e) How much money. is spent annually for the staff of the Mines 
Departmellt under the heads (i) salary (ii) travelling allowances T 

(f) What is the total number of fires in the coal mines during the last 
five years ~ , , 

(g) Wbat is the number on percentage basis , 
(h) Has the Mines Department any such thing as a code of procedure 

fer mine examination, and are allY such instructions ever issued' If so, 
~n t are'they , 

(i) Is it not a fact that the Coal Mining Committee recommends an in-
Cl'E'ase in the salary of the Chief blspector of Mines from Rs. 2,500 to 
~  , . 

, The Hononrable Sir .'DhNmaa.1f Z&fralIah Khan: (a) Yes, if the 
Honourable Member is referring to the question of an increase in the 
staff of the Mines Department. 
. (b), (c) and (d). The Honourable Member is referred tc:l the annual 

'l-'ep'ot't-of'the Chief Inspector or Mmes, copy of which is availaMe in the 
Library of the Home. 

(e) (i)Rs. 1,28,435\ d' 19 .... ..,., 
Cii) Rs. 30,274 J unng "0-"', 

(f) 16 new fires; total 74. 
(g) 2·9 new; 10·9 total. 
{h) No. It would be inadvisable to have such a code beeause 

conditions vary so much in mines that an officer must arrange his ins-
pection to ensure that it will embrace all the essential features at iI. mine 
and to obsetve an:y defects likely to arise due to particular practices. 

(i) .Yes. 
·Mr. X. 8anth'8:ilam: May I know whether it would not be tt ~ 

~ ono i l to consolid.ate the mining staff under this department With 
the mining statI of the State Railways , 

the Bom.'Dr8.bie Sir lIulqtmmtul Za.fra11a.h Kha.n: That is a new 
'81iggestion. I cannot say anything on it now. 

lIr.lt. Santhanam; May I ask the Honourable Member to consider tha:i rtS11g'g-estio'n ., ..•.. . 

The Honourable Sir, ~ l  Za.fru1lah Khan: If the suggcs-
tion is put o ~ I 'Will 'loOI[ mt6 it. 
'_ : . ~~  . .. JOIhi.: -Jl,av I ask ~ t e  Govenmen.t prGf*le ·to.intro-
Q1l-ee,l-egislation to give eRect to the recommendations of the Coal Min-
• Committee f • 

fte Honourable Sir Muhammad Zafru1lah JthBa: The l tt~  Wi 
under considerationb:gt; I am anable to speeify- any exact date, when a 
decision will be reaciied. 

Prof. If. G. Ranga : Is it not a fact that this matter has been 
under consideratlott ~ tiHn'e than -a Y'ea'r 1 

The HOIlourabJe Sir Muhammad WraUah Khan: That may be. 



STABBED QUESTIONS AIm AMlWBBS. 

Mr. 8. latyainurti : In so far as protbction to 'human life and lun 
is concerned, will Government expedite the matter f"Or the purpose ~ 
introducing the necessary legislation to'give them adequate p(')Wel'8f 

The BODOun.ble Sir Muhammad Zafrullah Khan: That will be 
borne in mind. 

CaEATlON OF A POST OF SECltETARY TO IlIB EXCELLENCY THE 

GOVERNOR GENERAL. 

]003. -Mr. S. latyamurti : Will the Honourable the header 'fit. the 
Bouse be pleased. to state : . 

(a) whether Government have sanctioned or have under cont.empta-
tion the creation of a new post of Secretary to His Excellency 
the Governor ·GeDeral or the Viceroy or the Crowa Bepn-
sentative, in addition to that of the Private SecretaJ:y ; 

(L) if so, the reasons therefor; 
(t) the extra cost involved including all eharges ; 
(d) the duties of the new oftlce ; 
(e) whether it is proposed to consult thl! Assembly in this matter .; 

and. 
(f) jf not, why not T 

The lIoDour&ble Sir Knbammad Zafrullall Klwl: The ~tl l l 
oould have been es~ to the Honourable the Home Membbl"; 

DEMAND OF INDIANS IN BRITISH GUIANA. 

1004. -Mr. I. Satyammti : Will the Seeretuy to tlt.e Departmeat tel. 
~ ti  e l~ ad Lands pleae state : M" _ 

r 

(a) whether his attention has been draWl). to the demands of Indians 
in British Guiana : 

(i) for 8 chanp of the British Gai8D& eeutitlltiOD. providing for 
an elected majority .. a wider franehiae j 

(ii) for the appointment of an Indian Agent General £er ~tis  
Guiana as recommended .to the Governor General of l:iidia 
by the Indian Legislature ; . 

(iii) for tJt.e appointment of luger_bel- of q_ilIed appliBIMB 
to the Civil Service ; . 

(iv) far tM rigid enforceant of dIi eompaJeer; eciaJltiOil ordi-
1IaIl08; _d 

(v) fol' the freedom of Government smoola from denominational 
control; ,\'-' 

(b) ~et e  Government have taken any ste«Jn the matter ;.and 
{cl wbMt1I.e.lMeat poiition is , 

~  ~ 

Sir Girja Shankar Bajpai: (a)-(c). Government have BeeD a 
pnu report of. l'elloluWms on the lBubjeota ~~ by. v..our-
.... e K.lM'r. 'llle .. · appear to baH :been adopfled d.ariJw the ..... 

L398LAD d 
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centenary celebrations of the East Indian Community in it~ Gqiana, 
but no copies have yet reached the Government of India with any re-
quests for specific action. Government consider the appointment of an 
Agent to be the first objective and, as the Honourable Member is aware, 
they are doing everything they can to ensure its attainment. 

Prof. N. G. Rang& : Have they made any representation to the Gov-
ernment of India to the effect that they should send some representa-
tive of theirs to assist them in pres"nting their case before the Local 
Government , 

Sir Girja Shankar Bajpai: No. They have made no such repre-
sentation to the Government of India, but on the question of principle: 
'J have already answered a number of questions previously. 

Mr. I. latyamurti: So far as the appointment of an Agent is COI1-
cerned, may I know at what stage the matter stands now , 

Sir Girja Shankar Bajpai: The matter stands at the stage of re-
presentation to the Colonial Office. 

Mr. Lalchand Navalrai: May I know whether in regard to these 
appointments there is any ratio fixed for the appointment of Indians , 

. Sir Girja .Shankar Bajpai: I am afraid I do not know whether 
fhere is any ratio fixed for any race. 

Mr. I. Satyamurti: With regard to the other matters than the 
appointment of an Agent in which the Government of India are in com-
munieatioD,with the Colonial Office, may I know if they have taken or 
propose to take any steps in respect of the several other matters' meD-' 
tioned in this question Y . 

Sir Girja Shankar Bajpai : MY' Honourable friend will observe that 
:.tilatters, such as, the appointment of a larger number of qualified Inc;lians 
to the civil service, tile ;,iiP.9. enforcement of compulsory education and; 
t4e . freedom of Governmeiit schools from denominational control, are 
matters of detail which e ee~ can best be taken up by the Agent when 
he is appointed. On the constitutional question we want to hear really 
what thede'tailed' views of the Indian community in British Guiana 

.are before we deeide whether we ought to take up the matter. 
':',:¥i-. S.8a.tyauiurti: So far as part (a) (i) is concernb'd, I take it 

"that· the last senten¥ in the answer was with regard to the change in 
the British Guiana constitution. If so, may I know whether Govern-
ment are in touch ~it  'the Indians in the colony in order to find out 
what tht:ir opinions are iB this matter' 
::. Sir Girj&; Bhatikar i~ i  The Indian Association in British 

Guiana does address the Government of India on important issues, and 
I .llave ,no doubt .w.h.atsoever that .if it attaches importance to, this ques-
tion of constitutional reform it will address t ~ Goverpment of India 
t ~ ~ J ' 

Seth GovindDis: Have Government received any representation 
from the British Guiana Iridian Association regarding the appointment 
of an Agent there , 
.:. , 'Iii- Gir)a iIliankar Bajp&i: I have already said that '\titbregard 
ttr'alI" thti mattei's which ~~ mentioned in clause, (a )ef the questiOn the 

~ I,. 
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GDvernment have seen the resolutiDns which were passed by the Indian 
AssDciatiDn. We have received no. official cDmmunicatiDn yet. 

Prof. N. G. Ranga : Is this compulsory education ordinance also' ex-
tended to the Indian community , 

Sir Girja Shankar Bajpai: I think the compulsory educational 
ordinance is supposed to be applicable to all sections of the community. 

EXHIBITION OF INDIAN CINEMA. F'ILKB. 

1005. oJMr. S. Sa.tyamurti : Will the Honourable the ComDlerce Mem-
ber ~ pleased to state : 

(a) whether in respect of the sanction of cinema films for e i iti~ 

Government have considered, or propose to consider, the 
question of imposing a quota to Indian films being exhibited ; 

(b) whether Government have been addreSlled on tbis matter by 
the industry eoncerned ; and 

(c) whether Government ha"Ve come to any decision ; if so, whitt 
it is , 

'!'he Ho.no.urable Sir Muhammad. Za.frulla.h Khan: (a) Government 
have considered this question. 

(b) Yes. 

(c) Yes. Tht': matter primarily rests with the PrDvincial Govern-
ments. . 

1IIr. S. Satyamurti: So far as the Government of India are concern-
ed, since they have considered the matter and they have CDme to. SDme 
decision, may I know what the decision is , 

. The Honourable Sir M'ubammad ~ n  That is what 
I have said in answer to part (c). They have come to a decision and 
the decision is that the matter primarily rests with the Provincial Gov-
ernments. 
. " 

Mr. S. Satyamurti : Will the Central Government address the Pro.-
vincial Governments in view of the fact that this is a matter'of an. ~ 

India .importance-J am. not saying that it is Federal Dr Centl'8l-and 
iii view of the necessity of developing on proper'and sound lines the 
Indian film industry , . '. .-

"Mr. N. M. Joshi : Do it in your seveJ;l provinces. 

The Ho.no.urable Sir M'uba,mmad Za.frull&h Khan :  J have no doubt 
that the Honourable Member's questiDn win COlnb' to· the notice Df the 
Provincial Governments. ' l . 

'Mr. Abdul Qaiyum : May' I know what is the attitude of Govern-
ment about this matter in centrally administered areas f 

'!'he Ho.nourable Sir Muhammad Zafmlla.h;Khan: So far 'as the 
~eni ll  adDririisteredareas are concel·JlIm., , thilJ'-problem is very insig-
nificant . 

. : ~ i  Sub8dai':-May I know whetber:the Government of India 
have" accepted Dr rejected the principles on whieb the· quota syst6lU iD 
films is adopted in' the United Kingdom , 
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• JIonova.ble Sir Muhammad Zafrulla.h KhaD: No. They have 
neither accepted nor rejected the principle. As I have l e ~  said, 
they feel that this matter is primarily for the Provincial Governments. 

Mr. S. Satyamurti : In view of the fact that Delhi is the Capital of 
India and is in thti direct charge of the Government of India, and. there 
are a large number of theatres both in New Delhi and in Old Delhi, 
may I know whether the Government of India have considered or will 
consider the policy of introducing a minimum quota of Indian ·films in 
all the theatres in New Delhi and in Old Delhi' 

The Honourable Sir Muhamma.d Zafru1lah KhaD : The number of 
theatres in Delhi is yery small· as compared with the numbt.r of 
taeatres all over India. 

ltfr. K. Santbanam : With reference to part (a) of the question, 
may I know whether the Provincial Governments have got the power 
to restriet the importation or exhibition of foreign films' 

The Honourable Sir Muhamma.d Zafrallah Khan : That is a consti-
iutional question, but so far as the Government of India ar&' concerned, 
the Honourable Member will infer from the reply to part (c) of the 
ClGeSt.len that Provincial Governments have got power to deal with. this 
matter. 

Seth Govind Daa : Delhi being a very important centre Oil account 
of i:ts being the most important place in Northern India, from which 
about half the revenue on films is dbl'ived; will Government consider 
the advisability of having a quota system in Delhi , 
'.' fteBono1U'&ble Sir Muhmmail Za.frullah Khan: I have notp.ing 
to add to my reply. This is a matter of argument. 

.. jf"JJt'li 

UmON JACK ~  OVER-THE LEGISLATIVE ASSEMBLY ·BUILDING WHEN 
THE AsSEKBLY IS IN SESSION. 

1006. ·Mr. S. Satyamurti : Will the Honourable the Labour Member 
please state : 

t.> Ute authority or sanction undeJ;' which the Union Jack is flown 
over- th.e Legislative Assembly building when the Assembly is 
in Session; 3Hrn. .. 

(b) to whom the flag belongs and whe arranges for the hQisting 
of the flag e e t ~ day ; 

(e) "heu.er the Leader of the House haS consulted the Honourable 
the President or; the leaders of parties in this matter ; 

!d) if DOt, whether he ~ oses to do so now; if not, why not; 
and 

.. (e) ~ e  e~ proposes to ascertain the practice in Bl'itaiu and 
'he self-go-vemitlg ~o  in· this matter and report to 
this House r lfB, 

!be Be .. able Sir lIIubaQ!!a8A ZafrullahKhan : (a) I w-.ld lI8fer 
1Ih :1Id.ft1'&ble Member to tile "ply .give.p. tQ part. (b.) 0(* .. ¥o:tlQ 
Lal Saksena's starred questio., No. l320 on the 11th April, 1938. . .. ~  



STABBBJ) QUESTIONS AND .ANSWBBS. 

(b) The flag belongs. to Government and its hoisting on the Legis-
lative Assembly building is arranged for by the Central Public Worb 
Department. 

(e) No. 
(d) No. 
(e) No. As already stated in the reply to part (b) ofMl". Saksena's 

question referred to. in (a) above, the practice in the case of the Legis" 
lative Assembly building followS that in t.ae British Houaes of Parlia-
ment. 

Mr. S. Satyamurti : In view. of the fact that there is a difference of 
opinion in the House, may I know the reason why in answer to part (d) 
the Honourable Member says that he does not propose to, consult the 
Honourable the Presidbnt in this matter' 

The Honourable· Sir Muhammad Zafrulla.h Khan : Because there is 
no necessity to do so. 

rer.. S. Batyamvti.: There is ,no difference of opinion· in the House 
of Commons ahout the UnioJl Jack ; but here there is a difference of 
opinion. Whethb"r we are in a majority or in a minority time will sbow. 
&me of us object to the" flying of this flag. May I know the reasons 
whv the Honourable Member refuses to consult the Honourable the 
President and the Leaders of Parties in this matter ? 

The Honourable Sir Muhammad Zafrulla.h Khan : In a matter like 
this, it is not necessary to consult anybody. Government decide the 
matter. 

Mr. S. SMyamurti : Are Government aware of the fact that a llU'ge 
section-whether we are in a majority or minority time' will show--of 
this House o ~ t to the flying of this flag when we are sitting here, 
and may I know why Government persist in flying it , 

The Honourable Sir Muhammad Zafrnllih lthan : The Honourable 
Kember has already said that objeetion has been taken $0 this prac-
tice. 

Mr. Lalcll&nd Navalrai : Is the House in possession of the esi~  
dent and under his control, If so, why has his consent not been .... 
tained '.1 

The Honourable Sir Muhammad Za.frQ.Uaoh Kh&n: I have on " 
previous occasion declined to make a pronouncement upon the autho: 
Pity of the President with regard to the Houq:- I am. afraid a misuuder-
t~in  ar0ll8 on that occasion. I do not want to debate the Pelati" .. 
o ~~s of Gonrnment and the President in. epswer to a l le en~ 

questIon. 
Mr. 8. Satyamurti : May I know whether Government claim the ~~ 

right to fly the Union ~ ack, without so mueh ~ getting the leave of 
the Honourable the PreSIdent to do so , "":1 

!"he HODourable Sir :Muh&nlmad ~ i n : Yes. 
Kr. S. Sa.tyamurti.: n~e  what law ,_ , " . 

. , . 'l'he ~ e _ ""ha,.,mJU! ~ ~  F()Uowing tile 
practice in the Hollse of Commons. e~e it no law- to t4e ont ~ .. . . . , ~ . . . 
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QUEsTION AND .ANSWER IN THE HOUSE OF Co)o[ONS ABOUT THE 
.AMENDMENT OF THE GoVERNMENT OF INDIA. ACT. 

]007. "':Mr. S. Satyamurti: Will the Honourable the Leader of the 
House please state : 

<a> whether his attention has been drawn to the recent question 
and answer in the House of Commons about the amend-
ment of the Government of India Act provi.ding for direct 
election to the Federal Lower House, £(\1' power over 
finance to be vested in the Lower House, ar.d for amend-
ment· of sections 112 to 117 of the Act, arid the st t~ ent 
that Government have no intention of aski,ng the Parlia-
ment to reconsider the amendment of the Act; 

(b) whether the answer was made in consultation with the Gov-
ernment of India ; and 

(c) whether the Government of India consulted any public opinion 
in instructing the British Government in this manner' 

The Honourable Sir Muhammad Zafru11ah Khan : (a) Yes. 
Cb) No. 

(c) Does not arise. 

Mr. S. Satyamurti: With regard to the answer to _clause (bj of the 
question, may I take it that this announcement was made in the House of 
Commons by the British Government, without consulting the Government 
of India f 

The Honourable .if Mubammad Zafrullah ltba.u. : With regard to 
that particular answer, Yea . 

•. S. Sa.t:ya.murti: With regard to part (c), may I know whether 
the Government of India have consulted public opinion, after the answer 
given in the ou~ of Commons, in regard to the speeifiedemands in 
muse (a) of the question , 

. . The onou l~ lir ~  Za.frullah Kba.n : There was no oeea-
Iton to eon suit publIc OplD. . ;" 

Dr. Sir Zia.uddin AlrIIla'd : With regard to part (a), may I know 
whether the information of the Government of India is baled only on press 
reports or they had some ~ unie tion from the Secretary of State' 

. '!'he Honoura.ble Sir :Muhammad Zafru11&hltba.n. : The Government 
Qf India's informat}lF is .b. a.'led both upon J>ress reports and upon the 
report of the proceedlilgs ~ l  the, House of Commons. 

Dr. Sir Zia.uddin ~ : Did they receive a communication from 
the Secretary of State on 'is question' 

,.;, 'nul. HonOUl"8b¥ .. ~ .M'n"ammad Zafrulla.h :J]Ia.n : It would be quite 
eaSy to answer that question"ut as,a matter of Pl'jnlliple, G9'9iirnment will 
not disclose either the tact or the nature ot such communiCations. 
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DmBcrroBSllIP OJ!' THB" INDIAN "INsTITUTE OF ScmNCE, BANGALOBE. 

1008. *Seth GoviDd Das: Will the Secretary for Education, Health 
aud Lands please state : 

(a) whether he is aware that Sir C. Venketa Raman of the Indian 
Science Institute, Bangalore, has sent a representation for 
the post of Director of the Institute ; 

(b) whether the Governing Council consulted him about the appli-
cation of Sir Raman ; 

(c) who is going to be appointed as Director of the Institute ; and 
(d) whether he has recommended any body in particular for the 

post , 
Sir Girja Shankar Bajpai. : (a) Yes. 
(b) No. 
(c) Nc. decision has yet been reached. The Council of the Institute 

have invited applications for the post by advertisement. 
(d) No. 
Mr. Lalcba.nd Ravalrai: May I know how many applications have 

been received , 
Sir Girja Shankv " Bajpa.i : I do not know ; the applications will be 

addressed to the selection committee appointed by the Council. 

DEPUTATION OJ!' MATCH MANuFACTUBEBS ASKING ]!'OR PBoTBCTlON 
AGAINST CoJIPBTITION BY SWBDISlI COHBINBS. 

]009. "'Beth Govind Das: Will the Honourable Meruber lor Com-
merce please state : 

(a) whether a deputation of match manufacturers waited ona member 
of the Central Board of Revenue, the Commerce Secretary 
and the Economic Adviser, in May last, represtmting their 
case for protection from competition by Swedish combines ; 

(b) whe.ther Government examined their repreSElntation; 
(c) whether Government arrived at a decision in the matter ; 

and 
(d) if so, what the decision is , 

. !'he Honourable Sir Muhammad Zafrollah Khan: (a), (b) and (c)." 
Yes. 

" (d) I would refer the Honourable Member to the a.nswer given by me 
in this House on the 6th e ~eni e  1938, to parts (c) and Cd) of hie 
~ e  question No. 760. 

FALL IN THE PRICE 011' RICE. 

1010 .... Oorind"nu ~ i  the Honourable M&Dlber for <lom-
merce please state: " 
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(a) the ,9ua,ntitiea of rice" br-oken, ~  and ~ o~ into 
thIS country (i) from Burma, and (ii) from other countries, 
dlJ,l'wg the last calendar year; " 

(b) the amount of custom duty realised on that commodity ; 

(0) whether Government propose restricting the dumping of 
Burmese rice in India either by imposing prohibitive duties 
Or otherwise ; 

(d) whether Government are aw/t.re of the heavy fall in the price 
of rice in' India as a result of the dumping of rice from 
outside ; and 

(e) what action he has taken to counteract the fall in the price 
of this important commodity of the country 7 

The  Honourable Sir Muhammad ZafruDah Kha.D : (a) A statement 
is laid on the table. 

(b) Rice, other than broken rice, and paddy are free of duty. Im-
ports of brokern rice from countries other than Burma are subject to an 
import duty of 12 annas per maund, but there were no such imports dU!1-
ing the year 1937 and no customs duty was realised. 

(c) No. 

(d) The price of rice, after a temporary set-back, has shown a 
marked improvement in recent ,month&. 

( e ) Does not arise. 

8faMme'" ~ eM qllGtahliu 0/ riu, trGk_ ,,;es .tIIl ~ i~ iftlo India (i) Jr-
B_ .nd (ii) from oUter /lOU""'iu, during elle year 1937. 

Rice 

~ en i e .• 

Paddy 

From 

Burma. 

1,238,CK6 

0 ~2  

44,641 

Other 
OO1Illtries. 

TODB. 

2811 

~  

2,779 

*Not separately recorded before April 1937; figures of ol&lluary, February a.nd )(arch 
lta'7 included under rice. ' 

NOTB.-Figurel prior to April 1937 represent o~in  trade (extemaJ) of Burma witlt all 
other provincea pl .. non-British ports in India. 

t ~~ ~ ~  du*y ia i ~ l  :dC.", . o~ ~t e  
cowltries, may '1 kiiow why it is not imposed on Burma ti e~ 1 ,,' 



The BOIlOun.ble Sir Kul1a1DD'S4i. ZafntUah QIm :. There is no duty 
on rjce from Burma or anywhere else. 

Dr. Sir Zia.utWill AbmaA : In view of the treatment meted out· to 
Indians hy Burmans and the u ~ Government, will not Government 
now impose a duty on rice , 

The Honoura.ble Sir ltIuba.mmad Zafrullah Kha.n : No, Sir. 
Mr. S. Satyamurti: May J ask whether the attention of Govern-

ment has been drawn to a rt:cent statement by a Minister of Burma to 
the efl'ect that they are already contemplating a revision of the J ndo-
Burma trade agreement f May I know whether the Government of. 
India are taking steps to look into the ma,tter in tilne, as this revision 
ia due ] R months hence T 

The Honoura.ble Sir Muhamma.d Zafrulla.h Kha.n : I should like to 
have notice of that. 

UNDIED CUSTOMS NOMENCLATURE PREPARED BY THE ECONOMIC 
COMMITl'EE OF THE I.EAGUE OF NATIONS. 

1011. *Seth Govind Das: Will the Honourable Meluber for (Jom-
mciree be pleased to state : 

.(H) whether he hal!. received.a copy of the unified customs nOmen-
()lature prepared by the League of· Nations' Economiq. 
Committee ~ 

(b) whether he has decided to ~l e some of the complex problena 
by applying the simple solutions advised by the CommitteC\ 
to make the Indian Customs nomenclature simpler ; 

t~ ) when he is likely to give e1feot to it i and 
(J) whether he is prepared to make a copy of the unified customs 

nomenclature . available .to the House' . I . . 

The Bonoura.ble Sir M:uha.mmad ZafruUah Kha.n: (a) Yes. 
(.h) and (0). The Honourable Member's attention is invited to 

~ s 3-6- of the Statement cd Objeots and Reasons of the Bill to 
QQDiOlidate the law relating to customs duties, introduced in thit;; House 
on the 27th August, 1934 8Ild passed . into law as the lq.dian Tariff Act, 
9~  . 

(d) Copies aM available in the J.Jibrary of the ~use  

I\Am.u. DiSCRIMINATION AGAINBT INDIANS ON RMLW.AYtJIN AnuCA. 

1012. *Seth Govind Du : Will the Secretary for Education, Bealtll.. 
IUld ~  please state -! 

... ~ . ., 

(a) whether his attentiOil has been drawn to the news pUblishecl 
in the AmnIa Bazor Patrika, in its dak editio.ll of ,be 8Ot.U 

~il  1938,. under the tio~ ~ ~ .on ~i ti~ i~  ltail-
ways" i . . 

(\:t} et ~ Ill{ ht.a ~ ~ ~~ to. ~t t ttte. dignit'J.·aDd 
prestige of Indians ansmg out of the lt ~~ ~ t .h1- ~  
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Railway authorities in Africa in discriminating Indians from 
Europeans ; and 

(c) whether he has represented the mattel' to His Majesty's Gov-
ernment for a change of the racial policy beiIlg pursued ill 
railways of the Tanganyika area' 

Bir Girja Bha.nka.r Bajpa.i: ( a) Yes. 
(b) and (c). Enquiries have been made and suitable representa-

tions will be made if necessary. 
Mr. B. Batyamurti : Does it stop with representation' Will not Gov-

ernment make a protest , 
Bir Girja Shankar Bajpai : :My Honourable friend ma,Y ~st assured 

that the word • representation' in our vocabulary covers protests as 
well. 

Beth Govind Das : This has been going on· for a very long time , 
Sir Girja Bhankv Bajpai: Mv Honourable friend drew attention 

to a comment in a newspaper and -that, as far as I can make out, was 
published some time in April. 

Beth Govind Das : No doubt this comment was published recently 
but this discrimination has been 'going on for a very long time. 

Sir Girja Shankar Bajpai: My Honourable friend is imparting in-
formation. My attention has not been drawn before to this particular 
kind of discrimination, namely, that when officials of the r!lilway hap-
pen to be travelling then Europeans are put in the first class and 
Indians are put in the lower class. 

REPORT OF THE TARIPF BOARD ON THE PRoTECTIVE DuTY ON 
MAGNESIUM: CmoRIDE. 

1013. *Mr. 1[. Santhanam : Will the Honourable the. Commerce 
Member state: 

(a' whether the Tariff Board have reported on the continuance, 
Or otherwise, of the protective duty on :Magnesium Cbloride; 

(b) what the fi/!'Ures of the imports of this article nre into this 
country and from which countries ; and 

(c) when Government expect to receive the report Ilnd tnke action 
thereon' 

The Honourable Bir Muhapnnad Zafrulla.h Khan: (a) and (c). 
Yes. The Report has been received by Government and is-under exa-
mination. . . .' 

(b) The Honourable Member is referred to tne Accounts relating to' 
the sea-borne trade of British India, copies of which are in thfl Library 
of the House. 

1Ir. 1[. Bantbanam : How long have Government been considering 
this report , 
~ ~  The Honourable Sir .Mulua.mmaA Wrallah Khan: I cannot give the exact· e i ~ . ,. :;: ', .. ' .. 
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NEGOTIATIONS POR INDO-BRITISH TRADE AGREEMENT. 

1014. ·lIIr. K. 8aDthaD&m: Will the HOJ1ourable the Commerce 
Member state : 

(a) the latest stage at which the Indo-British trade talks stand. ; 
(b) whether Government propose to publish the memorandum of the 

non-official advisers to the Indian Trade delegation ; 
(c) the reasons why they have not published it 80 far; 
(d) whether any arrangement has been arrived at between the Gov-

ernment of India and the British Government in respect of 
cotton; 

(e) if so, what the arrangement is ; 
(f) how much longer Government propose to eontinue the Ottawa 

preference and the reasons therefor ; and 
(g) whether Government propose to consult the .Assembly before 

finally signing the agreement , 
The Honourable Sir Kubammad, Zafrullah Kban.: (a) The Honour-

able Member's .attention is invited to the anS\l"er given to part (a) of 
Mr. T. S. Avinashilingam Chettiar's question No. 175 during the current 
Session. 

(b) and (c). I would refer the Honourable Member to the answers 
given to parts (b) to (d.) of Seth Gonnd Das's question No. 428 during 
the current Session. 

(d) and (e). An ' arrangement in respect of cotton' is one of the 
quest.ions receiving attention in connection with the Indo-British trade 
,negotiations .. 

(f) I would refer the HOnourable Member to the ansW!'r8 given OD 
the 17th September, 1936, to the supplementary questions arising out 
of part (a) of Mr. Satyamurti's que!ltion No. 452. 

(g) The Honourable Member's attention is invited to the answers 
given to Mr. T. S. Avinashilingam Chettiar's question No. 425 duriiig 
the cUrrent Session. 

Mr. X. Santha.na.m: May I know whether Government intend to 
make an announcement after the dispersal of the .present ..Assembly and 
before the beginning of the next session T 

The Honoura.ble Sir Kubammad, Zafrullah Khan : I am quite unable 
to say. The report of the unofficial ad\isers is under examination and 
Government can make no statement till after the examination is com" 
,·pleted. ' 

Mr. K. SanthanaJD·: Will Government consider the advisability of 
making their announcement while the Assembly is in session during 
November f 

The Honourable Sir Kuhammad, Zafrullah Khan: H there is an 
announcement to be made, Go\'ernment, will 'make it at the earliest 
opportunity, irrespective of the fact whether the Assembly is sitting or 
not. 
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Mr .•. latyamurti: May I take it that Government will decide the 
C,luestion of consulting the House before deciding to conclude the agree-
Jii:ent, after they have come to certain cO!lclusions and they have not shut 
out the possitility of the House being consulted T I take it from hiIJ 
answer that he will make an announcement in time and that no agree-
ment will be concluded without consulting the House. 

'!'he BCIIlOUl'ableSir Jt4uh,a.mmad Zafrullah Xhan: The Honourable 
Member may not make any such assumption one way or the other. 

lIIr. Manu Subedar : May I know whether the gag which has been 
put Oil the advisers of Government in respect of se~ e  of the facts in 
their hands has been lifted or whether it still continues! 

i'he Honourable Sir Muhammad Zafrallah XhaD: If the Honour-
abl-e .Member will withdraw the word" gag ", I will answer the ques-
tion. 

Mr .• &Jl1l 8ubedar: I have no objection to its withdrawal 

T.he Honourable Sir. Muhammad, Zafrullab Xhan: It has been 
underntood between the unofficial advisers and Government that no 
reports are to be published pieCe'Ineal, but that when t1te whole ~ 
is conduded, all the available information will be published. 

Mr. lIII&Im Bubeda.r : In view of the assurance which the Henour-
able M"ember gave at the beginning of this session that e o ~ the end 
of the session at least sOme information will be given if not the fi:Da1 
announcement, may I inquire whether this report will now be pub-
lished , 

'!'he Honourable Sir Muhammad, Zafrullah Khan: No, Sir. The 
f'eport catmi)1; be published pieeemeal until the final conelusion of the 
matter. 

lItIr. S. Satyamurtl.: With regard to the answer to part (b) of tb-e 
questiOn, may I know if Government ha ..... considered the effect On the 
trade of this country of the indefinite continuance of the Ottawa pre-
ferences, because they are unable to come to an agreement au tll.,y 
.tand eGmmitted to .continue them , 

The Honourable 8ir Mahamma4 ZafralIIIl Khu : No, Sir, the hit-
ernment do not stand committed to grant th'ese e e e i~ indefiJlitel7. 
TJaeir sole object is to avert 01 ist n~ to the trade of tee C8Ilntry 
IUl.d tile moment they are ·able to come to some definite conclusion oue 
war or the ot8er witll regaN to this matter, action will be taken. 

l!Ir. S. Batyamurti: Will Government give some indication of the 
time within whiCh tltese Ottawa pl'efereneel will eith.er end lOr be 
1'elleWed by '& new &greement 1 . 

'!'he Honourable Sir Muhammad, Zafrullah Khan : I was hoping ttlitt 
lmigllt be ill a poiJitioD. about this t.iBoe to tI'O'me t8 ilOme e ll ~n at 
It1lf8t ,...ita regud to the prograDUDe but the advice I have received from 
Ute uCJfticial advisen raises so many oqaestions that I am afraid th.ere 
will be further delay before Government can come to a conclusion. 
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•. •. Satyamurti: Are there going to be any ~ t e  ~oti tion  
with the Boai'd 0f Trade, 'Or are the Government of India going to-
decide this matter by themselves with the help of such ~ e as they 
can get in this country ? 

The Honourable Sir MuhalDlll8d. Za.frulla.h nan: I cannot say 
when I can give any information because the report is still being exa-
mined in the Department. I had asked that it should be put up to me 
btcause I knew there were bound to be questions in the- ~e ~n  I 
have read through it. So. far as I am concerned, there can be no fur-
ther action in the matter till it has been analysed and exa1llined. 

•. 8; Satyamurti : Will Government at least give an assmance 
that there will be no further negotiations and the matter will be decided 
now-after so many years , 

The Honourable Sir ltIuha.mmad Za.frallah XhaB: I believe I have 
in answer to a previous question told the House that sO far as t can see 
there will be no occasion f0!" ine or anybody else to proceed tn the 
United Kingdom again in connection with this question. 

REPORT OF Td T.AlUFFBoARD ON'l1IE SuGAR INDUSTRY. 

1015. -:Mr. K. Santban&.tn: Will the Honourable the Commerce 
Membe!' be pleased to state: 

~ the date on which Government received the report of the Sugar 
TarUr Boud ; 

(b) when Government propose to publish it j 

(c) the reasonB for the delay; 
(d) whether Government are aware that there is a great element of 

uncertainty in the industry on account of this long delay in 
the publication of this report; and 

(e) when Government propose to take any action on the report , 
The Honou.ra.ble Sir .1!IIJamnwl t.a.fruUah 1Ol&n: (a) The report 

was received 00 the 17th December, 1937. 

(b) to (e). I ;vould refer the Honourable Member to the answers 
given on the 24th August, 1938, to Seth Govind Das·· 'Starred question 
No. 430 and its Buppietnentaries. The report is still under cQDSidera-
tion. . 

... GoriM D.:: • 1t .il()t .. feet tM.t MC'&VltIe tItae fte'W "eMI'n for 
sugar-cane has already be.gun, the fact·ories are at a very great disad-
'tb.'t..age without knowing ~ et e lt decision in this matter , 

The Honourable Sir Kubunmad Zafrullah Da : I -am .ot _weN 
of that fact . 

... 8. ~  Kay I Do. 1ri¥ether *is report l'eMmW •• 
the continuance of the present prottletive duty, ·ed - ~t «MIlOt 
like that, and that therefore they are keeping it back, lIDtil thElJ can 
take lhe COutltry lty sutp'tiseby aim61lttcing ~ ~ 'ana then 
publish 'the .t'f!PO'rt , • 
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fte Honourable Sir Muhammad Zafru1la.h Khan : Does the Honour-
able Member expect me to tell him what the recommendatiOns of the 
report are' 

lIIr. X. 8anthanam: Are Government aware of the disturbance to 
the industry caused by these prolonged deliberations ,. 

The Honourable Sir Muh.ammad Zafrullah lthan: No, Sir. 
Mr. Manu 8ubedar: Will Government consider the possibility of 

taking some intet'im action in view of the excessive stocks of sugar the 
Bugar manufacturers are carrying , 

The Honourable Sir Muhammad, Zafrullah Xhan: If the Honour-
able Member seeks by that to get to know the contents of the report 
piecemeal, I am afraid I cannot gratify him. 

Seth Oo\'ind D&8: By what date is it expected that t1!e o e n~ 
ment will come to a d-ecision , 

The Honourable .8ir J[uhamma.d. Zafru1lah lthan : I am unable to 
8ay. 

l't'Ir. President (The Honourable Sir Abdur Rahim) : Next ques-
tion. 

InoBT OF FOREIGN COTTON IN INDIA. 

1016. -Mr. K.8anthanam: Will the H<mourable the Commerce 
Member be pleased to state : 

(a) whether he has reCeived any communication from the Buyers 
and Shippers Association, Karachi, urging Government to 
prohibit the importation of foreign cotton in .India by impos-
ing a duty on such imports, the proceeds of which should be 
utilised for research work for improving the existing medium 
length staples and introducing long staple strains of cotton, 
and also the imposition of an additional duty on foreign im-
ports of yarns which can be manufactured in India j 

(b) whether Government have taken, or propose to take, steps to ~ 
that Indian mills enjoying protection buy more and more of 
Indian cotton and less and less of foreign cotton j and 

(c) the value .of foreign.cotton imported by Indian textiles mills 
so far as information is available ? 

0',· .'lhe Honourable Sir lIuhajnmad ZafruIlah Khan: (a) Yes, Sir. 
(b) I would refer the. Honourable Member to the answers given on 

the 15th August, 1938, to Sardar Mangal Singh's starred question No. 190 
and its supplementaries; .. 

(c) The information is available in the Accounts relating to. the 
"Sea-borne Trade and Navigation of British India to which the' awnttion 
of the Honourable Member is invited. 

Mr. Lalchaud Bavalrai : May I know-with regard to the answer 
to part (a) of the question-if Government give any protection for the 
purpose of the growth of the long-staple cotton in India-that is, by way 
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Gf a protection against imports or by some other meaJ;l8, .so that ;research 
ntight J>e ~ e  for the purpose 8f the cultivation of long-staple cotton 
in Siud 1 - . 

The Honourable Sir Muhammad Zafrullah Khan : 1 .r-annot tlay with 
particular reference to Sind but the Honourable Member is aware that 
there is a duty on the import of foreign cotton. 

Dr. Sir Ziauddin Ahmad : Have Gbvemttlent taken .. any .action to 
~ o e and increase the growth of long-staple cotton in this ou~t  , . , . ;. . 

Sir Girja Shankar Bajpai : Yes,. Sir, the Indian Central CottoriCom .. 
mittec IJas been striving towards the attainment of that object for som' 
time. My Honourable friend may be interested to know that the area 
under improved varieties of cotton. in Madras; Sind and the Punjab ia 
steadily increasing. .... . . . 

Dr. Sir Ziauddin Ahmad : May I know what is the maximum length 
they hr.ve so far achieved Y . • . 

Sir Girja Shankar Bajpai: I should like to have notice of that-I 
CDuM 110t say off-hand. 

PrOf. N. G. Ranga : May Lknow why is it that the Bombay Mer-
chant.s' Chamber also has made a somewhat similar recommendation ~s 
this Karachi Buyers' and Shippers' Association in L'egard to prohibiting 
the imports of short-staple cotton into this country? May I ask why 
the ~o e n ent of India have not taken any action whatsoever /;luG. 
compelled the Indian mills which enjoy protection at the expense of t ~ 
taxpayers of this country to purchase more of Indian cotton ~ , 

The Honourable Sir Kubammad Zafrullah Khaa: It is a composite 
question ; with regard to the first part, I would require notiee j witq 
regard to the second part, I have noticed a deaire in this House and out-
side with regard to the increase of duty suggested in part (a) of the 
question. I shall look into the matter. 

Mr. S. Satyamurti : With regard to the answer to part (b) of the 
question, may I know whether Government. in view of the fact that thi" 
textile industry enjoys protection, will take steps to persuade them aud 
if necessary to compel them, as the price of this protection, to buy more 
and lllore of Indian cotton and less and less of foreign cotton ,.il 

The Honourable Sir Muhammad Za.f'rullah Xhan.: That is what I 
have replied to in answer to Prof. Ranga's question . 

• TRADE BETWEEN INDiA AND 'TlIil: UNITED STATES OF AMERICA. 

1017. ·Mr. It. nt n ~ Will tlie Honourable the Comlilet'f!e 
Member be pleased to state : 

(a) whether he is aware that an Jrioian Chamber of Commerce for 
America has been formed in New . York to promote t ~ 
between. India and the United States of America i. 

L396LAD B 
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lb) whether the Trade Commissioner from India to the United. 
States of America, Mr. Malik, has got into touch with 
this body; and 

(c) whether active steps are being taken by him and by tbe Gov-
ernment of India to promote Indo-American trade, and if so, 
what those steps are , 

The Honourable Sir Muhammad Za.fru1la.h Khan: (a) and (b). Yes. 
·(c) The Indian Government Trade Commissioner, New York, opened 

bis office there on the 4th July. 193M, and no report of his activit.ie'inpa.rt 
··from a preliminary report describing the conta-ets he was in~ has 
10 far been received. I may, however, add that one of the principal 
-duties of the Trade C0P.':missioner is to develop the market [or r ndian 
goods in the United State8 of America. 

Mr. !t. Sa.ntba.nam: May I know whether the report of t i~ Trade 
Commissioner is available in the Library , 

The Honourable Sir M11bammad Zafrullah !than: I do 'not think so. 
Mr. It. Sa.nthanam : Will the Honourable Member lay it On the 

t.able , :.f:" 

The Honourable Sir Muhammad Zafrullah !than : I do not think 
t e ~ is anything in that that can be of general interest. 

Mr. S. S&tyamurti : Have Government considered the effect on a 
possible Indo-American trade agreement of the recent Anglo-Ameril:an 
trade agreement, and have they taken any steps to protect India's 
interests 1 

The Honourable Sir Muhammad Za.frullab Khan: There is n ques-
tion down today with re1:[d to that. 

MONEY SPENT ON SCIENTIFIC AND INDUSTRIAL RESEARCHES. 

1018. *B&bu Ka.i1&sh Beha.ri L&l (on behalf of Balm Baijnth 
Bajol"ia) : (a) Will the Secretary for Education, Health and Imnds be 
pleased to state the sum of money spent by the Government of India 
on s~ienti i  and industrial researches, separately, during each of the 
last five years , 

(b) Do Government contemplate providing more money for these 
researches in future' If not, why not , 

au: Girja Shanka.!" Bajpai: (a) The compilation of a complete IItllto\-
ment would involve a disproportionate expenditure of time and labour. 
The main lV"ants made by the Education, Health and Lands :ind COIIl-
merce Departments have, however, been shown in the statement which 
I lay on the table. It will bc understood that, in addition, a great deal 
of scientific research work is undertaken by the Archaeological Surgey, 
the Survey of India, the Public Health and Medical Services. and other 
Services of the various Departments of the Government of India . 

. (b) The case of each grant can only be considered on its merits with 
due regard to the financial situation. 



.... of IlI.Itit;Uicm or body. 

1. Imperial Council of Agricul-
tural Reeearch .. .. 

J. Imperial IDStitute of Sugar 
Technology, Cawnpore· .. 

I. Indian Central Jute Com-
mitteet .. .. .. 

,. Imperial Agricultural Research 
Institute .. .. .. 

I. Imperial VeteriDary Reeearch 
IDStitute .. .. .. 

e. Indiau Institute of Science, 
Bangalore .. .. 

,. Bose Research IDStitute, 
Calcutta. .. .. .. 

I. Indian Aaaociation for t;he 
Cultivation of Science, 
Calcutta .. .. .. 

8. Indian Research Fund Aaeo-
ci&tion§ .. .. 

10. Central Reaea.rch Institute, 
K_uli .. .. .. 

11. Forest Reaearch Iutitute _d 
College, Dehra DUn .. 

1. Foreat Reeearch Inst;itute and 
'College, Dehra Dun 

J. Indutrial Reaearch :S-u 

Grante • 

I 

1933.34. 1934-36. 1936-36. 1938-37. I 1937·38. 
-

I Re. Re. Re. Re. a.. 
8oIBJITDIO RBSBABOHBS. 

! ..... ..... J 

6,50,000 7,83,000 

8,91,364 9,38,833 

!M 
6,33,245 7, I 5,lfG2 

n 
1,50,000 1,50,OI?Q 

63,000 53,000 

18,000 18,o&r 

~ 
1,50,000 1,50,000 

1,96,714 1,87,716 

2,38,263 2.31,677 ) 

IJlD17IITBUL RBB:UJlOBKB. 

3,32,545 3,45,920 

28,211 

·9,50,000 30,l1,OOOt 12,29,OOOt 

1,10,026 2,86,000 

20,000 6,00,000 

8,93,209 7,21,014 7;27,800 

7,57,934 7,53,283 8.37,000 

1,50,000 1,50,000 1,50,000 

63,000 53,000 53,000 

9[( 
'. 
18,000 18,000 18,000 

1,50,000 1,50,000 1,50,000 

2,16,952 2,13,980 2,17,100 

2,40,978 2 ~  2,50,188 

3,29,5251 3,51,7641 3.58,702 

1,20,716 1,67,789 1,79,887 

-rhis Institute is maintained from Central Reven1l8ll from the 1st October, 1936. Prior 
t;o this date it WIB maintained by the Government of the United Provinces. 

1The Committee C&D1e into existence in 1936. 
tIncludllll Re. 2 lakhs given for the Provincial portion of the scheme for the improvement 

of Agricultural marketing. 
tAn average BUm between Re. 7 and 8 l&kha is spent umuaIly by the Indiau Reaearch 

l!'und Aasociation from its grants and &OC1IDlu1&ted funcla. 
LS96LAD .. 
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. ::,.,:'.' ;l\BltOM;' Oll'T1l1il' T:A:mF' BOAmfoN'l.1IE:Sud.n· INDtrsi'1tY.-:: - ~ ~ • 
. '. .... '. ...., ". ~  ", ~  ....., i .. 

1019. liMr. Amarenifra;' Naiii-bha.ttop&dhyaya" :- "( ~-  -will. the" i o~~u -
able Member for Comnierce be pleased to state if the Tariff Board has 
1inished its consideration of the sugar industry i~ lndia. a.wlif·.oo BcIard 
has submitted its report to the Government of India Y 

(b)" Will the Honourable Member be pleased to state if the question 
of protection to sugar industry in India was the subject of discussion by 
.the'l'ariff Board; and if so; wha:twG" thetf decision regarding fl1tlire pro-
tection t 

(c) Is it a fact that the report is in the hands of the Government of 
India, and is there for more than eight montbs ~ If so, will the Honour-
able Member be pleased;}D ~te why it has not. been laid on the table for 
the information of this House? 

The Honourable Sir Muhammad Zafrullah Khan: (a), (b) arid 
(c). J'J'be Honourable Member is referred to the answer given today to 
Mr. Sallthanam's starred question No. 1015. Copies of Tariff Board 
Reports are supplied to each Member of the Legislature immediately on 
pUblication. 

FISBING BY JAPANESE TIu.WLEBS IN THE BAY OF BENGAL. 

0~  "'Mr. Abdul Qaiyum (on behalf of Mr. T. S. Avinashilingam 
Chettiar) .: :Will ,the Honoutable the Commerce Member }llease state-: 

(a) whether Government are aware of the- statement of 
Dr. Stanley Kemp, President of the Zoology section of the 
British Association that' Japanese trawlers taking advant-
age of the complete lack of development Qf the Indian off-
shore fisheries are now visiting the Bay of Bengal, and there 
is a possibility that their activities will cause the Government '"'-
of India to realise how backward they are in fishery admib.. 
tration' ; (published on pgge 12 of the Hindu, dated the 
24th August, 1938) j 

(b) whether it is true ; and 
. (c) whether Government have taken any steps in the matter or 

preventing Japanese trawlers from coming into thc Bay 
of Bengal and developing the off-shore fisheries , 

The Honourable Sir Muhammad Zafrulla.h Khan: (a) Yes. 
(b) Occasional reports have been received, though not recently, of 

the aeth·jties of Japanese trawlers in the Bay of Bengal. 
(c) The matter is undcr cOJ1,uderation. 
Mr. Abdul Qaiyum : May 1 know how long this matter has beeD' 

under ('onsideration and when Government pl'opose to come to a decision' 
The Honourable Sir Muhammad Zafrullah Khan: Icrmnoi say' how) 

long it ~  been under consideration but the last report received wbout 
this kind of a('t.ivity of .Japanese tTawle1'S W8iS in Mat'ch, 1937. 
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~  J:_ : ; 

RAw PRODUCTS NECESSARY FOR THE MANuFACTURE OJ!' MOTOR CABS. -' .. ~ .. 

1021. *Mr. Abdul Qaiyum (on behalf of Mr. T .. S,AvUmshilingam 
(;hettiar) : Will the Honourable the l~~e l\ole.mber state.: 

(a) what are the raw products necessary ~ .tb.e :wfnufacture 
of motor ears ; . '" .' . 

'} .,. .. '-

(b) which of them is not available in Ipdja ;  , . ~ '., . , 

~t t e e has been any attempt to produce motor cars 
in this country, or to start a concern for ,this t!istter; 
and 

(d) if so, whether Government were asked for IlUppoill; by any .. 
body for starting such an indmtpY and 'with wbAt effect , 

The Honourable Sir Muhammad ZafruUah Khan: (a) and' (b). The 
information, as far as it is readily available, is given ;n'a ::itatement which 
I place on the table. .';,;'",.,'". ",' ''''';i - ,-. 

{c) Projects have been mooted but Government have D6 Wtmllatioll 
llJ to:;:he ~tellt~to i ~e  have e~ i~  intoe ~ t  ':) 

(d) Requests have 'been received from two parties and these were 
~ii ~i cOD.l:lidered. ~ o e tt  They, however, !oP4. t ~ lsel e  
l l t9 ~ ~ le  tot ~  '" .,;, .. -, , '--,> - ,  ,  ' 
!,rti!"; "" ~  'J.-' ..i ~ ••• 

t ~  . .  - ..•. -: '. ""!'. ,:; '.:', . ."'.; . . .: 

- i ~ ~ n~ ~~n  l t~ ~9 i  ~ 't":,i-:-,-tMIWfJ ~t to  oar •• 
'-':1': lt t - ~t e priDaipld ~ -~~~lo  e ~ etu e of motel!' 
.... : ';'4!..· t·:,. ~  :: ..... " .... ~ .... - ~ ':.,j .. ' ~  ... : •. ~  ~  .. ,". ~ ~ 

(a) IrolL ,,' ':,', '::-"-.', 'Ii: ,.,;r', ,'. ;":"''',:,;; ~  

Steel (various grades). 
Dr.;::::, 'eopper. 
t:ij;;,·, 'Aluminium; 

.:. 
" '" 
11'; " 

Zine. 

TiL 

, Obi'oDnum. ' 

t ~n  

H;,;." 

".'. 

.... ~ , ," , :.. ........ 

1  ; 

Lead. 
.... ~ ... :. ~ ........ "':' 

-r' ' 
" '. 

!'," 

Ru ~  . . ~ t~ ~ ~  

Carbon (for brushes). 

Bhella4 

Pdnt"piptent.. ud ~~i eR •· •• i ~  
:a.no.. 
Leather and Leather Clotla. 

-JJ.C!rae, ~  

Cofion ana silk materWa. 

." ... ':: '; '! ,:'fl1 ';"l 
. , :: :; ~ ~ i .. ~ il) 

~  ..... ~  . 
... •. ,,1. 

.  " rr, •• '''', "r 
•  l  . ~ ". ,,;"':. 

.'; ....... . ... ~~  

'.;, c'lI 

:":'. ~ t 

~ ";, 
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Sulphurie acid. 
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81Jlthetie reBiDs (,.g., Bakelite). 

:Electric laapL 

Poreelain. 
Electric i tn u ~ 
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(b) The following materials are not produeed in India at ~ , 

Alumini1Ull. 
Platin1Ull. 
CarboD· (for bnuh_, ate.).· 

e to~ . .. rr" " 
B1Jlthetie reIUIL 
Glau (plate rmd armoUred). 

··,.Wfta:-: 

(1) It hall been a.Wlled that II1lppliel obtaiD&ble from :s.r- C&1l be _laW 
in the· list of materials produced in India. 

r ')jJ; (I) Although mapy of the basic materials required fen the manufaetan 01 
the o o~t parts of motor ears are available in India, DO IWtable 
worbllops exilt iii· ~ i  for the eODvenioD of the raw materiaJ6 iDa. 
fiDiBhed compoDfDtI!L,uitable for motor can. For inBtaDee ball aacl 
roller bearings n~ti l component part. of motor ean. Tiaul 
are made from . ~lu lpecial grades of steel aDd although atee1 of 
IIllitable quality: miij be available i.Ja India, DO worlraJJ,ep. ill IacliA an 
at preaent capable of the manlifacture of ball bearings. The __ 
remark applies to, maDy other importaDt compoDents. 

'" ; ... ;,1 . 

. 'JIr. A.bdul Qaiyu. :; In view of the fact that there is a large demand 
for motor cars in this CJW.ntry, will Government consider the dellirabiliq 
ef ltarting a motor car factory at Government expense , 

.iil 
The Honourable Sir Muhammad Zafrallah Khan: No, Sir. 
1Ir. I. Satyamurti: Are. Government aware of the fact that the 

Honourable Mr. Giri, the Industries and Labour Minister of the Gov-
ernment of Madras, with the co-operation of Sir M. Viswesvaraya, is 
taking steps in this direction and have the Government of India been 
addrer.sed on this matter by any Industries Minister of any J.Jocal Gov-
ernment' 

The Honourable lir Mnbammad Zafrullah Khan : With regaTd to 
the firRt part, .I am obliged to the Honourable Member o ~e informa-
tion. With regard to the second part, I would require notice even if it 
is possible to disclose the information. 

Mr. I. Satyamurti : I merely want to know whether the Government 
of India have been addressed by any Provincial Government or by any 
provincial Industries Minister on the matter of the manufacture of Ulotor 
ears in this country. 

'lbe Honourable Sir Ilubamma,d Zafra11a.h Kban : I would require 
notice of this question. 
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Mr. I. Batyamurti: Will the Government of India take some steps, 
in view of the enormous interests for the financial prosperity of thiIJ 
country and also take some initiative to get into touch with the Pro-
vincial Governments and see if some pr{)gress cannot be made in thia 
direction' 

The Honourable Sir Muhammad Zafrullah Khan: I thought l.he 
Honourable Member had in his previous question given information 
with regard to some activity on behalf of one province at any rate, lLnd 
I thought that it was in connection with that that they would consider 
it u~ ess  to approach the Government of India. 

Mr. I. Satyamurti : I am asking whether the Government. of India 
will take some initiative in the matter having regard to the prosperity 
of the country. I wish I could impress my Uonourable friend with tho 
t>llrnestness with whieh I ask this question. 

The Honourable Sir Muhammad Zafrullah Khan :  I am impressed 
with the earnestness of the question, but the development of industries 
is a provincial subject. '. ". .  . 

Mr. lIrIanu Bubedar : May I ask what was the nature of the' qlle8-
tion that was asked from the Government of IDdia t 

Th& Honourable Sir Muhammad ZafrulIah )[han : They asked for 
all sorts of things. They asked for facilities and. eencessional' on' such 
a large focale that the Government of India ~u ~ nb¥cgive them. 

Mr. IIIaDu lubedar' : Will the onou til~ e e  give us a little 
explanation of the assistance asked for by ru::.Govermnent of Madraa, 
which the Government of India found themSeives.. unable to. ~e  to 
aCllording to their general policy , 

The HODOurabie lir Muhammad ZafruIii.b Khan: There was a 
certain aTnount of capital to be subscribed by the Government of India. 
a very hig:h degree of protection was asked for and: .., an unuertaking 
in ati\'anC'e to buy all Government requiremfUlts im the way of wotur 
ears and lorries from this particular concetJll).t Also a refund of duty 
nn all sorts of material and railway concessions., 

-r.r 

PRICE OF BUBJrfA. PETROL. 
~  

1022. *Mr. Abdul Qaiyum (on behalf of Mr. T. S. Avinashilingam 
Cbettiar) : Will the Honourable the Commerce Member state : 

(a) whether the imports of petrol from Burma are not liable to 
the duty, which imports from other countries are liable to ; 

\ (b) whether the petrol from Burma is also selling at the same 
price as that from other countries which pay a heavy duty; 
and 

(c) whether Government have gone into the matter and satisfied 
themselves that the consumer does not suffer , 

The Honourable &ir Muhammad Zafrullah Khan: (a) Imports of 
petrol from Burma are liable to the same cnstoms duty as imports 
from other foreiJm countries. 
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.. 
" (b) The Honourable Member is referred to the reply given by me 
on the 15th August, 1938, to Mr. Manu Subedar's supplementary queso 
\ion arising out of his starred question No. 208. 

(c) There was no necessity to go into the matter. 

SHARES OF HIs MAn:STY'S GOVERNMENT IN PETROL COMPANIES. 

':'.1023. *:Mr. Abdul Qaiyum (on behalf of Mr. T. S. in~s ilin ~ 
Chcttiar) : Will the Honourable the Commerce Member ~t t~ : 

.-
" 

(a) whether, iIi' any 6f the companies that are supplying petrol to 
India, His Majesty's Gev.ernment have shares; and 

(b) if so, in which of the c0mpanies T 
The Honourable Sir Mubamma4' Zafr1illah Khan: (a) and ~ 

~ G.Qvernment of. ;lndia havtl no. information. 
~  lr'Ir. 8. ~ u ti  Will Government make inquiries and ibi.d out 
the information Y . ... " ~ 

~  '1'heH"Onourable Sir Muhammad· Zafrul1ah xium': I have 3n!lwered 
that question befor,.,;::-::; .:; .•.. ~ ~  ~  _,' , .. . 
_. ))If, S. ~t i n ~ ti  ,I really want t~  ~l  Sir, why we 40 D9t ~t 
the'infOl1llatiOIi. - ' , ' ....... -';',' .. 

Mr. President (The Honourable Sir Abdur ~ i  Ida llc1 
know .. " 
.f.: ... S. Satyam11rtf': t 110 n~ know whell I ""all catcjl the Govelll-
itent in a proper ·mood. ," : " :., 

Mr. es ~ent ~e Honourable Sir 'Abdur Rahim): Apparently, 
t ~ at:e not today iil:·that mood. -.,... ' .. - " . " . ' ... .,.......,'.. . 

~ , .. ... . '. ~ 

. .' • 1 ~ . \ 

~  :FQRMATION QY'SEPARATE ANnHRA, KARNATAKA ll l ~  ~ 
;.>,' , :........ P,ROVINCES. ", 

- - "';''';''. 

1024. ·Sri K. B. Jin&t&ja Hegde': fa) Will tbe o~ou l~  t~ 
Leader of the House be pleased to state what were the recommendations 
of the Madras Governp:tent to the Government of India in respect of 
separation of Andhra, Karnataka and ~l l  areas and formation of 
aeparate t'espeetive provinces , 

(b) What were 'the reeomlMndatious' ()f the Bombay Government tq 
~ e  o ~ n~ent of India in respect of separation of KarDataklL areas alld 
o ~tion of Karnataka province T 

(c) Is it a fact that' the Madras Government recommended specially 
the formation of Andhra Province and not the Karnataka and Malabar 
Provincrs 7 

Cd) If so, what were the reasons advaneed , 
(e) What were the recommendations of tbe Government of India to 

the Secretary of State for India in es~t of fonnation of each of the 
1011owingProvinces : 

(i) Andhra, 
(ii) Karnataka, and 
(iii) Malabar or Kerata , 
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{f) Will the Honourable the Leader of the House be pleased to place on the table of the HOllse copies of the l'eeomlnendatious of the liadras, 
Bombflli and India Governments, and a copy of the reply 100eived from 
the Secretary of State for India? 

The Honourable Sir Muhammad Zafrulah Khan: (a) to (e). I have 
nothing to add to the statement l' made in reply to Mr. Santhanam'. 
$tarred question No. 62 Oll the 9th August, 1938. 

(f) No, Sir. 
Prof. N. G. Banp ; What is the latest position 1 
The Honourable Sir Muhammad Zafrullah Khan : The latest posi.-

tion is as I read out in that statement. 
Mr. M. Thirumala. Bao : With regard to part (c), have the Govern-

Plent of India received any further representation from the Madras 
~o e n le nt on t!!:is subject , 
. The Honoura.ble Sir Muhammad Zafrulla.h Khan: I am unable to 
say. 

DRAFT OF THE. RuLEs :IN l~  TID): INSURANCE ACT. 

1025. ·Mr. JllIanu Subedar ~  Will'tlie BMiourable the Commerce 
'tIt_ber state : ;-'. ;".: ..' ~ ~  . i~ 
~ .. ~  ... ' .. (a) whether the draft or" the rules in connection with the ns l ~ 

. ~ e  Act is ready ; and _. - ,;,. 
. ',J,. -. _.-.• __ •• u ~ ~  .. ~ . '..... • 

. '-. (b) ~e  the s4me is -gQiP.i. to be ~ e  availaole to the public ~  
'!'he Honourable 8U' Muhammad Zafrullah Khan: ~  No .. 

ESTABLISHMENT OF D:AlRY INDUSTRY·IN INDIA . 

. ~ - 1{)26. *I!r. Manu Subedar: (a') Will the Secretary for u tio~ 
Health and Lands please state whether finaDcialassistanee was giyeJt 
W· any . officer of Government for trai.nipg in d/!.iry.technology aDd in the 
manufacture of milk powder and 9n ~nse  milk , 

- ~ 

.' :' Jb) What happened to him' Were :his services utilised fo!' ~ 
mg o.ut the purposes for which he was sent abroad and -for which publi, 
mj:)dB" were spent' r .' '.. .' '._ . 
.. ·(c) 'W:ere quotations secured for t~e necessary plant and machinery, 
and had Government given ordElrs for the purpose of such machinery' 

(d) Have Government receiVJld any expert opinion on the possi-
bility of the est l~s ent of this industry in India' If so, will these 
~ o tR be made available to this House , -

'. Sir Girja JbankarBajpai: (a> and (b). The attention . of th. 
lIonourable Member is. invited ~o the reply given to Babu Baijnaa 
Bajoria's starred question No. 398 on 12th FebrUary, 1937.: 

- (e) No plant or machinery has actually been orde:red, the u~sti  
of securing quotations' has bot, therefore, ariaen. 
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(d) The attention of the Honourable Member is invited to Chapter 
VI of Dr. Wright's report, copies of which are available in the Libr&r1 
of the House. 

MANuFACTURE OF MILK POWDER IN INDIA. 

1027. *:Mr. Manu Subedar.: (a) Will the Secretary for Education, 
Health and Lands please state whether the reduction of duty on milk 
powder was the result of the recommendation of Mr. Wright' 

(b) Have Government considered the possibility of the manufacture 
of milk powder in this country and, if so, what steps do they propose 
to take to encourage such manufacture in the face of the present relaxa-
tion of import duty , 

(c) Was there a scheme sanctioned by Government, or the Imperial 
Council of Agricultural Research, to experiment on the ~ nu tu e of 
these products (manufacturing of milk powder and condensed milk) 
ill India' 

Cd) Who were the authors of this scheme' 
(e) Did this scheme materialise' If not, why not , 
Sir Girja Shankar Bajpai: (a) No. 
(b) The Honourable Member's attention is invited to the e ~ 

given to parts (a) and (e) of his starred question No. 694 on the 7th 
Karch, 1938. . 

(c)-(e). The Honourable Kember's attention is invited to the 
reply given to parts (e) and (f) of his starred question No. 695 on the 
7th' March, 1938 . 

. Mr. Manu Subedar : With regard to part (b) in connection with 
which the Honourable Member has invited the attention to his previous 
reply which was equally unsatisfactory, may I inquire whether since 
Karch last the Government of India have seriously taken into con-
sideration the desirability of manufacturing milk powder in this 
eountry' If so, what steps they have taken since March last' 

Sir Girja Sha.nkar Bajpai : I think the Honourable Member ~ l  
not have remembered the answer which I gave. At any rate, I do not 
subscribe to the suggestion that the reply which 1: gave was unsati. 
factory. What I said on that occasion was that a difference of opinion 
had arisen as to whether it was worth while undertaking an experiment 
-'-!that was all that had been contemplated-into the semi or quasi-com-
mercial scale manufacture of milk powder and that we were awaiting 
the appointment of the Director of the proposed Dairy Institute before 
deciding to go on with this experiment or not. 

Mr. Manu Subedar : In view of the fact that the duty on milk 
powder imported into this country has .been ,reduced and therefore the 
possibility of spontaneoull enterprise as was likely to come into existence 
has been destroyed, may I again inquire whether Government expect 
,.ny enterprise with rel!'ard' to the production of milk powder in India, 
which is very essential for the:nutrition of Jndianpeople and may J ask 
what steps Government are taking in this direction' 
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Sir Girja Shankar Bajpai : There, again, my Honourable friend is 
making a very large assumption. I have studied the figures of imports 
since August, 1937, up to March, 1938, and I find that the imports are 
in the neighbourhood of Rs. 3 lakhs. The suggestion that these 
minute imports are likely to have any effect upon the possibilities of 
manufacture in this country appears to me to be lacking in a sense of 
proportion. The fact of the matter is that our withdrawal of the duty 
had nothing whatever to do with Dr. Wright's recommendation at all. 
It was based on a recommendation made by our Nutrition Officer in 1936. 
He said that skimmed milk has the effect of ' increasing the weight in 
a group of children bY' 4·7 lbs. per head and the height by 5 inches in 
a period of three months '. 

Prof. If. G. Ranga : In view of the fact that the use of the skimmed 
milk is so very useful according to the Honourable Member himself, 
why is it that the Government of India do not take special steps to 
manufacture greater quantities of it in this country irrespective of the 
fact that the imports are so small , 

Sir Girja Shankar Bajpai: In connection with that, I would invite 
my Honourable friend's attention to paragraphs 52 and 54 of 
Dr. Wright's report. We have not yet come to any conclusion as the 
investigation has had to be deferred pending the selection of • 
Director. 

111'. I. Sataymurti: May r ask whether there is any change in the 
policy of Government that we should as far as possible make tha 
country self-contained in the matter of milk products' 

lir Girja Shankar Bajpai : That is rather a large question ,of 
policY' on which I am not prepared to descant at the moment. 

1tIr. I. Satyamurti : Have the Government any policy at all on this 
matter' 

air Girja Shankar Bajpa.i : The Government policy is to do what 
they can by research with which my Department is concerned, to 
explore the possibilities of the commf'rcial manufacture of commoditiy 
nch as skimmed milk. 

Mr. 1[. Santb&Jl&lll : May I ask if the prices of the locally manu-
factured milk powder will not be governed by the price of the i o t~ 
milk powder, however minute the import may be T 

lir Girja Shankar Bajpai : I do not know. In the first place, my 
Honourable friend has not yet established that any milk powder is being 
manufactured in this country, 

BKnnn:D MILK' AND MILK POWDER IMPORTED INTO INDIA.. 

1028. *111'. Ma.'nu Bubedar: (8) Will the Secretary for Education, 
Health and Lands please state the value of the 'importation in India of 
(i) skimmed milk, and (ii) milk powder, during 1936-37, and from which 
countries are they principally imported T 

l (b) Is it true that skimmed milk is a by-product of butter manu.; 
facture and that milk powder is made 'from it , ' 
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·(c) Have Government considered the adverse eifect bf reducing the 
duty on skimmed milk in the notification issued under the Sea CustomS 
Act on the 18th August, 1938, on the prices of butter in India and the 
~nse uen es thereof to the manufacturers of butter Y 
. (d) Have Government considered the indirect effect of the weaken-
ing of butter manufacture and dairy activities in this country on the 
l'rice of milk and on sJllaller milk producers in the land , . 

(e) What are the reasons which induced Government to all(\w the 
jnlport of milk powder duty-free Y 

Sir Girja Shankar kjpai: (a)· PJ,'ior to August, 1937, e t~ 
IOtatistics were not maintained for these products. Skimmed milk m 
p!,incipally imported from ~ e Netherlands while milk powder is im-
\'Orted mostly from Austraha, New Zealand and the Netherlands. ,. 
_ ' (b) Skimmed milk is a by-produ.ct in the prepaJ,'ation of ,creaIQ, 
~ne of the uses of }vhich ,is preparation of butter. Milk powder ma)" 
'bP. made either from skimmed milk or whole milJr. . 

(c) and (d). Government do not anticipate that the reduction of 
~ o t ~t  on d.ried skim milk will have any adverse effect.on the 
In'ice of butter jn India. 
"::(e) Because ali a result of the researches carried out by th.. 
Director of Nutrition ~se e  Indian Research Fund Association, it 
was found that dried skimmed milk, fed in comparatively small quanti.:. 
t~e l  ~ e  .a lu l~ addition t9 t~e ordinary. diet.Qf y_oung clU,1.dren. 
~  ~ i u Su'be.dar.:· AJ3art froni the anticipation of this' o e ~ 
ment that this will'have,.no -effect on t4e ,prices of. butter in lI;idia, mll,l 
I enquire whether' Government will be taking any· steps to keep an 
Mconnt iJf the import of foreign butter inio this country··snd·t.o see that 
the production of local butter is not adversely'· affected by their oW1l 
~ionin reducing, the duty on skimmed milk i~ i ~ ~ uet , 

Sir GirjaShankar Bajpai : I think what my Honourable fl'iq 
.wishes to .suggest is that we. spall keep an e ~ on the import trade in 
~l e  milk. Certainly, that is why we are'nuiintaininp: se ~o 
~~ ti ti s  . . .. - , '., , .', ~ 

Mr. ltIa.nu Subedar : Is it not a fact that by a reduction of duty, th, 
forei!!n manufac.tUl'er is enabled, to land his butter ip this country 
il'heaper than be was doing hitherto ,. . . . 
. Sir· Girja Bba.nka.r Bajpai : The Government ~ not: e u ~  . the 
-duty on butter. . 

Dr. 'Sir Z"muddiD Ahmad: Is it not a fact that skimmed milk is 
milk from whieh butter has been taken (jut and that it is slightly bettet 
than water T . " 

Sir Giria Shankar Bajpai : That is my Honourable friend's opinion. 
But I am, told by experts that even though fat may have been taken out 
of skimmed milk, yet it has the same mineral salts, which are very 
important for the purpOse of nutrition, as the milk with fat in it. 

, Dr. Sir Ziaudctm Ahmad : Is it noi used for adulteration u oll~  
by in~ a little water to it in: order to J,.ave a proper specific gravity , 

Sir Gir;a. Shankar Bajpai : I think, Sir, that the import of skimmed 
milk into this eountl'y· is infinit.esiaal fer the purpose.,f adulteration 
which, 1 believe goes on, on a much Ial'g8l' se ~  



Dr. 1Jii. ... '8CiIdin :Almaad·J:Is nClt!the Honourable Member aware of 
the fact that the usual process of adulteration is that they take out 
biitterfil'st ·aitdadd water to it in Ol'derto reduce the specific gravity 
to the properproportionl· 
Sir Girja .Shanka.r Bajpai :  I am not disputing that; I am merely 

pointing out that the importfi of skimmed milk ·could not affect the 
problem of aiiulteration. 

~  0.)' H.u PILGRIMS. 

H)29.*Dr. Sir Ziauddin Ahmad: (a) Will the Secretary for Educa-
tion. Health and Lands be pleased to state the number of cases of smaU-. 
pox, malaria, plague, typhoid and yellow fever which occurred on thl! 
Haj pilgrim ships passing through Kamaran Island from the South of 
Babelmandebsince 1930, and how many of these proved fatal Y 

(b) If no cases in allY of the categories mentioned above took place 
during the said period, will Government please state the reasons for 
maintaining the quarantine at Kamran and for burdening the Haju 
with unnecessary expenditure f 

(c) If the quarantine is necessary, why is it not arranged either 
at the port of embarkation, or at Jeddah , 

(d) Are Government aware that no food-stuff is available ill the· 
island of Kamaran and the unnecessary delay at a barren island causes 
great hardship to the pilgrims , 

Sir Girja Shankar Bajpai: (a) The Civil Administrator and 
Director, Kamaran Quarantine Station, has reported 15 cases in all, 13 
of smallpox and tw.o of typhoid. There were t e~ deaths. 

(b) and (c). I would refer the Honourable Member to the reply 
given by me to the supplement aries arising from his question No. 45 re-
karding the reduction of fees on the 9th August, 1938. 

(d) No. 

Dr. Sir Ziauddin Abmad : With reference to part (d) are not Govern... 
ment aware that no foodstuff is available in Kamaran, that nothing grows 
there' Why should the quarantine be fixed at Kamaran and why not at 
the port of embarkation or destination' 

Sir Girja Shankar Bajpai : The reason why we have to maintain a 
quarantine station at Kamaran, I explained the other day. It is under' 
an international obligation undertaken under the Sanit.ary Convention, 
but in so far as the question relating to the lack of foodstuffs at Kamaran 
is concerned, I informed the Honourable Member the other day that since 
1937. no passenger to pilgrim has had to land in Kamaran and therbfore 
this cannot be a practical inconvenience. 

Dr. Sir Ziaud4in Ahmad: May I ask whether the intenHltional obli-
gation is to have the quarantine somewhere between the port of embar-
kation and the port of destination or whether you cannot have quarantine 
at the port of destination or the .. port of embarkation S 

Sir Girj& Sbankar Ba.jpai: ~ point is this. The quarantine at; 
this plaee is intended to act as a !fort of sieve for infectious diseases lor 
people coming from India 8.l1dfromthe Dutch East Indies and l l~  
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FJlES OOLLBCTED J'BC)K HAJ Pu..aBDIB AT KAKABAN. 

1030. *Dr. Sir Ziauddin Ahmad: (a) Will the Secretary for Educa-
tion, Health and Lands be pleased to state the savings in the Kamaran 
fecs since 1930 Y 

(b) How do Government propose to spend this amount f 
(c) Do Government propose to consider the proposal that that 

accumulated amount be spent in providing suitable quarters for pilgrims 
at Jedduh, or at the ports of embarkation, particularly Karachi f 

Sir Girj& ShaDka,r Bajpai: (a) and (b). Since 1930 expenditure hIUJ 
exceeded receipts. There is no surplus, therefore, accrued during thes .. 
years to dispose of. 

(e) The H()nourable Member presumably has in mind surpluses that 
may have acerued before 1930. The amount of these stands at Rs. 4.34 
lakhs. In view of the recent reduction in the rate of fee from Rs. 8 to 
Rs. 3, Government consider that this amount should be treated as a re-
serve to l!leet possible deficits. In any case, it cannot be utilised for any 
other purpose without the concurrence of the Government of the Nether-
lands East Indies who exercise joint control over .the Quarantine Station. 

Mr. Abdul Qaiyum: In view of the fact that the expenditure exceeds 
the receipts, and that people from the Duteh East Indies also use this 
place, may I ask whether the Government of India will call upon the 
Netherlands Governinent to contribute something for the upkeep of this 
quarantine station f 

Sir Girja. Sha.nkar Bajpai. : The Government of' Netherlands East 
Indies contribute in the same way as we do, that is to say the passengers 
from the Netllerlands ~t Indies pay the same quarantine fee. 

Dr. Sir Ziauddin Ahmad : Is Kamaran station entirely under the 
administration of the Government of India or is it under the joint adminis-
tration of the Government of India and the Government of Netherlands' 

Sir Girja Sha.Dka.r Bajpa.i : The quarantine station is under the joint 
administration of the Government of India and of the Dutch East Indies 
Government. 

:Mr. Abdul Qaiyum : In spite of the payment of fee by the Dutch 
citizens there is a deficit, why should the Government of India shoulder 
all this extra burden f 

Sir Girja. Sha.nka.r Bajpai.: The Government of India have not 
shouldered any extra burden. The expenditure referred to during the 
period 1930-36 was expenditure of a non-recurring character incurred 
upon buildings and equipment and so on and that was met out of the re-
serves in the fund. 

Dr. Sir Zia.uddin Ahmad: Are thesti medical men appointed in Kama-
ran .appointed by the Government of India or are they appointed with 
the concurrence of the Netherlands East Indies Government! 

Sir Girja. Sh&Dka.r B&jp&i : Strictly speaking that question I sub-
mit, does not arise. ' 

Dr. Sir Zi&uddin Ahmad : In view of the fact that both Governments 
pay and the administration is common, as my Honourable friend pointed 
out, may I know whether the medical officers appointed are appointed with 
the coneurrence of the Netherlands East Indies Government' 
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-Sir Girja Sbanka.r Bajpai : I h8ve already 811bmitted, Sir, that in Dl7 
opinion it is rather far fetched to suggest that the question of the appoint.. 
ment of medical officers arises out of the question enquiring into the re-
aerves accumulated out of the fees in Kamaran quarantine station. 

Kr. President (The Honourable Sir Abdul' Rahim) : The Honourable 
Kember had better put down a separate question. 

STAJ'J' AT KAMA.JMN .AND MEDICAL AID ON HAJ Pn.aBIJ( SBIPS. 
·1031. *Dr. Sir Ziauddin Ahmad: (a) Will the Secretary for Educa-

tion, Health and Lands be pleased to lay on the table a list mentioning 
the names of all the employees paid in the island of Kamran out of the 
dues collected from pilgrims to Hedjaz , 

(b) Have Government instructed the non-Muslims to become familial' 
with all the formalities which the pilgrims have to perform' 

(c) Have Government satisfied themselves that the medical aid on 
the pilgrim ships is sufficient for the requirements of the pilgrims' 

Sir Girja Sh8nkar Bajpai: (a) A statement containing the informa-
tion is placed on the table. 

(b) Government have no reason to believe that in the discharge of 
their duties, the members of the staff do not pay due regard to legiti-
mate Muslim susceptibilities. 

(c) Government are not aware that the arrangements for medical 
aid on pilgrim ships are inadequate in any respect. 

Serial/ 
No. 

Captain D. o ~ 

2 Mr. Lethbridge 

3 Dr. J. H. Zieael 

4 Dr. (Mrs.) E. et i~e 

5 Mr. T. G. Langan 

6 I Mr. Perumal 

7 I Dr. H. N. Syed 

8 Mr. M. Benjamin 

" Ali Mahomed 

10 AIiMakhavi 

11 Sayed Mahomed Aairi 

Name. 

12 Mustafa Banaani. (Future _Ie) 

13 Ahmed MUIIII& 

14 Alavi Mnatfa 

111 Ali Ibrahim .. 

Designation. 

Director and Civil Administra-
tor, Kamaran. 

Secretary. 

Medical Officer (Appoitned by 
the Netherland3 Indies Gov· 
ernment). 

Lady Doctor. 

Wirel8118 Officer. 

Wirel8118 Operator. 

Subordinate Medical Officer. 

Clerk. 

Peon. 

Peon. 

Compounder. 

Chief Sanitary Guard. 

Sanitaly Guard. 

Do. 

Diainfector. 
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16 Mr. T. B. Mohan Chief Engineer. 

17 Mr. Gula.m. MUomed.· Aaaiatant Engineer •. 

18 Abdulla Mahomed. . 1st Fireman. 

19 K_im Abdo MAhomed. 2n~ Fireman •. 

20 Taher RouAtom 3rd Fireman. 

21 H&II8&Il Shami Fitter Driver. 

22 Achuttan C. Do. 

23 Maho'llled Abdoo (Promoted to this poet in 1936) Do. 

24 Y &ll8in Faquir Blacksmith. 

26 Bayed Abchal RehJnan Dayal Engine-room man. 

26 Abdoo MahoDled Do. 

i'J Abd1il Kader Do. 

28 Ishak Benjamin Ca.rpeuter. 

29 Mahomed Muatafa Aaaiatant Carpenter. 

30 Ibrahim Amood Diet. of water and ice .. 

3i Mahomed Abdoo Sagiri G«lown keeper. 

32 Mason-Vacant M&80n. 

33 Ahmed Buteeh Painter. 

34 Mahomed Ibra.hiJil n ine i e ~ 

35 AbdullaIa. 

36 Abdulla Aboo1gait 

37 Y &IIIin Mahomed 

38 Mahomed. Nasib 

39 Ibrahim Ali 

40 Foreman .. 
41 Mr. D. Fonaioa .. 
42 A1iIamail 

43 V&C&I1t 

44 Abdulla Noman .. 

45 Bayed Kaaaim Abdulla 

o ll in~ 

Boatman •. 

Do. 

Do. 

Wireless Peon. 

Foreman Elec. 

Fitter·Driver. 

Do. 

Wireman. 

Head Cooly: 
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Mr. Abdul Qa,iyam : ' Are any of these employees non-Indians' 

Sir Girja Shankar Bajpai :  I believe that there is one employee who 
is a non-Indian, a Dutch medical officer. 

Dr. Sir Ziauddin Ahmad : Was he appointed by the Government of 
Inpia T 

, Sir Girja Shankar, Bajpai :' I will answer this 'supplementary ques-
tion on this one. The position is that there artl two medical officers main-
tained there, one to look aftcr the pilgrims coming from the Dutch East, 
Indies, who .isappointed by the Governmeut of the Netherlands East 
Indies, and the other to look after the pilgrims coming from India, ap-
pointed by the Government of India. 

SPACE ALLOl\'ED TO THIRD CLASS PASSENGERSIN,lIAJ Pn.GlWrf SHIPS.' 

1032. *Dr. Sir Ziauddin Abmad: (a) Will the Secretary for 
Education, Health and Lands be pleased to $te the amount of square. 
space allowed to each third class passenger in the pilgrim ships Y Is the 
space allotted sufficient , 

'(b) What'is the 'breadth :of the passage, if any, provided for the 
pilgriins to go from their seats to places of daily requirements , 

Sir Girja Shankar Bajpai: (a) Not less thau 16 square feet. Tht' 
answer to the second part is in the affirmative. 

(b) Not less than 1! feet. 

REPORT 011' THE INDIAN MEDIOAL OFFICER AT KAMARAN ON HAJ 
PILGRIMAGE. 

1033. ~ Sir Ziauddin Ahmad: Will the Secretary for Edueation, 
Health and Lands be pleased to lay on the table the report of the Indian 
Medical Officer at Kamaran on the last pilgrimage' 

Sir Girja Sbankar Bajpai :  A copy of the Report of the Civil Ad-
ministrator and Director, Kamaran Quarantine Station on the pilgrim 
season, 19!37·J8, which contains the report of the Indian Medical Officer 
at Kamaran on the last pilgrimage, is available in the Library of the 
House. 

111'. President (The Honourable Sir Abdur Rahim) : The answer to 
question No. 1034 will be laid on the table. 

PLIGHT 01' JOBLESS INDIANS IN MA.I..6.YA.. 

, tl034. *Mr. S. Satyamurti : Will the Secretary to the Department of 
Education, BE:;.lth and Lands please state : 

(a) whether his attention has been drawn to the miserable plight 
of jobless Indians in Malaya ; 

(b) whether the Malaya authorities are doing anything to re1ie'Yp, 
their .wsitioQ ; and 

t..&uwer to this QU8IItiOll laid 011 the table, the questioner having exhausted his quotfl. 
I,396LAD CJ 
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(c) whether the Government of India propose to take up this 
:>. :matter With' tlie Go,",ernment ofiMalaya"for 'affording 'some 

help to those people , 
SirtGirja Shankar Bajpai: (a), (b) and <c). The question of repat-

riation of unemployed Indian labourers is already under correspondence 
with the Malayan Governments. The Government of India tiave' seen 
a press report of a statement by Mr. John Hands, Secretary totne 
Selangor Asiatic U».employment Committee, wherein reference is made to 
joblees Asiatics. On enquiry they have learned that this statement re-
ferred to unemployment among Asiatic middle class families generally 
lind !tad no specific reference to Indians. " ~ 

FORMATION OF A SEPARATE AlmHRA PRoVINCE. 

~ 0  *1Ir. ~ Bao: <a) Will the Honoural>le the ~e e  
of the House please state whether the attention of Government has been 
dra'wnio'an 'ifiterview1lregardmg s~ te bdhra PrG'Vinefl, gi'Ven by 
io o~~nil t e~~ ~ published in the Hindu of the 18th ~u  

1938. statmg that: ' . ';" ,,'''' 
" If both the contrJ!.cting parties enu~el  felt that separation 

was inevitable and necessary, -and the o e en~  ~n i  
found the terms of the settlement for separation equitallfe, he 
did not see any reason why the ADdma Province could not 
be an accomplished fact " t " : ,.' ~ 

(b) Are Government' aware of the widespread and intense desire of 
the Andhras for a separate"Province and the Support given to it by the 
Madras Government and thp. Legislature, and will the Government of 
India be pleased to state if they propose to support the demand , 

The Honourable Sir Muhammad Zafrullah Khan: <a) Yes, Sir. 
(b) Government are awar'e of the'desire of ' the Andhras for a 

separate province but I regret that I am tmableto Teply to the cODcludint 
portion of the Honourable Member's question. ' r, 

Prof. If, G. B.a.nga: What is the policy of the Government of lndia 
in rega'td tb the ereation of self-supporting provinces' ' , 
~ 't·· • • 

The Honourable Sir Muhamma.d Za.frullah Khan : I read a long state-
ment on this on a previous occasion. ' "". , 

AUDIT OJ' THE ACCOUNTS OF THE INDIAN INSTITUTE OJ' ScmltTCIt, 
BANGALORE.' ' 'i • , " .", ~ 

]036. -Mr. M. AnanthasayaD&m Ayyangar: <a) Will the Secretary 
for Education, Health and Lands be pleased to state whetber it is a fact 
that Government auditors recently looked into the accounts of the 
Indian Institute of Sciencp.. Bangalore , r 'D.:\ 
!ll,!;!f'-'. ~  :·:'·: .. ~  , ~ ~ .•. ~ ... ", • 

(b) Will Government place on the table of the House a copy of the 
e ~~t  ~ itte  the auditors' ' , 

Sir Girja Shankar Bajpai: (a) Government understand that the 
Auditor has examined the accounts of the Institute for the year 1937-38. 
" . . . 
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(b) The Auditor's reports are not submitted to Government. A copy 

of the annualTeport of the Institute for 1937-38, which includes an audited 
statement showing the income and expenditure of the Institute for that 
year, bas been placed in the Library of the House. . 

, Prof. N. G. BaDga. : Are ~ e n ent satisfied with this audit re-
i~ '. -

Sir Girja Sbaukar Bajpa.i: Government· are satisfied with tbe 
balance-sheet which is a balance-sheet of solvency. 

DACCA CENTRE 01' THE INDIAl!i TEA MABuTlNG BoABD. 

1037. *lIIr. Brojen4ra Narayan Ohaudhury : Will the Honourable 
Member for Commerce ptease state: ". , j ".,{ 

" (a) theDPeriod duringf whJricIh ~  PToweMll ~ ~ ~ ~~ ~ 
aeca centre 0 ten Ian ~  arKeting oar'; 

• ll/, .. , " 

(b) the date from which Dacea wa.,made a centre ; 
(e) where the e~t ~ was before e~ transferred to Dacea ; ~ 
( d) the reason for the change , 

The lIonourable Sir Muhammad ~ iill  Khan: <a) From 12th 
July, 1936, to l~t  .rune, 1937: ' ' 

, '(b) 1st November, 1936. 
(c) N araingunge. 
(d) Dacca .is a larger town and. ~ s 9Bnsidered by the Indian Tea 

Market ExpansIon Board a more suitable centre. 

liARDsHlPs OF THE GoVEBNJIENT OF INDIA PBEss EMPLOYEES. 

1038. *l!tIaulvi Syed ltIurtua Sahib Bahadur: (a) Will the Honour-
able the Labour Member please state whether in spite of the long houn 
Of dut.y of the Government Press employees, if some one is late by '& 
minute or two, he has to fill a separate form besides the attendance 
form and that time is dedueted from his leave period, or he is not paid 
for that' If there are any concessions in this connection what are they, 
and how far are they taken into account , 

(b) Is it a fact that the employees of the Presses have to give their 
attendance several times in a day' If so, why , 

(c) Is it a fact that there is a concession of one hour daily for th'e 
requirements of the Press employees, but the officers concerned do not 
allow this more than two or three times during the whole month' If 
so, why T 

The Honourable Sir Muhammad Zafrullah Khan: (a) A separate 
form'is used for recording late attendance in some presses, but this is 
for the convenience Of the employee himself who would otherwise have 
to make a written request to the Manager for excusing such late attend-
ance. The penalties for late attendance and the eoncessions permissible 
are laid down in paragraph 29 of the Handbook of the Government of 
India Presses, copies of which are available in the Library of the House. 

(b) No. 
(c) There is no such general conceBBion. 

L396LAD ' , " 
,f . 
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WOBKING BoOBS 011' THE GoVEBWKENT 011' bx>a PB.EssBS. 

i039. ·Ma.ulvi Syed lVIurtuz9. Sahib Bahadur : Is the lJonourablt: 
the Labour Member aware that the United Provinceo; o ~llt have 
reduced the working hours in their Presses, because of their demand' 
If so, will the Honourahle Member please state whether the question of 
working hours' of the 'GtWemment of Indja Presses is under considera· 
tion Y If not, is the Honourable Member prepared to take this question 
in his hand Y 

The Honourable' Sir Muhamma.d' Za.fmllah Khan: I have no in-
fo:rmation in regard,.to the first part of the question. The working 
hours for the industrial staff in the Government of India Presses, exclil.-
sive of rest intervals, are 48 hours a week as against the maximum of 
54 hoUrs a week presCU,ibed in the Factories Act. The allSwer to the last 
part of the question is in :rihe ne ~ti e  

Maulvi Syed Murtm;a. IW,Ub Ba.ha.d.ur : Will the Honourable Mem-
ber be pleased to get the ne6esSary information regarding the first part 
of the question , 

The Honoura.ble Sir Mriba.mmad Za.frull.a:b. Khan: No,Sir, it is not 
necessary in view of what I have said with regard to the middle part of the 
question. 

QUARTERS AND n ~  FACILITIES 11'OB EMPLOYEES OJ!' THE 
GOVEBNJIBNT OJ' INDIA PRESSES. 

1040. -lIa.ulvi Byed Mortua Sahib Baha.dur": Will the Honourable 
Member for Labour please state whether, according t9 the Factory Act 
it is essential to provide quarters for all the employees of the Presses 
and educational facilities for their children Y If ~o  will the Honour-
able Member please state which employees of the Presses ~t quarters, 
or house rent, and are provided with educational facilities and in what 
shape T If no arrangement has been made '!os yet, does the Honourable 
Member propose to consider this question of the employees of the 
Presses T 

The Honourable Sir M1ihamma.d Za.frullah Kha.n: The reply to the 
1int part is in t}:1e negative. The other parts do not arise. 

CENTRAL STATIONERY OPPICE AT CALCU'I"l'A. 

1041. -Mr. Sham. Lal: (a) Will the Honourable the Labour 
Member be pleased to state whether it is a fact that the Central 
Stationery Office at Calcutta has been running at 8 loss f9r years, as 
shown in the annual Profit and Loss Accounts furnished by that oflicer , 
If so, what are the reasons therefor! 

(b) Is it a fact that, with the introduction of Provincial Autonomy, 
the Local Governments are making their own arrangements for pur-
ehasing stationery. paper and other items, such as t e~te  and 
office appliances, direct T Uso, are Government Q;ware' that the 
Central Stationery Office organization has been affected thereby , 



STABBED QUESTIONS AND ANSWEBB. 2399 

(c) What are the reasons ~  running a. separate Central Gover!}-
ment organization for purchasing paper, stationery, printing stores 
and machinery parallel to the Indian Stores Department T Does not 
the Indian Stores Department purchase stores and ma-ch4tery of all 
description for the various technical and scientific departments of 
Government? If so, have Government considered thet that Depart-
ment should purchase, paper, ink, pencils and other printing stores. for 
the use of Government Departments ~t out 11> : separate and expensive 
organization in Calcutta Y 

Cd) Do Government propose to amalgamate the Stationel'J' Office, 
Calcutta, with the Indian Stores Department to effect retrenchment 
and economy in expenditure and to obviate, the necessity of maintain-
ing two separate establishments and departments for the same purpose 
Clf purchasing stores? If not, why 110t ? 

(e) Is it a fact that there is a laboratory attaclied to the Stationery 
Office with a gazetted Store Examiner in charge 7 If so, ~  cannot 
t.ht· work done in that laboratory, be t ~ e e  to the Industrial 
Research Bureau of the Indian Stores e ~ t ent and th!! inspection 
work handed over to the inspectorate of that department' 

(f) Is it a faet that suggestions regarding the amalgam!1tion of the 
~t tiont  Office wlth the Indian Stores Department, e~e e  made, 
are opposed by contractol'S in C.i!lcutta T Are Government aware that 
s~ e l ~olli t to -su lie s to the Stationery Office arp. opCl'ating 
und'!r ditferent assumed names, although the proprietors are the same 
and, when tendering for stores quote '-different rates and t ~ sam.e 
proprietor manages to get one of the rates gecepted in this way and that 
this is known to the officers of the Stationery Department , 

The Honourable Sir Muhammad Za.fruJlah Xha.n: (a) The Central 
Stationery Office is a service and not a commercial organisation and there-
fore the question of profit or loss does not arise. The accounts ~  

tained are for reviewing the percentages of departmental charges leviable 
from paying departments and Provincial Governments. 

(b) Provincial Governments were free to. make their own arrange-
ments even before the introduction of Provincial Autonomy and provinces 
whi.ch had elected to receive their supplies through the Central Station-
ery Office stilI continue to do so. The second pari of the question does not 
arise. 

(c) and (d). The Honourable Member's attention is invited to recom-
mendation (6) on page 33 of the Report of the Stores, Printing and Statjo1!l-
ery Sub-Committee, 1932, a copy of which is available in the LibraI"Y.. 
of the Honse. The' conclusion of the Committee that amalgamation with 
the Indian Stores Department was not desirable was accepted by Govern-
Iqent. 

(e) Yes. The laboratory and stst! of the Indian Stores Department 
are not equipped for the specialised type of work required for the 
Stationery Department. . 

(f) The answer to both parts of the question is in the negative. 

Mr. sha.m. Lal: With reference to part (d), will the Honourable 
Member state the reu,oDS for Dot amalgamating the two e lR t~ent s t 
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. ~ •. lIoncnuable Sir lIuha.inmad Zafra11&h.Dan : For Pne ,tb,iHg. t ~ 
Cominitiee went into these reasons and the Honourable Member ean l ~ 
'\W their report. Secundly, general stores are even now heing clrdered 
~ou  the lndian Stores Department. It is only the spadal stationery 
and Jlrinting st~es in regard to which the Stationery Department has 
particular knoWledge apd means of judging that are ordored direct. 
,..nd in any case no _ecQA9.my can be effected by tho amalgamation. 
The Ilame staff would' have to be added on to the Indian to e~ Dl'-
partment.. 
'.t.ir. S. s..ty&murti : With reference to part (b) of the question may i knou how many Provincial Governments were, making their purchases 
through this department before the introduction of Provincial Autonomy 
and lJO'" many are doing so now , 
. The Honoura.bleSir Muhammad Zafrullah ltba.n: [ have \said, in 
reply to part (b), that they were free to make their own arrange-
~ents  but provinces, wMch'received their supplies througb the Cent.ral 
St.tionery Office, still continue to do so. I am unable to give their 
number "dtbout notice. ,; 

REoBGANISATION OJ' THE PluNTING AND STATIONERY DEPABTJIENT. 
, ' 

. 1042. *JIr. Sba.m ta.J.: Will t ~ Honourable Member for Labour 
please state wbetherit is a fact that the post of the Controller of Print.-
~n  and Stationery in'fthe scale of Rs. 1,850-2,250 will fall vacant with" 
in the next two years or s1;, If so, do Government intend to abolish 
~~  ~9~t by ,eorganising th,lr PrintWg and Stationery Pepartment and 
handlllg over it, eqJ;ltrol: and . administration .. to the. n ~ n Stores De-

~ ent by amalgamating the two establishments and appointing one 
of tlJe ,senior. Ma,nagersof the Government of India Presses as General 
~ e  to supervise the other Government of India Presses and the 
n~e n e it Book Depl'ts T. ~  not, why not' 
"1' •• ," 

The lIonow&ble. Sir lWuhamrOad Zafrullah ltha.u: Thp. present 
incumbent of the post of Controller of Printing and Stationery is due to 
et i-t~ ill September, 1940. The latter parts do not arise in view of 

my reply to question No. 1041. 

EXPORT TRADE IN TOBACCO. 

104:3. *Mr . .M. Tbirum&1& :RaG: (a) Will the Honourable the Com-
Ifterce Member be pleaaed .tostat.e if his attention is drawn to the pieee 
&f, ~ s published in the Hindustom, i e ~  coJumn 5, page 3, dated the 
~t e te e  ]938, regarding the demand of e i ~ to aboliah thfl 
Empire preference to tobacco' 

(b) Is the Honourable Member aware that the export trade iIi 
tobacco has been steadilY' increasing in this country , 
. (c) What immediate steps does the Honourable :M:embeJ;". propoae to 
take to safeguard the interests of India before the Anglo-American trade 
talks are concluded ,. . , 
e l .· The l l~ sir. Muhammad Za.frullah 10um : (a) and (b). Yes, 
9 1r• 

,:.'., a ....... j' ~ .. ~ ~  '",j" ~  

~e  The matter 18 t'eceiviIig attention. 



8TABBBD QUESTIONS AND ANSWEB8. 

:!,; " . '.", 

El'lI'ECT ON INDIAN 1'B.u)E DUE TO blPENDING ANGLO-AM:EBICA!I R ~ 

AGREEMENT • 

1044. *1Ir .•. Thiruma.la Raa: (a) Has the Honourable Member 
for Commerce seen the news published in the Hindusta'll Times, te ~ e 
1st September, 1938, that an agreement has been reached on principal 
tariff rates under the impending Anglo-Amencan'treaty T ' 

(b) If so, has he seen that the rates will be lowered on wheat, fresh, 
dried and tinned fruits and other foods shipped to Britain T 

(c) Have Goyernment considered the effect of such an agreement 
on the exp6rt trade of India to Britain' 

(d) Will not t.he Indo-British trade negotiations pe affected in ~e  
of the Anglo-American trade treaty T "  , 

(e) If so, will they be affected ~i  What steps do o~
ernment proPl?se to ~ e to safeguard the trade interests of Ipdia , 
.. ~~ ~~~~ le Bir MuhamDllwt Zafrullah:ltiui.n: (8.) and (b). Gov-
ern.mf!n t liave. seen the report in the press. .  " 

(c), (d) and (e). The effect of an Anglo-American trade agreement 
OIl •• Indian, trade inter.ests and t1ie Indo-British trade negotiation$, has 
reeeind and is receiving consideration. ;ti . 

~  .B. t ~  e t~~ ~ e n l ellt 9  India ~ e ILDY,repre-
lent3ti<Jn to the British .. ~ nR l~n~ ~ ~i e  ~~  ~t ~ ne 9t i t ~~  this 
agreement' If so, what was the nature ofrfth&t representation T 
The BOIIlOurable Sir lItIubammad Zafrall&b. Kha.n: Exchange ·of 

views has taken place betwee:r;1 t~e e ~e t ti e o( t~  Gqverpmcllt 
of Inllia and the Board of Trade on these matters ut~ as t have lIaid, 
it ,t. :pai-t !of the whole, arrangement with regard to which [ cannot give 
pif!ce-JOeaJ information. 
Mr. I. "tyamurti: So far. ~~  tl ~  actual efIilct of l.hp. eoncluuc(l 

treaty if. concerned, with regard to the items .mentioned  in clause (b) 
of tht' question, may I know whether Government have examined this 
matter, or have made e esent tio~s to :ais Majesty's o ~ ent  

and,. are they satisfied that this gives a free field to India to negotiate a 
trade treaty with America to protect her own interests' 
'1'he Bonoara.ble Bir Mubammad Zafrulla.b ltb&n :  I am not aw'ai-e 

that there has been a concluded treaty but, as I have said, the whole 
mat,ter l,as been kept in view and there have been exchanges of views 
between the Board of Trade and the Government of helia on the 1)art 
(If .the Gonrnment of India with a view to safeguarding India '" illtel'e6t8. 
Mr. Manu Bubed&r : Will the Honourable Member give an assurance 

to tJlis House that the bargaining power of India in connection ~t  
Amffl'iehli trade will not be utilised for the adY8ntag,> ,)f the United 
Kingdom but that India will get some definite quiC pro qUI) , 
'10' ;rAe JlonQ!lU'8.ble Sir KubtlJlllmad. Zafrallah Khan: Q1tid pro quo 
for what , , '" .' '. .1 

M'r. Manu lubeda.r : For the balance of trade which India has with 
lllie~  :, I .:. l ~  ,,-'-: ,r.J.f'.o.:.'·,'Ji·, 1.'-.:IL l ~  '!;;'j' 
The BOIL01I1'ILhl. 8ir Muhammad ZI.fralla.h Khan: Jndi" doe .... "ot 

propose to surrender its balance of trade. 
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ExAMINA.TlON FOB PRoMOTIONS TO THE POST OJ' ACCOUNTANTS IN 'I'D 
GoVERNMENT OJ' INDIA. PRESSES, ETC. 

1045. *Bri It. B. Jinaraja Hegde : (a) Will the Honourable Member 
for Labour be pleased to state if it is a fact that a departmental examina-
tion is to be held in May, 1939, for promotions to the posts of accountants 
in Government of India Presses, and other offices under the Controller 
of Printing and Stationery, India' 

(b) If the reply to part (a) above be in the affirmative, will Gov-
ernment please state whether the syllabus for the said examination has 
been prescribed' If not, what are the reasons for the delay, and when 
is it expected to reach the candidates T 

(c) Is it a fact that admission to the same was closed in May last' 
. (d) Will the Honourable Member please state how many candi-

dates in all have been allowed to appear at it, and how many from each 
PTess or branch of the Printing and Stationery Department? 

(e ) Will the qualified: :Candidates be promoted strictly in order of 
merit, or in any other ~  Tn th("' latter ease, will Government please 
statp. the way in which they' are likely to be promoted Y 

The HODourable Sir ltInlmmmad Za.frull&h lthan: (a) Yes, not later 
than thc 1st June, 1939. 

(b) The syllabus has been prescribed and circulated to heads . of 
branches for communicat.il!ln to the candidates. 

(c) No .. , 
(d) A _statement is laid on the table. 
(e) Promotion will be made, in accordance with the principle. 

goverlling promotion to selection posts. 

Oalcutt& Preas 

Ne .... Delhi Preas 

BimJa Preas .. 

Forma Preu, Aligarh .. 

Central Stationery Office, Calcutta 

Central Forma Store, Calcutta .. 
Central Publioation Branoh, Delhi 
OJIioe of the Ccriatroller of Printing and Stationery, New Delhi 

Total 

3 
6 

1 

3 

I 
2 
2 

19 

Babu Jta.ilash Bebari Lal : May I know what are the centres for 
thUi examination , 

The HODO'IIJ'8.ble Sir MuJwnmad Za.frallah Jtba.n : I "annot say with-
out· notice. ..,., 



ST.ur.RED QUESTIONS AND AlI8WEB8.· 

PAY OF AccoUNTANTS IN THE GoVEBlIlIENT OF INDIA. PRESSES, CALCUTTA 
, AND NEW DELHI. 

1046. *Sri E. B. Jin&raja Hegde: (a) Will the Honourable Member 
for Labour be pleased to state whether it is a fact that the total strength 
of the Government of India Forms Press, Calcutta, is about 89 only, and 
that of the Government of India Press, New Delhi, is over 600 f 

(b) Is it also a fact that the maximum pay of the accountants of 
the Forms Press, Calcutta, and the New Delhi Press is Rs, 350 and 
Rs. 220 in the scale of Rs. 250-350, and Re. 175-220, respectively f 

(c) If the re'plies to parts (a) and (b) be in the affirmative will Gov-
ernment be pleased to state the reasons for fixing the maximum pay of 
the account&.nt of a small Press with a staff of 89'men at Rs. 350 and for 
paying an accountant of II large Press with over 600 men up to Rs. 220 
on]y. 

(d) Iu sanctioning the pay of the accountants of the two Presses, 
did Government take into consideration the budget provision of the 
Presses T 

(e) Is it a fact that the budget grant of the New Delhi Press is 
about eight or ten times more than that of the Forms Press, Calcutta T 
If so, what is the justification for fixing the rate of pay of the New 
Delhi Accountant even ]ower than the minimum of the Calcutta 80ale t 

'(f) Do Government propose to exchange the two posts Y If not, 
why not' 

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes. 
(b) Yes, as regards old entrants; but the minimum of the ~e  

Delhi seale is 160. 
(c) to (f). I am having the question of relative pay raised by the 

Honourable 1rlember examined. 

CLERKS AND LABOUR INSPECTORS UNDER THE SUPERVISOR OF 

RAILWAY LABoUR. 

·t 1047. *Pa.ndit Sri ltrishna. Dutta Paliwal: Will the Honourable 
Kember for Labour please state the number of clerks and Labour 
Inspectors working under the Supervisor of Railway Labour (under 
the control of the Department of Labour) f 

The Hono1l1'&ble Sir Knbammad Za.fruJ.J.ah ltha.n: Five clerka 
and sixteen Inspectors. ' 

CoKPLAINTS OF PLATFORM" PORTERS WORKING ON THE DELHI 
RAILWA.Y STA.TION. 

, 1048. *Prof. N. G. Jtanga : Will,the Honourable Member for Labour 
be pleased to state : 

(a) whether Government have recently received any complaint 
on behalf of the platfoMD porters working on the Delhi 
Station, against the contractor through whom they are 
employed; 

t AUwer to' thia question Jaid on the . t~ ie  the' qulllltioner bam. ab.at. 
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(b) ~ et e  the f.oll.owing items are inciuded hi. the c.ontract c.on-
cluded between the c.ontract.or and the Railway -
auth.orities : 

I 

(i) s.ome maximum limit .on the weekly.or ~ont l  charge. 
that can be le;vied by the on~ to  .on the earnings .of 
individuai p.orters as his .own share ; 

(ii) the prohibition .or restricti.on .of the charge that may be 
levied as entrance fee by the c.ontract.or .on new 
entrants ; 

(iii) 

(iv) 

the pr.ohibiti.on and penalisati.on .of w.ork .on special trains, 
.or fruit trains, which the p.orters may be asked t.o d.o ,by 
the c.ontract.or but f.or which the p.orters may ~ ot receive 
any remunerati.on j 

., I ~ I" f'l 

the right .of the porters t.o appeal t.o the Railway auth.oritiet 
in the matter .of their grievances against the c.ontract.or 
.or his assistants (Jamadars) relating t.o beating, abuses, 
and dismihsals ; and' 

~  ~ et e  G.overnment are aware .of the fact that the Royal 
C.ommission .on Labour, 1929, had ree.ommended the ab.oliti.on 
of the contract.or-system of empl.oyment in private and St.at.e 
enterprises n e~ e  t ~  w.o.po.se, tQ o~i e  the 
desirability .of ab.olishing the same .on State Rallways , 

l)tt ' :l t 

fte Bon.ounhie Sir Muhammad Zafrullah ltha.u: I propose with 
J'QUr permissi.on, Sir, t.o reply t.o questi.ons N.os. 1048 aud 1051 t.ogether. 

~  r' 'I; 'I .", t,·.i ~  JthUH 

These questi.ons should have been addressed to the Honourable Mem. 
bel' f.or Communications. 

GRIEVANCES 011' THE i R~ 011' Tim CALCUTTA MINT. 
, .. ~~  1'. ~  .. ' ,t . ..... ,. , ... . ~  

'4 ~ 9  ,-:Br.of, H. G. -Jl.a.nga : Will the H.onourable Member ~  ii ou~ 
be pleased t.o state : 

(a) ~t l  Gorel'lUllenj; hav.e, receiwd n e ~t ti~ .on 
behalf of the! w.orkers of the Calcutta Miint, regarding theil' 
grievances ab.out pension, leave rules, etc. ; 

", i  " 

(b) whether o e n e~t l e o~te~ l tin  the restorati.on .of 
pension, leave and sick allowance, privileges" to these 
w.orkers, which, it is alleged, were withdrawn by o ~ n-  
ment; and 

ee) wl)ether the i ~t ste  had'prQIDised ihe ~to ~ti on .of such 
i ile~s t the, tim.e of" the: settlement" of a strike which 
was resorted to by the w.orkers in 1929 t 

i oul~~ ~~ ~~ l t e~ i eit~ ~~~t~~~ tt ~ ~i 
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ST.UUUI:D QUESTIONS AND AlfSWDS. 

SLUMP IN COTTON ~  
~ ~ i  1'11' J.' II Jl·;}, I,' .; II \.. . ~ •. ""- .; 

I. ' lOQP.,,·Prof.,lf. G. Ba.np.: Will the Secretary for Education, BealUi 
and Lands be pleased to state: 

(a) if he is aware of the slump in trade for cotton; 

(b) for how long it has continued ; 

(c) what are the probable causes for this slump; 

(d) whether these causes are expected to be 'of long standing 
effect; . 

(e) whether they are aware of the recommendations of the 
Congress sub-committee on' cotton, including those. favour-
ing an embargo on cotton imports and reducing the "krea 
under cotton ; and 

" .. 
(f) whether Government are prepared to convene a crop planni.lig 

conferenpe with. a view to evol"ring some scheme. of read-
justing our areas under different crops, so as to reduce the 
area under cotton , 

Iir ~~  Sha.nbl- ~ i  (i.) ~  
(b) SinQe June, 1937 . 

. ,:; I , (.t\) I, would refep .the .JI9noorabler. MelAhQr to the "ply I gaye to 
P41J1 (b) of Mr. T. S. Avinashilingam Chettiar's starred qllestion No. 180. 
on the 9th February, 1938. 

:II) :.' '1, 1! ..., 
(d) Government are unable to say. 

" , '. . 
(t') and (f). I woUld refer t\J,e .:Honoura1?le Me1l1bel". tt) the e li~s 

1 gave to supplementary questions arising out of Mr. Avinashilingam 
Chettiol"'s question No. 174 on the 15th August, 1938. 

~  UNIONS ON STATE RA:xLWAyS. 

i t l ~  :J. G. ltaDga.: (a) ~ill ~e ono ~ le the L",bour 
~ e  state whether ,Governmenth.ve, for the .past many e~ 
permitted registered trade unions .on ~t tel R i s ~o .carry on t ~ 
union activities within railway premIses, and will he be pleased to state 
~t e  GOvernment have decided to change this policy in future , 

, :. 

(b) If the answer to part (a) be in the. negative, do Government 
propose to urge upon State Railway authorities to put no. restriction 
fliMm tr.llde unicmleaders while they are engaged on trade union's work 
within their railway premises , 

.' 4:' 
... ' I ~ ll ~o e ~l ~t~ ~t ~  t~e ~ ~  ut o it~es in Great 
.I:Il'1tam allow trade .pnio:n. meetin,.."11 Wltbin railway premises." . ..' 

tFor answer to this quelltion, .ee anllwer to question No. 10'S. 
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CONCESSION IN CuSTOMS TARIFFS TO BruTISH COLONIES. 

1052. -Mr. Manu Subedar: (a) Will the Honourable the C01DDlerce 
Member state under which heads of tariffs is the special GOnceuion 
made to " British Colony " , 

(b) What is the extent of this concession , 
(c) What is the reason for this concession' 

(d) Is India receiving any counterbalancing advantage from this 
concession and, iJ so, what' 

The Honourable Stir Muhammad Zafrullah Xba.n: (a) and (b). I 
would refer the Honourable Member to seC}tion 3 of tile Indian TarHf 
Act, 1934, and the First Schedule thereto. The latter is published 
eeparute1y by the Department of ()()mmercial Intelligence and Statistics 
as tlre ' Indian Customs Tariff " copies of which are in the J.Jibrary. 

(c) These preferences have been granted in pursuance of Article 12 
of the Ottawa Agreement. 

(d) Yes. The reciprocal preferences accorded by the Colonies are 
specified in Article 9 of the Agreement. 

Mr. Ma.nu Bubeda.r : Is the Honourable Member satisfied that the 
reciprocal preferences given to India are adequate and equivalent to \vhat 
we are giving them , 

'l'he Bcmourable • Mu"ammad Za.frulla.b. Xba.n : That is ·s Jnatter 
of ~ in on  

Mr. lIIIanu Subedar: With regard to Ceylon is t ~ Honourable 
Member aware that Wllilc Ceylon as a British colony enjoys certain 
p:refeJ:ences, Ceylon has been actually trying to penalise Indian trade 
in Ceylon and not giving preferences' 

The &noara.ble Sir Muhammad Za.frullah lD1a.n: I am aware 
that Ceylon has not gjven those reciprocal preferences to which India 
was entitled. 

Mr. M'a.nu Babeda.r : Are there any other colonies in which su.ch 
reciprocal preferences are not given and still India continues to give 
away these preferenc.es for nothing' 

The Honourable Sir lVIubammad Zafrallab. Xba.n: It is " large 
questioll to answc . .r without looking into the matter, but I do not 
think there is any other such colony. 

Mr. M:a.nu Subedar: Will the Honourable Member assure tbia 
House that he will look into this matter and make a statement before the 
House· , 

The Honoura.ble Sir Muhammad Zafrulla.b. Khan: If the HOlloorable 
)Iemher will put down a questiou, I will look into it. 
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.. 

,.' T; (b) W BITTEN ANSWERS • 

DRAFT INSTRUMENT OF ACCESSION TO THE FEDERATION. 

l052A. *Mr. Manu Subecia.r: (a) Will the Honourable the Leader 
of the House state whether it is a fact that the draft Instrument of 
Accession is at present in the hands of draftsmen at the India Office' 

(b) Which officers of the Political Department are deputed for this 
purpose' Will the officers of the Finance Department also engage in 
this consultation' 

(c) fa it intended by Government at any stage of the negotiations 
with the Princes to consult leaders of British Indian partiel , . If not, 
why not' . 

The Honourable Sir Muhamma,d Zafrullah. Khan: (a), (b) and (c). 
I have nothing to add to the statement made by the Honourable Sir 
James Grigg on 10th March,1938. in reply to Mr. T. S. Avinashilingam 
Ohettiar's starred question No. 737. 

UNSTAR·RED QUESTIONS AND ANSWERS. 

UNRESERVED POSTS IN THE GoVERNMENT OF INDIA PRESS, SIMLA. 

55. l\faulvi Muhammad Abdul Ghani: Will the Honourable Mem-
ber for Labour please state : 

(a) whether unreserved posts in the Government of India Press, 
Simla, are opened to all communities ; 

(b) if so, why these posts have been reserved for majority com-
munity in the Government of India Press, Simla; if not, 
whether any post has ever been given to a Muslim ; if RO, 
when and to whom since the introduction of Communal 
Representation Rules ; 

(c) whether it is a fact that the Controller has specially instructed 
that the near relatives of the Heads of Sections should not 
be employed in the Presses ; 

(d) if so, whether this instruction is only applicable to Muslimlll ; 

(e) whether the application of the late Head Clerk's son was turned 
down for this reason, and whether it is a fact that several 
relatives of the Hand Section-Holder arE' being appointed ; 

(f) how many relatives of the Hand Section-Holder are serving in 
the Simla Press ; and . 

(r) whether Government are prepared to order a thorough inquirv 
to ascertain the number of the Rand Section-Holder's rela-
tives already in the PreSs service , 
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The Honourable Sir Muhammad ~ lCwa: (a) Yes. 
~~-  .. ,;. or', ""1 of:. ~  

(b) The reply to the first part is in the ne ~ti e  The foUowinl 
Muslims have been appointed to unreserved posts BlDce 1936 : 

Mr. Anwarul Islam. 
:Mr. Madood Ahmad. 
Mr. ~  Ramzan. 
Mr. Mohd. Sharif. 
Mr. MoM. Umar. 

(c) No, put lenera! inst u ~io l  ~ e peen issue4 py t~ 9o~ olle  
of Friliting arid Stationery with a Vlew to preclude t e o~t en o  an unduly large number of relatives of an employee in the same prell! or 
branch. 
~ o \ •. pi 

(d) No. 
(e) The application of the late l);ead ~le ~ s Bon was turDe4 c\own 

as three of his relatives were already 'e1bployea-'m ~e e~  The ~ 
to the second part is in the negative. 

(f) One, who is at esen~ on q.eputation in another Governmen' 
Press. 

(g) No. 

FUNCTIONING 01' THB NEW CLoVE AG1lBBV1!!NT Df ZANzIBAR. 
, ,." i', - '\. 

56. Beth Oovind Daa: Will the Secretary for Education, Health 
aDd Lands please 'state' : '; ','1 'J •. ' , 

(a) whether Government have been apprised of the functioning ot 
the New Clove Agreement in Zanzibar and whether it has 
been functioning satisfactorily; 

(b) whether Government are aware that it was agreed between the 
parties at the time of the compromise negotiations, that the 
Clove Growers' Association would fix its inflexible buying 
prices, so that it would no more be a trade competitor ; 

(c) 

(d) 

whether Government are aware that the marketing centres, 
are fixed near the depotS, although' it Wis'clearly under-
stood at the time of negotiations, that they would be far 
away from the 'Clove Growers' Association, depots, and 
Government are pleading difficulties in the tte~ ; 

, J! l ~ \ _.' ~ 

whether Government have taken steps to have the traders 
licence fees reduced. since the clove export bUsiness has been 
removed from the operation of the law and only tp,e import 
aide of the business has to bear t ~ burden ; a!id ,,' 

(e) whether he proposes to raise the matters referred to in part. 
(b} to (d) above,with the Government in ZaJiZibar.to secure 
relief to the Iifdian t ~  ," 
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Sir Girja Sh8.J!kar Ba.jp&i: (a) No complaints have hitherto been 
received ;' Government, therefore, assume that it is" working satisfac-
torily. 
;\' " (b) The Honourable Member is under a inis e en~io ~  ¥ ~ 
will refer to item 2 of the agreement reached, a copy of which: IS ~ 
able in the Library of the House, he will find that it was explicitly 'agreed 
tlmt the gr«twer'should be at liberty to sell either to private dealers or to 
dte . Clove Growers' Association. Item 8 of -the agreement shows the 
ptovision made with regard to the purchase price to be paid by the 
Clove Grow6s' Association. " , 

(c) If the Honourable Member will refer to item 7 of the agreement, 
he will see that it was clearly stated that the markets would be adjacent 
to the Clove Growers' Association depots. The Government of India 
have not been informed of any difficulties experienceq by the ~ n i  
GOvernment; ," "" ' 
.;,' \(d) There is no import of cloves into Zanzibar. ~otll export and 
internal purchase 'are still' subject to the new provisions of law. The 
ann:uaI fee'for a licence to export cloves has been reduced to five shillings. 
Holders of e~e l or Retail Traders; Licences or .of Dealers' l,Iicenc-:s 
UDder the Agncultural Produce Decree are not reqUll'ed to pay aitt addI-
tional fee for a licence to' deal in cloves. " 

" (e) Does not arise. 
TRADE AGREEMENT WITH SoUTH AnuCA. 

91. Seth Govmd Daa: Will the Honourable the Commerce Mem-
ber be pleased to state: ""fi 

<a) whether Government have arranged to enter into a trade agree-
ment with the South African Union Government, aecotidiul 
South Africa the "most-favoured-nation treatment" ; 

(b) whether G'overnment conSulted the opinion' of the people o~ the 
country, the mercantile community, or the Legislature, before 
completing the arrangements for entering into the trade 
pact; , 

(c) whether he will lay on the table ,a copy of the terms of the agree-
ment and the relevant papers relating to it ; and, if not, hi. 
reasons therefor ; and 

(d) whether he has secured inclusion in the agreement any bene-
ficial conditions for the Indian nationals in thatcourfti'j ; 
if so, what they are; if not, his difficultieB in failing to do 
so , 

The 1I0no111'&ble Sir Muhammad ZafruUah Khan: (a) Government. 
have concluded a temporary modus vivendi with the' Union' of ;Si>ritf.' 
Africa providing for mutual most-favoured-natioD treatment in respect 
o'fc'oinmodities not eligible for preferential treatment in virtue of one or other of the Ottawa series of Agreements. 
, , '(b) The Honourable Member's attention is invited to the answer 
given to part (b) of the Honourable Raja Yuveraj Dutta Singh '. ques-
tfbtr'No. 300; dnthe 7th il 9 ~ in the CouIuiil of State::' 'j 

" (c) and (d). I would refer the Honourable Member to the answer 
gi.e!l to ~  Ram Narayan Singh's question No. 902, during the clnrrent 
SeBSlOD. ' " , 
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Noli-GBANTOF LoANS TO hmlANS FOB BillLDING HOUSES I1f DuRBAN. 

D8. Seth Govind Das : Will the Secretary for Education, Health 
~ Lands please state : 

(a> whether he is aware that the Durban City Council has made 
a recommendation· for granting a loan of £50,000 from the 
Union Housing Fund t{) the Durban Corporation, £25,000 of 
which was to be used for individual loans to the Indians to 
build their own houses and £25,000 for building houses on 
Eastern Vlie for Indian occupation ; 

- (b) whether it is a fact that, in spite of the recommendation, no 
loan was granted to Indians for the purpose ; 

( e ) whether he is aware that the power vested in the local authol'ity 
by the Slums Act of 1937, has been utilised to clear one area 
after another declaring them as slum areas, and that it has 
amounted to a dehousing campaign to deprive Indians th.cre 
of the housing they possess ; 

(d) whether GovernD,tent have received any communication from' 
the Agent General in the Union of South Africa ; 

(e) whether the Agent General has taken any action to remedy the 
position ; and 

(f) whether Government propose taking any action in the matter 
and, if 80, what ; if not, whether he will give his reasons 
therefor' 

Sir Oirja Shankar Bajpai: (a> and (b). Government have made 
enquiries. 

(c) to (f). There are several proposals for the clearance of slums 
in Durban but so far as the Government of India are aware, Indians have 
not so far been dislodged from their houses in pursuance of any such 
proposal. The general policy of the Union Government is. that elimina-
tion of slums should go hand in hand with the rehousing of persons who 
may be compelled to cease occupation of slum premises and the Agent 
General, who is in close touch with the authorities concerned, has so far 
successfully endeavoured to ensure application of this principle. 

REFuSAL TO GRANT PEBJlIT TO MR. K. S. MAnn: TO TAU HIS FAMiLY TO 
SOUTH .AFRICA. 

59. Seth Govind Das : Will the Secretary for Education, Health 
and Lands please state : 

<a) whether he is aware that Mr. K. S. Maini, an Indian domicile 
has been refused permit to take his children and family to 
the South African Union under grounds of the loss of domi-
cile right by ,the Immigration Officer of the Union ; 

(b) whether he will make enquiries into the matter nd grant 
Mr. 'Maini the permit through the Union authorities; and 

(c) whether he is prepared to take necessary steps in the matter anc! 
communicate with the Agent General in South Africa to.' 
examine the case and to grant the permit , 
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Iir Girja 8ha.nkar Bajpai : (a), ~ ~  (c). o e n en~ e~ei e  
• petition on the 8ubject from Mr. Maini only last year and mstituted 
necessary enquiries through their Agent-General in the Union. ~ e 
enquiries revealed that Mr. Maini was entitled to return to the Umon 
before the 5th July, 1930. This was made clear to him in 1928 and 1M 
b,. the Commissioner for Immigration and Asiatic Affairs in the Union. 
In the latter year, however, he sought permission to introduce into the 
Union his minor son unaccompanied by the Dlother and this permission 
was refused under section 5 (g) of the Immigrants Regulation Act No. 22 
of 1913 as amended by Act No. 37 of 1927. Mr. Maini did not then 
exercise his right to return to the Union and lost that right after th.-
6th July, 1930. In the circumstances Government regret that they are 
unable to pursue the matter. 

THE MOTOR VEHICLES BILL--co-ntd. 

Mr. President (The Honourable Sir AbdUl': Rahim) : The House will 

12 NOON. 
now resume consideration of the Motor Vehicles Bill. 
'fhe question is : .. ~ ~ 

,. That clause ~  as amended,. stand part of the Bill." 

lWr. N. V. Gsdgil (Bombay Central Division: Non-Muhammad8l1 
Rural) : Sir, I beg to moye : 
.. That after sub·clause (1) of clause 64 of the Bill, the following new suo-elauH 

be ill8erted : " '. 

, (.r) The Provincial G<!vernmellt by rules un. section 67. may regulate the 
periods mentioned in sub-section (1) 0 ~ e tion 64 so as in sub-5cction 
(1) (a) to regulate 8S it deems fit the period of work before whieh .. 
interval of rest is required to be given alid to extend the interval of rest 
from half an hour to one hour; in sub-section (1) (b) to reduce as it 
deems fit the period of nine hours '." . . 

Sir, this mostly covers the provisions which were incorpora.te.d in the 
amendment that was moved by my friend, Mr. Joshi, the other day, 
except the provision for reducing the hours to 48 .. Sir, I do not think a 
long speech is necessary to commend this amendment. . 

lIII'r. Preaident (The Honourable Sir Abdur Rahim) : Amendment 
moved: 

" That after sub-clause (1) of clause 64 of the Bill, the following new sub-elaDH 
be ill8erted : 

, (8) The Provincial Government by rules under section 67 may regulate the 
periods mentioned in sub-section (1) of section 64 so as in sub-section 
(1) (aj to regulate 8S it deems fit the period of work before which 1m 
interval of rest is required to be given and to extend the interval of rest 
from half an hOUl to one hour; in sub-section (1) (b) to reduce as it; 
deems :6.t the period of nine hours'." 

The Honourable Mr. A. G. Clow (Member for Railways and Com-
munica.tions) : Sir, I am rather puzzled by this amendment. My friend, 
Mr. Joshi, moved an amendment which, I thought, was one of a more 
reasonable character, and if I remember aright my friend, Mr. GadgU, 
was not in favour of it. He now comes forward with an amendment 
which goes a great deal further and gives power to Local Governments 
to reduce hours without limit. That goes further than we are prepared 
to accept. . 
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. .. fi"of. B. G. B&Dga (Guntur cum Nellore: Non-MuhamlDadan 
Durall: Sir, I wi$h to make an offer to the Honourable Mr. Clow:. I· 
t o~ tl  frieIld, Mr. Gadgil, :was going to add a few more words ~  
l1&Jnely, ' as it deems fit the period of 8 hours " but I find now that he 18 
~te ~ le to make that altera.tion provided, of course, it suits my 
friend, Mr. Clow, also. In fact, that is our intention. We never e:s;-
p!!,cted that it would be reduced to zero even, and in view of the fact 
that my friend, Mr. Clow ..... . 

Mr. President (The Honourable Sir Abdul' Rahim) : It is an amend-
ment to a substantive amendment, and I do not think it can be allowed. 

Prof. N. G. Banga : Sir, the other day, it was most unfortunate that 
Mr. Joshi's amendment was lost. Of course, I do not blame my friend, 
Mr. Clow, for the loss of that amendment, but as this amendment stands 
today, whatever other people may think about it, provided, of course, it is 
amended so as to reduce the 9 hours to 8 hours, it would be quite a reason-
able thing. Even this amendment I am quite prepared to accept. In 
regard to ISO many other things, which touch the pockets of capitalists anti 
other vested interests, we 1Y!"¥E! placed so much faith in Provincial Govern-
ments, but where it concerns the interests of the workers themselves, lIIome-
how there appears to be sOBW nervousness to entrust the very same Provin-
cud Governments with this power. Objection has been raised by some 
people. that if this amendment were passed, it would mean that so many 

. !aore people would be thrown on the unemployment market and generally 
the wageE; also may be reduced, but I can alBure those friends who Jiold' 
that .view that I have 8uftici_ confidence in the capacity of our workers to 
organize themselves, and, Sir, it is a welcome phenomenon and of recent 
gt\'>vitll.' fl1.8t tn'elte motor drivers have come to organize themselves in almost 
every part of India. Only very recently my friend, Mr. Abdul Qaiyum, 
had the honour of presiding ~ e  a conference of All-India M"Otor Drivers, 
~  things ~ e moving very fast. I am sure, in the near future, their organi-
zii,tions will come to be just as powerful as the All-India Railwa.ymen's 
lTnion. and these Unions' will be able to stand for their rights and see that 
the employers do not unnecessarily reduce the numbel"B employed or the 
wages paid. In fact, in Bombay, already the limit of 48 hours is enforced, 
and by refusing to pass Mr. Joshi's amendment the other dll1Y, the House 
has made it necessary for the Bombay Government to reconsider its present 
9~t on  and., if necessary, to extend the maximum number of hours enn i~ 

sible for any driver to work from 48 to 54 hours. Therefore, I think it iill" 
~on le that the House should accept this amendment, if necessary, wit.h 

the additional amendment I haTe su ~  if not at l-easi the amendment 
as it 8tands. 

Dr. Sir Zi&uddin Abmad (United Provinces Southern Divisions: 
Muhammadan Rural) : Sir, the amendment as it now stands has been 
very carefully and skilfully worded. There is a Standing Order here 
which says that no motion can be taken up whose subject matter has 
already been disposed of by the House, and, in principle, we have is~ 
posed o~ the 8Ubject matter contained in Mr. Joshi's amendment the 
other day. But my friend has very ingeniously brought forward a new 
amendment which has practically the same effect as the amendment of 
M! .. Joshi. We ha,:e l~  reduced the hours of work to the very 
nl.lwmum. and, I thmk, It would not be desirable to reduce them still 
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fw:the1." by giviIlg arbitrary powers to Provincial Governments to, do so. 
te e o l o~ise we have arrived at on the floor of the House must 

be adhered, to., ~ certain points Mr. Joshi has su ee e~  in .one ~~ ~t 
least he has succeeded in reducing the number, though III spIte of great 
contest he could not succeed in the Select Committee. My friend, 
Professor Ranga, bas referred to Mr. Abdul Qaiyum. I is~ o~esso  
Ranga had followed Mr. Abdul Qaiyum more closely in the dIScussIOn of 
this Bill,' and probably his opinion would ~ e  ,been different. Sir, 1 
oppose this motion. 

Mr. N. M. Joshi (Nominated Non-Official) : Sir, I rise to support this 
amendment. As regards the argument of my Honourable friend, Dr. Sir 
Ziauddin Ahmad, that the change made by the Congress Party and my 
Honourable friend, Mr. Gadgil, is an ingenious way of getting round the 
standing orders, I feel that there was no need for getting round the 
standing orders at all, because the amendment which I moved and·the 
one which he has moved are different. . . . . . >I i 

dl!I' 

lome HonOurable Jl.embers : In form. ., " 
Mr. 1I. M. Joshi: No, in substance. I §aggest to my Honourable 

~ ien s on this side to have a little more patience.' Even in substance it 
is different. Unfortunately, these gentlemen ~e interested in the motor owners ; they are not interested at all in motor drivers. They did not 
carefully read my amendment, they have not carefully read this amend.-
ment.,j ~ . 

. ~ ~  . 1 f 
. Pa.nd.it Lakshm; Kant&. lW.a.itr& (Presideu.ey Division: Non-Muham-

madan Rural) : That is a delusion. :c: 
Mr. If. II. Joshi : Don't yo:u think that I am going to sit down by 

your interruption. If you interrupt me, YQU interrupt at your peril. 
~~e en ~ent which I had moved consiste<¥ of four parts. It provided 
for a rest period, it provided for the daily hours of work, it provided ~  
the weekly hours of work and it provided for a weekly holiday. This 
lQIlendment of Diy Honourable friend, Mr. Gadgil, has omitted two 
important 'substantial parts from my amendment. He has omitteEl 
weekly limit, he has omitted the weekly day of rest. If, after' this om. 
sion, my Honourable friend, Sir Ziauddin Abmad, thinks that my 
amendment and this amendment are the same, I cannot admire his intel-
ligence. If my Honourable friend, Mr. Maitra, also says the same thing, 
Ido not know what to say about those people who made .him a lawyer in 
the High Court. of Calcutta. Sir, the two amendments are absolutely 
different. Now, as regards the Government, I was very grateful to the 
Government of India for having supported my amendment. Unfortu-
nately, the amendment failed. Now, there is another chance to the Gov-
~ n ent of India to do justice to the drivers. I admit that this amend, 
ment, whether intentionally or unintentionally, goes a little further in 
one respect. But at the same time it does not go as far as my amendment 
ip. two important respects. My amendment had fixed a weekly day of 
rest ; it also fixed the weekly hours. This amendment has omitted them. 
Therefore, there is nothing wrong for the Government of India to go a 
little further in one matter ...... . 

The Honoura.1;tle Mr. A. G. Clow : In t.wo matters. 
L396LAD 
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Ifr. N. 111. Joshi: Not in two matters really speaking. e e o~ 
I -.rgeECt.to the -G()vernment of India to support this ~n~t  I 
ahall go a little further and suggest to the Government of IndIa, if on 
technical grounds Parties on this side object to this amendment:-I sug-
gest to the Government of India to support this amendment at this stage, 
and if they find afterwards that they must amend the amendment of the 
Congress Party they may do so in the Council of State. 

Some Honoura.ble Members: No. 
lIIr. N. M. Joshi: You may oppose. 1 know if the amendment is 

supported by the Government and the Congress Party, in spite of yoUI' 
opposition it will be passed. 

Dr. P. N. Ba.nerjea (Calcutta Suburbs: Non-Muhammadan Urban) : 
Support ~e and oppose in the Council of State-that is not a gO'04 
arrangement. I am opposed to that arrangement. 

Mr. N. l¥L Joshi: I am not suggesting opposing in the Council of 
State. I am suggesting to' them that they can get it amended. Tothose 
gentlemen who are opposing slight amendment to this amendment let 
me say this. And I tell this also to the European Group. If they object 
to my Honourable friend, Mr. Gadgil, making a slight amendment, it will 
be open to me, whenever {}fey want a slight amendment to any amend-
ment ........ . 

--. An onou le ~e e  : To throw out the Bill. 
Mr. N. M. Joshi : No, ®t to throw out the Bill, but to rise in my seat 

and object. Please do noV lit that time consider me to be unreasonable. 
I have a right to do so if you, on some technical grounds, now object. It 
is not the Honourable the President who is objecting. I am sure he will 
permit the amendment to be moved ..... -.. 

-,' 

Mr. President (The Honourable Sir Abdur Rahim) : I have disallowed 
it. 

Mr. N. M. Joshi: I am sorry I did not hear you clearly. I again sug-
gest that you may reconsider your ruling and permit this slight amend-
ment to the amendment being made. 

Mr. President (The Honourable Sir Abdur Rahim) : It was a substan-
tive amendment and I, therefore, disallowed it. 

Mr. N. M. Joshi.: I sllall not.arg!le with you, Sir, I did not hear you 
clearly. (Interrupbon by Dr. SIr Ziauddin Ahmad). Dr. Sir Ziauddin 
Ah!Dad .must be. patient .. Up till recentl.y he .was .in charge of a big 
UmversIty, and If a man 1D charge of a bIg UDlverslty cannot be patient 
I do not know whom I can expect to be patient. Unfortunately, I am 
told t ~t the Government of India are going to appoint him to a more 
l'e8pOnslble position. What can one say or think of the Government of 
India when they do such things T 

Mr. Sri Pra.kas:a. (Allahabad and Jhansi Divisions: Non-Muham-
madan Rural) : Pabence is not the virtue of Vic.e-Chancellors. . 

MIr. N. ~  ~s i : I su ~o t this amendment and I hope the Govern-
ment of InciIa wIll support It. 

laveral Honourable llembers : Let the question he now put. 
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Mr. PrelicleDt (The Honourable Sir Abdur Rahim) The questioD 
" ..... is: 

" That the quetioB be BOW put." 
. . ~ 

The motion was adopted. 
Mr. President (The Honourable Sir Abdur Rahim) : The question 

is :ar"M 
" That after sub·clauee (1) of clause 64 of the Bill, the followiag new sub-ela1ll8 

be werted : • 
I <') The Provincial Government by rules under seetion 61 may regulate ~ii  

periods mentioned in sub-section (1) of _tiOll 64 so as in sub-seetioft 
(1) (II) to reduee as it deems fit the period of work ~ o e winch 8ll 
interval of rest is required to be given and to extend the mterval of rest 
from half an hour to one hour; in BUb-_tion (1) (b) to reduce as it 
deems fit the period of nine hours '." 

The motion was negatived. 
Mr. Manu Subedar (Indian Merchants i Chamber and Bureau ! 

Indian Commerce) : Sir, I move: C.i 

.. That sub-clause ($) of clause 64 of the Bill be omitted." 
Sir, as we have not been making rapid progress with this Bill and 

we are going at the rate of the bullock cart on the Motor Vehicles Bill, 
I do not propose to make a big speech on this motiop. Clause (1) pro-
vides for the restrictions which we have made witlt'1-egard to the houre. 
of work to be applied to all transport vehicle&. which cover all sorts of 
service vehicles. The only important class Which is left out is the 
private motors, and clause (2) purport.s t.o give authority to the Provin-
cial Government to ext.end this restriction to ·private motors. Now, Sil', 
I do not wish to be t.aken as not having sympathy with the private 
drivers or with their just claims to have some kind of amenities, but I 
want to put to the House whether it would not be somewhat premature 
to attempt to treat the conditions of this pa:rticular class as cominsr under 
industrial employment. They come more under the category of domestit: 
servants. If this sulHllause is retained, then a good many owners will 
become owner drivers. In any case, I feel that at t.his stage, and without 
any prejudice to the just claims to be considered on other occasions amI 
in other connections, this particular provision may be omitted. Sir, J 
move. 

Mr. President (The Honou.,rable Sir Abdur Rahim) Amendment 
moved: 

" That SUb-clauSe (I) of clause 64 of the Bill be omitted." 
, lWr. N. M. Joshi: I rise to oppose this amendment. I am very thank· 

ful to my Honourable friend, Mr. Subedar, for his sympathy with the 
drivers and other people engaged in this industry but, unfortuuately, 
he thinks that the time has not come to show his sympathy in t~on  
I don't know why the time has not come. I thougb.t India was fit lor 
full self-government and even independence, Is not India fit for an 
ordinary and very modest legi&lation of this kind? I hope, Sir, tllat 
t.he Congress Party lIB a whole will hold that India is quite fit for a 
modest legislation of this kind. My friend, Mr. Subedar, said that he 
would not make a speech in support of his amendment, showing why t.he 
drivers of private motor cars should be omitted and he said that the 
drivers of private cars are somewhat like domestic servants. What is a. 
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[Mr. N.M. Joshi.] 
private car to which Provincial o e len~ can ~ll~  t ~ ~l use 
applicable' This omits only public conveyances bUt a ~to  iftay keep 
ten buses even and use them only for the work of the factory. It will not 
be a public conveyance. It will be a private car or a private bus. Now, 
are the drivers of t~ ~s owned by factories somewhat like domestic 
~ nts Y 

Mr. Jllanu 8ubedar : Buses and lorries used in factories come under 
the operation of the Factory Act. 

Mr. K . .. Joshi : Whether they come under the Factory Act or not, 
the point is, are we justified in omitting them from the benefit of this 
clanse ou the ground that they drive private motor cars t I feel that there 
is absolutely no justification for this. Moreover, I want the House to re-
member this. The object .• of restricting the hours of work in clause 64 
are twc-fold, first, public safety and second, the interest of the employees. 
I shall go further and say that there is a ,third object, to restrict the C01D-
petition between people who give good conditions to the drivers and people 
who give bad conditions to their drivers. A law of this kind is nece.;;.o,;ary 
for three purposes. First/take the question of safety. What consolation 
is it to a man whether he is hurt by a public conveyance or a private c,ar 
oWned by my Honourable friend, Mr. James, and there is no question of 
a driver being exc'{fsed because he drove a private car. From the point 
6f "iew of safety, there ..is no reason why any discrimination should be 
made hetween a public on~ l n e and a private car. Similarly, from the 
point of view of the interests of the employees, there is no difference 
whether a man drives a public conveyance or a private car. I shall go a 
\ittle further and say thi!. Is it in the interest of the industry thai 
people who keep five cars, ten cars or two buses or five buses as private 
bus,es and not public buses should be allowed to run their cars without 
any restriction of hours and allow them toieompete with the public con-
veyance. It is in the interest of the public conveyance that there should 
be similar restrictions on the drivers of public motor cars and private 
motor cars. I, therefore, feel that the House should not accept this 
amendment and I hope, Sir, that the Government will not accept it. 

The Honourable Mr. A. G. Olow: Sir, I am opposed to this amend-
ment. A suggestion was made the other nIght, I think by :Mr. Gritliths; 
that in dealing with Mr. Joshi's amendment I was allowing Diy predilec-
tions for labour to induce me to lose sight of the object of the Bill. ~i  
this is not a labour measure. This is a measure dealing with motor vehicle'!!, 
and, in eonsidering this whole section, 1 have approached it personally 
primarily from the point of view of public safety. What we are trying 
to do in clause (1) is not primarily to lay down stringent conditions for 
labour. It is primarily to ensure that persolls do not drive vehicle;; after 
periods which are so long that their driving may be a danger to the pub-
lic. 

Now, if sub-clause (2) is approached from that point of view, there 
seems to be a strong case for it. There was some confusion, I think, both 
in Mr. 1\ll&nu Subedar's speech and Mr. Joshi's as to the types of vehicles 
to which it applies. Mr. Manu Subedar suggested that it was the private 
.car which was the principal type to which it applied, and Mr. Joshi sug-
gested that it would apply to factory buses. WeH, if a factory runs 8. bus, 
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it will come under subl-clause (1), but one type to which it does apply and 
which is rather an important type is the owner-driver ·of a transport vehicle. 
The man who owns .his awn vehicle is not covered byaub-,clause (1) because 
that;is limited to persons in employment, whereas this clause covers persons 
who are not in employment. And Mr. Manu Subedar's suggestion that this 
will be a transfer from private chauffeurs to owner-drivers' vehicles was 
a Iitt1e beside the point. For owner-drivers can be cove:ved 1lD.der this 
.tb-clau.;;;e ·along with paid chauffeurs. If we conclude that the ho.Urs 
in su - ~use (1) are reasonable limits' for -driving and that to exceed 
them may be a source of danger, it seems to me that we ,should have pre-
cautions to ensure that, in so far 88 we can enforce such provisiQJl8, we 
can prevent owner-drivers from being a source of danger too. 

M:r. President (The Honourable Sir Abdur Rahim) : The question 
. is : 

... ~  

II That sub· clause <') of clause 64 of the Bill be omitted." 
The Assembly divided : . " 
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Kamaluddin Ahmed, Bhams-ul·U1ema. 

The motion si to te~  

Lloyd, Kr; A. B. 
Kaekeo'wD, Kr. J. A. 
MaweU, The Honourable Mr. B. 11. 
Metealfe, Sir Aubrey. 
Mitchell, Mr.1L G. 
Mukerji, Mr. Buanta K1IID&J'. 
Mukerji, The Honourable Sir Va .. ,"" 

Nath. 
Nur Muhammad, Khan Bahadur BhaikJt. 
Ogilvie, Mr. C. M. G. 
Rahman, Lieut.·Colonel M. A. 
Bher Muhammad Khan, Captain earaar 

Bir. 
Bingh, Maharaja Bahadur Bam Baa 

Vijai Pruad.. 
Sivaraj, RaG Sahib N. 
BukthaDkar, Mr. Y. N. 
Sundaram, Mr. V. S. 
Walker, Mr. G. D. 
ZafruJIah Khan, The Honeurable Sir 

Muhammad.. 

P&ndit LaJmhmj Xanta. _Ilaitra : Sir, I beg to move : 

" That in lub-c1anse (4) ot clause 64 ot the BiD, tor all the wordl oceurring after 
the word and figure 'Bub-Bection (1) , the words ' to keep proper records ot the hO'Ql'l 
of duty ot locb penonB employed by them' be lIubstituted.." 

~u - l use (4), as it stands, if enacted into law, will give rise to 
nmnerous difficulties and complications and it is very difficult to see how 
it can be actually worked in practice. It provides that the hours of work 
of persons to be employed in motor transport shall have to be fixed before-
hand and also that a record of the hours of such a work should be kept. 
Sir, J only want to confine myself to keeping the record of hours of work. 
It i!l very difficult to say beforehand how and when a man is to be em-
ployed. :Moreover, it will give rise to a good deal of inconvenience even 
on the part of the public. If there is an accident somewhere and if a 
transport agency IS called on the 'phone to send a relief car, he might 
say that the hours of duty of the man to be employed had not been ll.'ted. 
He might not be able to give a driver at that time as he could not fix bis 
duty. It may also happen that the duty of a driver may have been fixed 
at 8 o'clock, but if he is wanted to drive on very urgent business at 7 o'clock 
or half-paf>i seven, be cannot be employed. At such a time how will it be 
possible for any transport company to get another drivex:, for his time also 
may not have been fixed beforehand' So, this is absurd and, in actual 
practice, it will be impossib1e to work. I quite realise the importance of 
maintaining.& record wherein it will be shown whether any employee 
has been overworked or whether he has been given any work in contr • 

. ~ . . -.. 



vention of the hours fixed in the previous wb-clause. That IS &11 we-
require and we should insist the . maintenance of t ~ proper record o~ the-
hours of ~o  Beyond that, no other provision is necessary. SIr, I 
move. 

:.r. Pnlliclent (The Honourable Sir Abdur Rahim): Amendment. 
mo'\"ed : 

"That in wb·cla11le (4) of clause 64 of the Bill, for all the worde oeeurrinl: 
after the word and figure • BUb·section (1) , the words • to keep proper records of the 
hours of duty of sueb persons employed by them ' be substituted." 

The Honourable Mr. A. G. Olow : Sir, If the clause were amended: 
in the manner suggested by Pandit Maitra, it would entirely be covered,. 
I think, by clause 61 (2) (y) and would thus become superflnous. It 
is not intended that the powers here given to Provincial Governments 
should lw. universally used, but experience in connection with other 
Acts has shown that in many cases you cannot exercise effective enforce-
ment of provisions such as these we have inserted in siIb-clause (1) with-
ont a c]ause of this kind. If there is any determined effort to evade pro-
visions of that kind, the only real safeguard is by insisting that limits 
of work shall be' fixed beforehand. If you do that and then yon find 
that a man is working outside the limits you have fixed, you are able 
to prosecute him. But if you have not got a provision of this kind 
and h(, is determined to evade the hours provisions, it becomes practi-
eaJIy impossible to prove that at the time when you found him driving', 
he ]las been driving for a number of hours in excess of the period laid 
down. Sir, I oppose the amendment. 

1Ir. E. Banthanam (Tanjore cum Trichinopoly: Non-Muhammadan 
Rural) : Sir, if subi-clause (2) of clause 64 had stood as it was, then this 
amendment would have been quite reasonable, because in the case of 
private car drivers and owner drivers of lorries it would have been 
practica1Jy impossible to fix the hours of work. Now that we have de-
leted sub-clause (2) and the whole cla.use applies only to transport 
vehicles where a prQgramme of work can be arranged beforehand, I think 
this amendment is unnecessary and, as the Honourable Mr. Clow ha.c:; said, 
it may defeat the provisions which we have laid down in sub-clause (1). 
So, I oppose it. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
ito • • 

" That in IJllu-clause (4) of clause 64 of the Bill, for all th·) iI""rdli o(·t!nrring 
after the word and figure' sub-section (1) , the words' to keep proper records of the 
hours of duty of such persons employed by them' be substituted." 

The motion was negativec;l. 

Dr. Sir Zia.uddin Ahmad: Sir, I beg to move 
.. That in sub-clause (5) of clause 64 of the Bill, the words • shall work or', 

Ol!'curring in the first line, be omitted." 

Sir, sub-clause .(5) of clause 64 sayS: 
.. No person shan work or sha.ll u~e or allow any other person to work outllld. 

• hours ••••• " • 
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, [Dl\ Sir giauddih Ahmad.] 
I can understand if you legislate that no person should ~use another 

person to work, but if a person is himself willing to work, I. do not know 
why you are making regulations that he should not work. This Bill ~  
be considered, either from the· point of Iildety of perllonsor from the pomt 
'Of view of labourers themselves. In the case of labourers themselves, if 
a labourer is doing his own work he cannot be called a labourer. If you 
:apply a thing of this. kind, then I think you will have to make e il ti ~ 
for the 11 onourable Member in charge of the. Bill. I am sure he does not 
work_ for less than 16 hours a day. I think some kind of legislation will 
h'ave to ~ framed for a large number of perSOns here. I think it is 
not desirable that a person who wishes to work should be prohibited from 
·doing so and should be made lazy. 

The next point of view is that of safety. As my Honourable friend 
aaid the whole of this clause is not intended to benefit the labourers, it 
is only intended for the safety of persons. If you take into consideration 
the safety of persons, then you ought to consider the personal equation 
of the individuals. There are some drivers who get tired after two 
hours, while there are others who can stand and who have got the energy 
to work with the same spirit, zeal and enthusiasm even for a continuous 
period. say much longer than 5! hours. At the time of fixing the period, 
you have also to consider the personal equation of the driver. We ean-
not leave it here at all. If you look at it from either point of view, from 
the point of view of safety of the person or the point of view of the con-
sent of thE' individual, I think it is not desirable to legislate for a person 
who is working for himself. My Honourable friend, Mr. Joshi. said 
something in his last speech and I had no occasion to give him a l ~ l  
He said something about intelligence. I shall take some other occasion 
to refer to it. Sir, I move. 

Mr. President (The Honourable Sir Abdur Rahim): Amendment 
moved: 

" 'rhat in sub-clause (5) of c!a.U8e 64 of the Bill, the word ' sha.ll work or', 
oeeurring in the first line, be omitted." 

The Honourable Mr. A. G. Olow : Bir, the Honourable the Mover of 
this amendment seems to have in mind persons who_ are working for 
themselves. But sub-clause (2) has disappeared. This clause does not 
apply to any perbons who are their oWn employers. The person to whom 
it will now apply is the man who, in defiance of his employer's instruc-
tions, has [!Dne on driving beyond the limits sJlowed. He is just as much 
a clanj!er if he is driving of his own volition as if he was driving against 
the wishes of nis employer. I, therefore, oppose the amendment. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
is : 

" That in sub-c!a.use (6) of clause 64 of the Bill, the word 'shall work or', 
occurring in 1;he first liDII, be omitted." 

The motion was negatived; 
Pandit La.ksbmf Kanta ltfaitra : Sir, I beg to move: 

" That in Bub-clause (6). of clause 64 of the Bill, for a.ll the worda OCCUrriDg 
after the word ' work " oceuning in the second line, the worda ' in eontrav!M!tion ef 
periods prellCribed under this SectiOD ' be Bubstituted." 
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Sir I submitted in connection with the previous amendment the diffi-
cUlties that might arise and I do not tbink any elaborate argument is 
necessary in this case. Sir, I move. 

Mr. President (The Honourable Sir Abdur Rahim) : Amendmeni 
moved: 

II That in sub-clause (6) of claU8e 64 of the Bill, for all t~e worda o~i i  
'after the word' work " occuning m the HCODd line, the words' 1D contravention 01. 
perjods prescribed under this section' be substituted." 

The BOJlO'D.n,ble Mr. A. G. Olow: This amendment again would 
seem to make the clause entirely superfluous. It is already an offence 
'to work in contravention of sub-section (1). The whole point is to 
ensure the ubservanee of sub-section (4). I, therefore, oppose the ~n 

ment. 

Mr. Prelident (The  Honourable Sir Abdur Rahim) : The question 
is: 
II That in sub-clause (6) of clause 64 of the Bill, for all the worda occurring 

after the word' work " occurring in the second line, the words' in contra vent jon of 
periods preseribed under this section ' be substituted." 

The motion was negatived. 

Mr. BrojeDdra Narayan Oha.udhury (Surma Valley cum "Shillong : 
Non-Muhammadan) : Sir, I beg to move: 
II That after sub-clause (6) of clauBe 64 of the Bill, the following new sub·clause 

be iDaerted : 

, (7) The Provincial Government may by executive order furth.lr restrict hOUTS of 
work mentioned in sUb-section (1) for exceptionally exacting routes '." 

Sir, I wish to draw the ttentio~ of the House first of all to the 
opinion of 1 he Assam Government which will be found on page 110 of the 
List of Opinions, Paper No. vn. Regarding clause 61 which was the 
original number of the present clause 64, the Assam Government say : 

"This clause requires further consideration and the ASBam Government must 
protest against it in the present form. On the one hand it would appear to suggest 
that the m8ll:imum hours and minimum intervals are reasonable for any kind of pro-
fessional drivers, though there are eases, as on a hilly winding road, where they woul4 
be e::.cessive for a driver working a reg-ular service, and on the other hand the Jimits 
would be uunecess&ry for "many chauft'eurs of private cars whose hours of work may 
have no relation whatever to the mileage covered." 

Sir, in this clause we have" fixed five hours after an interval of rest 
for half an hour. We have also fixed nine hours after an interval of rest 
for' eleven hours. Now, Sir, this is the estimate of the period of hours 
after working which a driver feels too much tired and fatigued to be 
safely left in charge of the wheel. That is the underlying idea. But, 
Sir, the difficulties of driving on roads vary. A fairly straight road in 
the "plain 'Would not fatigue a man even after eight hours continuous work 
or even 12 to 14 hours work during 24 honrs. That has been our e ~ 

rienee. However, the Honse has been pleaSed to fix five hours and nine 
hours instead of six hours or 12 to 14 hours as the maximum. But.. that 
is not exactly the point that) wish to place before the House. What I 
wish the House to consider is this that all roads are not equally tiresome. 
There are ro'ads with heavy traffic in the heart of the city like the Burra 
Bazaar in Calcutta. , 
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[:Mr; Brojendra Narayan Chaudhury.] 
Take anoilier instance of a road in an open ount~  fairly straight 

road with li.ttle traffic and hardly any congestion where ~~ will not be as tire-
some to drive as on the one on the hills which is not only steep but also 
very winding. The winding hill roads are very exhausting. This has 
been the experience of the people of Assam and also of the Government of 
.Assam and that is why the Government of Assam have protested against 
one and same provision for all roads. We have had very sad experience 
during the 18.st two years on the Sylhet-Shillong road, there were three 
accidents ; two buses and a lorry Rwerved and although there was no 
obstruction on the road, although there was no pedestrian traffic on the 
road, the vehicles swerved and broke down into the khud. Those drivers 
were working on this track for several mont.hs. So these three accidents 
were not due to the inefficiency of the drivers because they had been 
running on this road for several months without accidents. The accidents 
were due to the exhaustion that is caused by the steep winding of the 
roads. I find my Honourable friend, Mr. James, is laughing; I will ask 
him to travel on that road, not to say, on a bus, but in his own private cosy car 
and, without holding the strap, tty to keep his seat when the motor turns 
a comer. So these accidents are not, as I said, due to the drivers' ineffi. 
ciency or obstruction on the road. And thdse were all fatal accidents. 
In one caRe the lorry driver was killed and two coolies on the lorry were 
also killed. The l'Orry went down the kkud and could not be salvaged. 
What I want by this amendment is to reserve power for the Provincial 
Government, not wide powers abont which the House is suspicious, but 
powers in a very restricted sphere to still further restrict the nine hours. 
My wording is, " for exceptionally exacting roads" ; I do not empower 
I.he Provincial Government to make general rules even. They will do 
so by executive order, i.e., by notification. I have been careful to restrict 
the power of the Provincial Governmens for specific routes such as this. 
I hope the House will accept the amendment. 

I again press on the House that the number of hours hed in sub. 
1 p... clauses (a,) and (b) are the average and fit for ordinary 

roads and cannot be applied to exceptionallr heavy 
routes as ml1ch as I protest thla.t they are too small for easy o ~  Sir, 
I move. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
it: 

• " That after sub-clause (6) of clause 64 of the Bill, the following new lah-elaulG 
00 mlfemd : 

B: 

, (7) The Provincial Government may by executive order further restrict hou,. of 
work mentioned in sub-section (1) for exceptionally exaeting routes '." 

The motion was negatived. 
Mr. President (The Honourable Sir AbdUl Rahim) : The question 

" That daulle 64, &I amended, stand part of the Bill." 

The motion was adopted. 
Clause 64, alii amended, was added to the Bill. 
"'lause 65 W88 added to the Bill. 
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1Ir. Prelident (The Honourable Sir Abdur Rahim) The question 

III 
•• That ela.uae 66 stud part of the Bill." 

1Ir. 8uryya Kumar 80m (Dacca Division: on- u ~ n 

Bural) : Sir, I move : 

.. That in part (Ii) of sub-elauBe (B) of elauae 66 of the Bill, fOI\ the worda 
, Infringing the rulea ' the words ' travelling without ticket or beyond the limlt for 
which he holds ticket ud refUBiitg to pay hie fare or ..,. penon behaYing indeeentlJ 
and eommitting nuiaaDee even after warning' be substituted.' , 

Part (a) of sub-clause (2) of clause 66 provides for circumstances 
in which a passenger may be removed from a bus. Lt only says that one 
who breaks the rules framed under the Act can be ejected. I want that 
it should be more definite ; that is, when a man behaves indecently or is 
drunk and refuses to pay the fare or has travelled beyond the distance for 
which he holds a ticket and refuses to pay the excess fare,-in these 
circumstances only he can be removed. I think it is a very reasonable 
amendment and should be accepted. Sir, I move. 

Mr. President (The Honourable Sir Abdur Rahim) : Amendment 
moved: 

.. That in part (II) of sub-elauBe (8) of elause 66 of the Bill, for the worda 
, infringing the rul811 ' the words ' travelling without tieket or beyond the limlt for 
which he holds ticket and refusing to pay hia fare or any peraon behaving indeceutly 
and eommitting nuisanee even after warning' be substituted." 

Mr. K. G. Kitchell (Government of India: Nominated Official) : 
Sir, I am sorry I must oppose the amendment, I think it is out 
of place. You have in the previous sub-clause made a provision that 
Provincial Governments may make rules governing the conduct of pas-
sengers and people in buses, and now you seek to limit the power of 
enforcement of those rules. My Honourable friend, Mr. Som, m'l" ~  

that he has exhausted the cases in which a person should be removed from 
a bus, by his provision. I am not prepared to say that he has. There 
may be overcrowding or there may be other causes ; but whatever the in-
tention is in the amendment, I think it fails on the ground that if you 
have given the Provincial Government in the previous sub-clause power 
to make rules, you surely must give power for the removal of persons on 
the infringement of those rules. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
is : 

.. That in part (II) of sub-clause (8) of clanae 66 of the Bill, for the worda 
• infringing the mlea ' the words ' travelling without tieket or lIeyond the limlt for 
whieh he holda tieket and refusing to pay his fare or any perIOD behaving indecently 
and eommitting nuillanee even after warniDg' be Itublltituted.' , 

The motion was negatived. 

Mr. 8uryya Kumar 80m: Sir, I beg to move : 

.. That in part (II) of aub-elause (8) of elauBe 66 of the Bill, after the word 
• conduetor " oeeurring in the fourth line, the worda • or any pallsenger ' be inserted." 

Power under this clause was given to the driver or conductor only 
to remove a man from the bus or to request police to turn him out. 
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[Mr. Suryya K1lQlar Som.] 
I find that the conductor, for various reasons, may not like to drivl 
out a passenger. At the same time, there may be misbehaviour on the 
part of a passenger which may not be very unpleasant to the driver who 
is always in front of the bus. Therefore, I want by this amendment to 
give power to any passenger to make a complaint or request to drive out 
,.ny other passenger who comes under any of these provisions and deserves 
-to be expelled from the bus. 'rhere may be cases in which a passenger, 
who may be a friend of the driver, who may commit a disorderly beha.-
viour, in which case the driver niay not like to turn out that passenger. 
Therefore by this amendment, I want to give the power to any passenger 
also to make a complaint and to drive out any other passenger if he mis-
behaves himself. Why should not that power be given to ~en e s 

who have paid for enjoying the comforts of the journey Y  I find that in 
~i s also similar power is given to passengers. When a passenger 
in a compartment misbebaves himself or creates a row, he can call the 
&tation statI and get him out. By this Act we are giving more drastic 
and extensive powers to LoCal Governments, to the Regional .A.uthority 
and to everybody, and I hope this power will be given to the passengers 
&IBo. 

The Honourable Mr. A.. G. Olow: Sir, I do not regard this amend-
ment as of any importance, but I don't propose to oppose it. 

111'. President (The Honourable Sir Abdur Rahim) : The question 
is: 
." Tbat in part (0) of Inb-claWle (!) of elau" 66 of the BiD, after the wnrd 

, conductor " occurring in the fourth line, the wordl • or u1 pat_ger ' be iniertod.'· 

The motion was adopted. 

The Assembly then adjourned for LUnch till Half Past Two of the 
Clock. 

The Assembly re-auembled after Lunch at Ralf Past Two of the 
Clock, Mr. Deputy President (Mr. AkhU Chandra Datta) in the Chair. 

Mr. Sri Prakasa : With your permission, Sir, I should like to move 
on ~ the first part, namely, (g). I mOve: 
,. That after part (1) of lub-elauae (8) of elause 66 of the BiD, the following new 

{'&11 be inierted : 

• (0) require the mainteD.lU1C8 of complaint books in stage earriages and 
prescribe the conditions under which pBlB8ngers eIU1 record U1 ('om-
plaints in the same'." 

As matters now stand, there are practically no provisions by which 
complaints of vassengers in motor buses could be recorded. During t ~  

first reading of the Bill, I ventured to say that the great trouble in this 
connf'ction IS the unholy alliance that very often exists between the 
subordinat.e police officials and bus o)Vners and bUR drivers, and because 
of which no complaints are remedied. In Benares, for instance, I have-
information that each bus owner budgets for a payment of thirteen 
annas-I do not know how that figure has been arrived at-per day to 
various rolice officials, and he gives them free rides ,besides. .All this 
results in the lorries infringing the rules laid down for their guidance-
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with impunity. Very often bona-fide passengers are kept out because 
policemen like to travel in these buses, and travel what in the parlance 
or the raijways is' called" W: T. ", that is, without tickets. If passen-
gers hayc an opportunity of jotting their complaints in the complaint 
DooIQl, these complaints would be looked into by the proper authorities. 
and bus owners and bus drivers would also be on guard. I, therefore, 
}iope that this amendment would be accepted. I am sure it would con-
siderlLhly improve the Bill. I regard this amendment as more important 
than the rc;,t of the Bill taken as a whole, because, unless yl)u give 
opportunities to passengers to be able to complain against subordinate 
Govt'rnment officials, and unless you are hllle to check th.ese officials, all 
your rules ,lIC going to be violated. Therefore, I strongly press this-
amendment for the acceptance of the House. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : Amendment 
moved: 

.. That a.fter part (I) of sub-clauae (I) of clause 66 of the Bill, the following new 
part be inserted : 

• (6) require the maintenance of complaint boob in stage earriagea anel 
prescribe the conditions under which paBBeDgers can record -&D1 rom· 
plaints in the lIUIle'." 

The Honourable Mr. A.. G. Olow : Sir, I was sorry to hear my Honour-
able frienli, Mr. Sn Prakasa'g complaints against the servants of a 
Congress Government. 

1Ir. Sri Prakaa&: They are your legacies. 
'!'he BOD01ll'&ble Mr. A. G. Olow : I am rather doubtful of the efticaey 

of the remedy that he prescribes, but so far as it goes I see no objection 
to the amendment and I am prepared to accept it . 

... Deputy President (Mr. Akhil Chandra- Datta) : The question 
ia: 

.. That after put (I) of sub-clause (.r) of elaUBe 66 of the Bill, the foI1owing D81r 
jut be inaerted : 

is : 

, (6) require the maintenance of complaint boob in stage ea.rriagee ad 
prescribe the conditions under which p811118ngers can record &D1 COM-
plaints in the lame'." 

The motion was adopted. 
1Ir. Deputy PI'eBid8Dt (Mr. Akhil Chandra Datta) : The question 

•• That clause 66, 88 amended, stand part of the Bill." 

The motion was adopted. 
Olause 66, as amended, was added to the Bill. 
Mr. Deputy President (Mr. Akhil Chandra Datta) 

Amendment No. 491 regarding a new clause 66-A. 
Mr. Joshi. 

Mr. N. M. Joshi: Sir, I beg to move ..... 
The Honour&ble Mr. A. G. Olow : 011 a point or order Sir. Before 

this amendment is moved, I would like to ask fo!" your' ruling as to 
whether it comes within the scope of the Bill. It is perfectly true that 
we have included a provision regulating ~ hours of drivers, but that was 
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[Mr. A. G. Clow.] 
done, . for this is not a labour Bill and primarily that was done. with a 
view to safety of motor vehicles. This seems to me to go so much farther 
that the connection with motor vehicles is incidental, and thus it seeUUl 
to me to lie outside the preamble and the general scope of the Bill. 

Kr. K. K. Joshi : May I say a word about this point of order' I 
do not know whether safety is mentioned in the preamble ..... 

The Honourable Kr. A. G. Olow : No. 
Mr. N. K. JoP] : The preamble says : 
•• Whereu it is expedient to eoD8Olidate aDd amend the law relatiDg to motor 

Yehielea ••••• JJ 

Mr. F. B. James (Madras: European): Motor vehicles and no' 
labour. 

Mr. K ... Joshi: I am speaking of motor vehicles. Let me now 
speak on this point of order. This is a Bill to control motor traffic. India 
is not the only country in which such a legislation is discussed and passed.. 
There are motor vehicles Acts in England and in several other countries, 
The English Act provides a section about fair wages. I hope that the 
Honourable Member in charge of the Bill will not deny that fact, namely, 
that the British Act, which is a similar measure like 'this, has 'a. provision 
regarding fair wages. There are several other ~ount ies- in which Acts 
intended t') control motor traffic do include clauses regarding wages and 
other conditions. Moreover, the Honourable Member in charge of the 
Bill stated that the question of hours of work, which has been included in 
clause 64, is intended for the safety and not as an improvement in the 
conditions of the employees. I shall come to the point of safety a little 
later, but the Bill does not deal only with the safety from the dangers of 
motor cars. The Bill is intended for co-ordinating traffic, to restrict 
competition in the motor industry. Wages are a very important element 
in restricting competition and Government cannot deny that to restrict 
competition is one of the objects of this Bill. If onej Of the objects of this 
Bill is to restrict competition, control of wages necessarily followS, 
because we have got provisions laying down minimum charges, minimum 
fares and maximum fares. If we have a clause regarding maximum and 
minimum fares which has nothing to do with safety, then how can you 
object to a clause which lays down certain minimum wages' The 
Honourable Member talked of safety. As regards the British. interpr&-
tation of safety, I shall read to you a very small quotation as to what the 
view of a British Minister of ~ns o t is _ regarding safety. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The Honourable 
Member is speaking on the point of order. 

Mr. N. M. Joshi: I am speaking on the point of order. Unfortu-
nately, my speech on the point of order and the speech on the amendment 
itself may be the same. But I want to show that safety depends upon" 
wages also, which is the view taken by the Minister of Labour in Great 
Britain. I am reading a quotation from the report of a committee on 
regulation of wages and conditions of service in the road motor transport 
industry. 

"In the Act of 1933, the recommendation of the Balter Conference thJ\t C 
licellBeI's should be required to pRy • faiT wages' waB stated, by the l\{"miBter of Trans-
port of the day, to be one of the ' Beeurity eonditloM '." 
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The Transport Minister of the day stated in Parliament that wages 
was om· of the ;;ecurity conditions. Now, Sir, having given YOIl these 
authorities, I am sure that you will rule that my amendment is perfectly 
in order. 

1Ir. Deputy President (Mr. Akhil Chandra Datta) : The question, 
so far as this point of order is concerned, is whether this am0ndment is 
within' the scope of the Bill or not. On that point it has been urged by 
the Honourable the Mover of the Amendment that the corresponding 
British Act has similar . provisions in regard to the salaries payable to 
drivers. This has not been disputed, although I have not examined it my-
self. That, I think, is sufficient ground for holding that this amendment 
is in order. Besides it has been further pointed out that this is a safety 
Bill. Then the question is whether wages should come within the purview-
of safety and it has been pointed out that the view taken in Great Britain 
is that wa.p;es form an important factor on the question of safety. If 
maximum and minimum fares are within the scope of the Bill, as has been 
laid down already, and also hours of work, then I think this amendment 
dealing with the question of wages is perfectly in order. 

l'tIr. N. M. Joshi: I am very thankful to you for your ruling. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : No qucation of 
favour. 

l'tIr. N. 1\1. Joshi: Sir, I move : 
" That after clause 66 of the Bill, the following new clause be inserted: 

, 66-A. A Provincial Government may make mles to regulate in respect of per-
IOns licensed to act as drivers or conductors of motor vehicl_ 

(G) the minimum wages or salaries payable to such drivers or conductors j 

(b) the nnmber of holidays with pay that should be made available to them 
in a year j 

(0) the compensation to be paid for overtime work j 

(If) luch other conditions of work as the Provincial Government may deem 
necessary or desirable to regulate '." 

Sir, I had another amendment on this subject which is more modest 
but considering the situation in the House where the Government, the 
on es~ Party, the Muslim League Party, the tion li~ Party, 

the European Group and the unattached Members have 
all combined to' defeat amendments which are in favour of labour. I 
decided that therp- is no use being too moderate. Let me be fair and just 
to the working classes of this country and move the amendment which 
I had originally intended to move. The amendment provides that the 

o ~n i l Government should possess power to fix minimum wages or 
salarles ~  llle to drivers or conductors. It provides that if under 
certain eircumstances overtime is permitted the driver and the conduc-
tol' ehmld be paid at a higher rate for overtime. Then ~ene 9  p:>w('r 
is given to the Provincial Government to lay down other conditions (jf 
service. While speaking on the point of order I stated that in the 
British legislation there is a clanse that the nrivers and conductors of 
motor cars should. be paid fair wages. The wages paid to the drivers 
and conductors, according to the English Act, should not be less than the 
wageR wl1iell Government and the country compels contractOl'S to pny to 
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the people employed by them. In England there is a fair wages clause 
in all Government contracts and this legislation provides that the wages 
to be paid to drivers and conductors should not be less than the wages 
which the Parliament has fixed for being paid to the employees of 
Government contractors. 

Mr. F. E. James: What is the clause? 

Mr. N. M. Joshi: It is section 93 of the Act of 1930, amended still 
further in 1933. Fair wages are a necessary condition in order that the 
drivers may do their dJIty well. This is from the point of view of safety 
as well as from the point of view of the interests of the employee. 
There is another and more important reason and that is that there should 
be no unfair competition in the motor industry. There may be some 
motor companies who pay their employees well. There may be ot e~ 
who do not pay them well. There is, therefore, unfair competition 
between those people who pay well and those who do not pay well. It 
will be wrong t{) penalize those who treat their employees well and fairly. 
Therefore, I feel that the laying down of a minimum wage is absolutely 
necessary ill the interests of safety, in the interests of the tl lo ~ ees and 
m the interests of ind-rlstry in general. Then, Sir, I have provided for 
holidays. The reasons for holidays are not different from the reasons 
for providing f{)r minimum wages. I llave also provided that there 
.should be a special rate of payment for overtime. This principle of pay-
ment for overtime i.s already recognized by the Governmen.t of India in 
their Factories Act. It is true that there are occasions when the em-
ployers have to ask their employees to work a little longer than as pro-
vided by the Act and the Act, therefore, makes provision for overtime 
work. I have no objection to that, viz., that on special occasions 
~ lo ees may be asked to work overtime, but at the same time it is 
necessary that if e lo ee~  are asked to work overtime, they should be 
paid at a special rate. Sit, the question of holidays is also important. 
'Ve llre not rroviding for even a weekly holiday. I had ar. <llll{'n.jment 
that the drivers sh()uld be' given a day's rest in a week but that amend-
ment was not accepted by the House. Now, it may be said, that the 
motor industry cannot give a weekly holiday, that it c.omes to fifty-two 
days' holidays, but certainly the motor industry can give a few days' 
holiday in a year. There. should be nO difficulty in giving drivers say 
a fortnight's holiday a year and pay them for that holiday. I, therefore, 
feel that my amendment is a very reasonable one, I hope the Govern-
ment of rndia,-who always say that they are the protectors of the 
masses in this country, and that that is the reason why they stay in 
India-will support my amendment. Similarly, I hope. the Congress 
Party, which has given promises in their election  manifestoes 8S heing • 
the protectors and better protectors of labour than the British Govern-
. ment, will do 80 and support my amendment. As regards the Muslim 
League Parly, well, they generally try to imitate the Congress Party. I 
suggest to them that whether you imitate the Congress' Party in other 
respects or not, you keep on to your method of going after the CongrellS 
whenever the Congress Party tries to a.ppellr patriotic and to serve the 
interests of the masses. Sir, I may say the same thing a.bout the 
Nationalist Party. They have been telling us that whatever amend-
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ments they have moved in this House, and they were a good many, they 
were lI('t intended for the protection of the bus-owners at all, aud that 
they were either intended for the protection of the drivers and conduc-
tors or in the interests of the public. I suggest that they should support 
my amendment. As regards the European Group, they have l ~s said 
tnat they care for the working classes much more than people hke n~e 
and others who are only creating trouble between labour and thel1' 
masters. I suggest that by e tin~ this clause they will, at least, 
prove in one way that they care for the interests of employees. I hope, 
Sir, my amendment will be accepted. 

An Honourable Member : What about the GOvernment 1 
Mr. Deputy President (Mr. Akhil Chandra Datta): Amendment 

moved: 
.. That after clause 66 of the Bill, the following new clause be inserted: 

4 66-A. A Provincial Government may make rules to regulate in respect of Il!r-
sons licensed to act as drivers or conductors of motor vehicles-

(a) the minimum wages or salaries payable to such drivers or conductors ; 
(b) the number of holidays with pay that should be made available to thenl 

in a year; 
(0) the compensation to be paid for overtime work; 
(d) such other conditions of work as the ProyiMiaJ. Government ma1 deem. 

neceBBary or desirable to regulate '."- _. 

The Honourable Mr. A. G. Olaw: Sir, I o os~ this amendment. I 
gathered from the attacks which Mr. Joshi delivered, quite impartially. 
on all the Groups in this House at the conclusion of his speech that he 
did not expect much support for his amendment_ The amendment seeks 
to deal with extraordinarily wide labour principles, and as if they were 
not enough, it ends by giving a blank cheque to the Provincial Govern-
mt-nts to put in any other conditions of work that they desire. Mr. 
Joshi said that we had recognised the principle of overtime in 'the 
Factories Act. That is true. But the place where we have not recog-
nised it is -in t i~ Bill, and there is no suggestion of what overtime means. 
The first two principles. those of minimum wages and holidays with 
pay, are questions-one of them at least-that art:' very controversial, 
and I listened in vain to Mr. Joshi's speech for any suggestions as to 
why drivers and conductors of motor vehicles should be specially singled 
out for labour legislation of thiR type. --., 

Prof. N. G. Ranga : Sir, I congratulate my friend, the Honourable 
Mr. ('low. upon the equanimity with which he has concluded that, jnst 
because there is not very much of support :·for this amendment in this 
House. sueh a thing like this is not needed. I can assure him and 
several other Members of his way of thinking in this House that what 
is now considered to be unreasonable may come to be considered extreme-
ly reasonable tomorrow or the day after tomorrow. Sir, it is not long 
ago that such a Bill as this was not even drfamt of. This third party 
insurance is a thing which has been thought of during very recent 
months, and yet it has come to be a matter of practical politics. So 
also this thing, I am sure, will become a matter of practical politics, if 
not in this House, then very soon in some of the Provincial Legislatures. 
T can assure my Honourable friend and other Members of this 'House 
that although now I am speaking- onJ.y in my own personal capacity, 
the Indian National Congress stands committed to the .establishment of 
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a living wage and a minimum wage for all workers in this country, 
and, if today it is not possible for the Indian National Congress to 
implement that plt,;dge, it will certainly be possible, and not only that, 
it will be its privilege also to implement it in the not distant future. 
Sir, the history of· the Indian National Congress will surprise even my 
friend, Mr. Joshi, and it will then be .possible for him to claim admis-
sion into the Indian National Congress-because I hope that the Indian 
National Congress will become much more socialistJc than can be 
imagined by my friend. Mr. Joshi. When that day comes, I can assure 
my Honourable friend that my own Leader will be leading that Socialis-
tic Indian National Congress and will bti establishing and urging upon 
the Provincial Governments the establishment of a minimum wage, not 
only for motor drivers and a few people here and there, but for the 
whole of the working classes of this country. Sir, Mahatma Gandhi is 
now busy establishing a minimum wage for the hand-spinners who are 
employed by the AU-India Spinners' Association in this country, and 
they number as many as a lakh of people and most of them arEi recruit-
ed from the ranks of agricultural labourers. Now, if that is possible, 
I do not know why my Honourable friend, Mr. Clow-who the other 
day had the courage of being a Labour Member, but is now transformed 
into the Communications Member-suddenly through this transforma-
tion thinks that this is outside the scope of this Bill, and, secondly, how 
he said that since the whole House is against it, thereforb we can all 
go to sleep. Sir, several people also thought that the whole House 81' 
their own eountry was against a particular proposal, and yet this CO!Ile& 
to be established now, if not through the ordinary constitutional means, 
at least through some other means. Therefore, I raise my voice in 
favour of this amendment and also in favour of the fundamental basic 
plea on behalf of the labourer which is incorporated here and that is a 
minimum wage--and which lilY Honourable friend himself has been try-
ing to implement in regard to the Railways by insisting that a fair 
walles clause should be obse-ved and respected by the .Railway Agents 
themselvtis. " 

Mr. 1[. Ahmed (Rajshahi Di\4sion : Muhammadan Rural) : Sir, I 
3 P]I thought I had a day of disappOintment when I ,vas 

. . taking my lunch with vegetables and when I entered 
the Chamber I found that my friend, Mr. .T oshi, was. very hopeful of 
his labour. He is so much hopeful that I do not know-as the saying 
goes-whether the wine is stronger than the bottle or the bottle is 
I!ltronger than the wine. In any case, it must burst. I heard Prof. Ranga 
alBo who is always as the youngstE:l's should be. He has also love for 
labour, and I only hope that his work will not be wasted. Well, S:r, the 
love for labour is wasted sometimes when people have not got sufficient-
ly developed experience. (A. voice : "Like you.") When I started in 
the year 1929 as a Member of the RoyaLOOJ;nmission on Labour, I tried 
to bring all the blessings for the labour in this country. I tried to see 
tllat their sons should be educated and tht:ir dependants should be pro-
perly fed, well clothed _and educated,so that they may become useful 
DUllUkt'" (.1' the nation and' then they will be able to work dav and 
.. i ~ i. the WoMB of Longfellow : . 

44 A:et, _ in the liviq" present, 
BeMt witlB .... God .4mIdiead.. J 
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::Mr. Joshi is again making the same mistake as I was making when 

I was at the threshold of the Labour Commission. When I went to 
Bombay, I found a lot of people sitting idle. I went to some of the 
factories and found there were very' few people working. Most of thelll 
had no work, and thtre was terrible unemployment. If we bring the 
drivers from Calcutta. 75 per cent. of them will not find any occupa-
tion. I do not think Mr. Joshi has got a car, nor has he got any ex-
peripnce of these chauffeurs. Sir, to pay something is better than 
nothing, and half a loaf is better than no loaf. God help us from these 
Doctors. If these drivers cannot earn their bread, where will they 
go 1 Will they knock at tIle door of Mr. Joshi. their great benefactor, 
or will they like to take half the wage or whatever is available' Sir, 
I opposp. the amendment. 

is: 

is: 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question 

" That after clause 66 of the Bill, the following Jlew clause be inserted : 
, 66-A. A Provincial Government may make ru:es to regulate in respect of ~ 

sons licensed to act as drivers or conductors of motor vehicles-
(0) the minimum wages or salaries payable to snch driven or conductors ; 
(b) t ~ number of holidays with pay that should be made available to them 

.m a year; 
(c) the compensation to be paid for overtime work; 
(d) such other conditions of work as the Provincial Government may deem 

necessary or desirable to regulate '." 
The motion was negatived. 
Mr. Deputy President (Mr. Akhil Chandra Datta) The question 

" That clauBe 67 stand part of the Bill." 

Mr. N. V. i~ : Sir. I beg to move: 
" That after part (0) of Bub-clause (2) of clause 67 of the Bill, the following 

new part be inserted and the subsequent parts be _lettered aceordingl1: . 
, (b) the conduct and hearing of appeals that may be preferred under tlu. 

Chapter '." 
There is no necessity to make a speech .. I move. 
Mr. Deputy President (Mr. Akhil Chandra Datta) : Amendment 

moved: . 
" That after part (0) of Bub· clause (2) of clauae67 of the Bill, the fonowing 

DeW part be inserted and the subsequent parts be re-Iettered aeoordingly : 
, (b) the eonduct and hearing of appeals that may be prelerrt'ld under this 

Chapter '." 
The Honourable lIIr. A.. O. Olaw: There is no objection to this 

amendment. 
Mr. Depllty President (Mr. Akhil Chandra Datta) : The question 

is: 
. "That after part (.) of lIUb-eiau.se (.!) of claUse 87 of the BID, tile on~ 

.... pan be inserted and the lI11b8eq1lent parts be re-lettered aeeordiu«ly : 
. • (b) the conduct a.d llearl.ar of appeals tbat· may be preferred under tJdI 

Chapter '." .. 

The motion was adopted. 
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Mr. Abd:ur Rasheed Ohaudhury (Assam: Muhammadan) : Sir, I 
beg to move: 

If That in part (h) of sub·clause (8) of clause 67 of the Bin. alter the WUJd 
, region " wherever it oeeurs, the words • or province ' be inserted." 

The idea behind this amendment is that the Provincial Govern-
ments should make rules for inter-provincial travels. It frequently 
happens that people of one province go to anothtl"r province in a car and 
I think that, while making rules, the Provincial Governments should 
provide that in certain circumstances the people of one province will go 
to another proy:nce in a ear. 'l'l:ere is a precedent for tllis in the case 
of the gun licenee. It is practically limited to one province but, in 
certain circumstances, inter-provincial licences are issued. I think we 
should have a silnilar provision htl"re all'lo so that in urgent cases when 
people go from one province to another in car, they may not be prose-
cuted. Sir, I mono 

Mr. Deputy President (Mr. Akhil Chandra Datta) : Amendinent 
Dloved : 

II That in part (h) of sub·clause (t) of clause 67 of the Bill, after the word 
, region " wherever it occurs, the words • or province' be inserted." 

Mr. X. G. Mitchell: Sir. I am afraid I must oppose this amendment. 
The effect of it would be in two parts. In the first place, it would em-
power the Provincial Governmcnt to make rules governing the condi-
tions subject to which a permit iRsued in another province is valid in 
that provin<.>e. That power is already there ana further provision is 
unnecessary'. Secondly, it would empower a Provincial Govtll"D.ment 
to make rules purporting to lay down the conditions under which per-
mits issued, in its uwn province, would be valid in another province. 

That would obviously be conRtitutionally objectionable and, there-
fore, I suggest that the first effect is r<.'dundant and the second is un-
desirable. Sir. I oppose the amendment. 

Mr. Deputy President {Mr. Akhil Chandra Datta) : The question 
is: 

If That in part (h) of sub·clause (t) .of clause 67 of the Bin, after the word 
, region " wherever it occurs, the words • or province' be inserted." 

The motion was negatiVed. 
Dr. Sir Ziauddin Ahmad: Sir, I beg to move: 

" That part (tI) of sub-clauBe, (t) of clause 67 of the Bin be omitted." 

:My :reason for moving this amendment is not that the sub-clauses 
have become lengthy and that in order to shorten its sub-divisions that 
I am moving the omission of this part. The clause has already got parts 
from' a ' to ' z ' and if more sub-clauses are to be added I do not know 
whether the Honoutable Melober in charge of the Bill will have rtl'course 
t~ AIl?ha. Reta, Gamma or ZI, Z2, Za, and so on. I have not yet 
'V!suahsed the number uf rules that w!ll be ~ e  but I will give a 
pIcture . later on when I speak on the thIrd reading of the Bill as to how 
many rules the Local Governments wiD havti to make and what will be· 
the volume of the book containing those rules and I doubt very much 
~et el  n~  Honourable Member, even my Honourable friend, Mr. 

MItchell, WItI be able to pass an examination on these rules when all 
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of them have been framed. But that is no.t the o i~t just at present. 
The point at present is whether it is necessary to have a provision for 
the licensing of and the conduct of agents for the sale of tickets for travel 
by stage carriages. This is a new kind of provision. Anyone who is 
employed in service on a motor bus as a cleaner will also do the selling 
of tickets. Before he can do so, he must take lir.ense and give prouf 
of his good character. I do not see any reason why a person who is 
doing a very ordinary work such as a cleaner who is merely second in 
command. a jJerron who is not in charge of the safety of passengers and 
who never drives the car but simply sells the tickets and who is very 
often paid only a small salary of Rs. 10 a month, should be caUd upon 
to. obtain a license. What is the use of a license to him Y On the same 
analDgy, you must have a licensing system for all other ordinary service!:! 
for private servants, for your cDolies, fDr YDur rickshawmen and so on. 
I can understand the necessity for license in the case of driver who. is 
pu:t in ~e of the safety of the passengers, but it is surprising how 
you can demand a license for a ticket seller. It is quite possible that 
rules may be framed in order to keep out a particular class of people. 
I 'can uit~ foresee that this emergency may arise. But I do not see 
any necessity for introducing this particular provision even in cases 
where the safety of passengers is not involved. The only thing that 
thf:; employer !-hould look to is that the person who is put in charge of 
the sale Df tickets doe& not cheat him. It is. noti the businef;s .. f the 
G()ver.illlltmt to make rules that only such and such persons sl10nld be 
employed on this ordinary piecp of work and not others. I move. 

MJ'. Deputy President' (Mr. Akhil Chandra Datta) : AmendmentJ 
~ l :. 
" 'l'ha.t part (11) of Bub-elause (!') of elause 67 of the Bill be omitted." 

The Honourable Mr. A. G. Clow: This seems to. be a salutary pro.-
vision for the protectIOn of passengers. I oppose t ~ amendment. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question is : 
II That part (tI) of Bub-elause (e) of elause 67'ot the Bill be omitted." 

The motion was negatived. 
Dr. Sir Ziauddin Ahmad : Sir, I beg to move : 

" That part (z) of sub-clause (S) of clause 67 of the Bill be omitted." 

I heg to move this without any speech. A 
Mi'. Deputy President (Mr. Akhil Chandra Datta) : Amendment 

moved: 
',' That part (z) of sub-clause (S) of clause 67 of the BiD. be omitted." 

. 1Ir. K. G. ltIitchell : Sir, I must oppose this amendment. The pro-
vision has been agreed to in the Select Committee. It haR been agreed 
to l.y eyp-rybody that it is necessaty to regulate miscellaneous carriage of people in goods vehicles eiIldangering the lives of persons. Sir, I 
oppose the motio.n. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The ue~tion is ~ 
.. That part (z) of Bub-clause (8) of clause 67 of the Bill be omitted." 

The motion was negatived. 
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Mr. Deputy President (Mr. Akhil Chandra Datta) : The question is : 

" That clause 67, as amended, stand part· of the Bin" 

Thc motion was tldopted. 

Clause 67, as amended, was added to the Bill. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question is': 
•• That clause 68 stand part of the Bill." 

Mr. K. G. Mitchell: Sir, I beg to move: 
" That clause 68 of the Bill be o it~e  

Sir, the reason is that this was a saving for existing nIles only in 
rrspect of permits and so forth. In regard to the rest of the rules we 
have found it necessary to insert by amendment a general saving clause 
for 'all {'xi;:tir;g m1ee· for nine months. Therefore, this becomes un-
lle ~s n  That amendment will be moved when we reaeh Nos. 830 
and 831 in the second eonsolidated list. Sir, I move. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question is : 
.. That clause 68 of the Bill be omitted." 

The motion was adopted. 
Clause 69 was added to the Bill. 

ell-mse 70 was added to the Bill. 
Mr. Deputy President (Mr. Akhil Chandra Datta) : The question is : 
" That clause 71 stand part of the Bill." . 

Mr. Brojendra. Narayan Ohaudhury: Sir, I beg to moye: 
" That in sub-clause (2) of cla.use 71 of the Bill, after the words' to restrict' tha 

word ' further ' be inserted." 

This is merely a verbal amendment to improve the language. We 
hav .. restricted the speed of certain class of vehicles and I hope the 
Gonormnent will havr no objection to accept it. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : Amendment 
movr<1 : . 

" That in su -~l l e (2) of clause 71 of the Bill, t~  the words' to restrict' the 
wcrd ' further ' be inserted." 

The Honourable Mr. A. G. mow: Sir, I feel no objection in principle, 
b11t. t]le (.nly difficulty that occurs to me iR that in some cases we don't 
impose a ~ ee  limit. I do not know if the House will agrep. that this 
il! an arlt:quate objection. 
Mr. Deputy President (Mr. Akhil Chandra Datta) : 'fhe question is : 
" That in sub-clause (2) of clause 71 of the Bill, after the words' to restrict' the 

werd ' further ' be inserted." 

The motion was negatived. 
Mr. Amarendra. Hath Ohattopadhyaya. (Burdwan Division: Non-

lIullammndan Rural) : Sir, I beg to move: 
" That after sub-clause (2) of ela1l8e 71 of the Bill, the following Dew IIUb-el:Lu.a 

be inserted : 
• (8) The' P-rovincial Government or any authority authorised in this behalf by 

the Provincial Government sball make sueh deviees sa to preven.t ~ e 
owners and drivers of the motor transport vehicles from tampering with 
luch devices to restrict the speed limit fixed by the authorities I. which 
ue generally known as Governors) and that regulR periodical examina-
tion of speedometer be arranged for '." 
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Sil', sub·cla)lse (2) of clause 71 is intended to restrict the speed 
limit. I want merely to restrict the speed limits where it is not 
rmltricted, because the drivers can manipulate the devices knowingly. 
I, therefore, have prvposed that speed govM-n:ors should he fixed up, 
and, therefore, to restrict it. I have suggested this amendment and 
that periodical examination of speedometer should also be arranged. 
I think, Sir, the accepta.nce of this amendment wil.! help the Provincial 
Governments and also the Central Government and all transport 
authorities and i ~ s as well. 

Mr. Deputy President (Mr. Akhil Chandra Datta).: Amendment 
moved: 

" That after sub-clause (t') of clause 71 of the Bill, the following new sub-clause 
be inserted : 

• (8) The Provillcial Government or any lIuthority authorist':l in this behalf by 
the Provincial Government shall make such devices as to preve.nt thl! 
owners and drivers of the motor transport vehides from tampering \'I'ith 
snch devices to restrict the speed limit fixed by the a.uthorities ~ v.-hich 
are generally known as Governors) and that regular periodical examina-' 
tion of speedometer be arranged for '." 

Mr. X. G. ItIitchell : Sir, I am afraid I must oppose this amendment. 
I am entirely in agreement with the necessity for speed governOJ';J, that 
is pnn-ided for in the rule·makin,g power in Chapter V, jf you wHl :.;ee 
claul<,e 70, sub-clause (2) (g), and I think that is all that is necessary, 
Apart from that, I thillk the actual wording of the amelldment is not 
particularly lJappy. I would point out that according to the ~n 

ment t ~ speed limit has to be fixed by authorities" which aTe generally 
knowD as Governors", Sir, I oppose the amendment_ 

Dr. Sir Zia.uddin Ahmad: Sir. I do not appreciate this amendment 
on Meollnt of the use of tIle word ' Governor' in it, and I should like 
to l'elate a short story. There was a gentleman who wantf'd to have a 
governor for his son, and he asked his friend's son e ~ to get one from. 
The friellds advised him that Thomas Cook and Son are genI>.J"'ll 8uppJiers 
and tI1ey will supply a governor. So a wire was sent to Thomas Cook, 
o ~  - ~ l  'PleaFAl send governor '. Thomas Cooks repliecl: 
, Regret His Excellency not in Bombay'. Then the gentleman ~ in 

replied hack and said: ' I don't. want His Excelle,TIcy the Governor but 
I want the husband of the governess '. Therefore, Sir, this word 
governor can be used in so many different n~es as was used in the story 
I have just narrated. This amendment. Sir, does not appeal to me, and 
tberefore I oppose it. 
Mr. Deputy President (Mr. Akhil Chandra Datta) : The questioll is : 
" That after iub-e1ause (I) of clause 71 of the Bill, the following new sub-elnuse 

be iBBerted ~ 
• (8) The Provineial Government or any authority authorised in this behalf lly 

the Provineilll Government shall make sueh deviees as to prevent thB 
owners and driverll of the motor transport vehieles from tampering l\ith 
sueh devices to restriet the speed limit fixed by the authorities ( I,l.ich 
are generan,. bown as Governors) and that 'repla!' periodiea.l. examiua, 
tion of speedometer be arrauged for '." 

The motion was negatived. 
Mr. Deputy President (Mr. Akhil Chandra Datta) : The question is : 
" That clause 71 stand part of tJ;1e Bill." 

The mntion was adopted. 
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Clause 71 was added to the Bill 
Ulauses 72, 73 and 74 were added to the Bill. 
Dr. Sir Ziauddin Ahmad : Sir, I beg to move that after cla.use .....• 
Mr. K. Santha.nam : On a point of ordeJ" .... 
An Honourable Member : How can you raise a point of order before 

the Member III;'Oves his amendment' 
Mr. Deputy President (Mr. Akhil Chandra Datta) : Is the Honour-

able Mf-!mber moving his amendment' 
Dr. Sir Ziauddin AbmaD : Yes, Sir, I should like to move it at least 

to meet 1he .objection. 
Mr. Deputy President (Mr. Akhil Chandra Datta) : The question is ~ 

" That clause 7;) stand part of the Bill" 

The motion was &dopted. 
Clause 75 was added to the Bill. 
Dr. Sir Ziauddin Ahmad : Sir, I beg to move: 

" That after clause 75 of the Bill, the following new clause be inserted: 

• 76. The Local Government will be responsible for the damage done to 3. B.Illtor 
vehicle on account of the abseuce of the proper signal specl1ied in the 
Schedule '." 

:Mr. Deputy President (Mr. Akhil Chandra Datta) : Wha.t is the 
point of order' 

Mr. K. Santha.nam : My point of order is that by this new clause 
We have to lay a detinite financial resPonsibility on the Provincial 
Government, and it is outside the scope of this Bill. 

The Hon01Jr&ble Sir M.a.mna.tba Hath Mukerji (La\v Member) : 
Thi:lol amendment, I suhmit, is out of order. It attracts the operation 
of sectwn 141 of the Government of India Act, which says : 

.. No Bill or amendment which imposes or varies a,ny tu or duty in which Pro-
"rinees are interested, or which varies the meaning of the expression 'agricultural 
i 0l ~ , as defined for the purposes of the enactments relating to Indian incoB.le taz 

Refore such a thing can be moved, it requires the prilvious sanction; 
of the Governor en~ l in his discretion. By this provision a liability 
is being cast on the Provincial Government and it requires the previous 
sanction of the Governor General in his discretion_ Such sanction not 
having br·en obtained, the amendment cannot be placed before the House 
at 1111. 

:Mr. Deputy President (Mr. Akhil Chandra Datta) : In the absence 
of sanetion of the Governor Gem'll"al, this 'lmendment is barred by section 
141 of the Government of India Act, 1985 •. 

Clause 76 was added to the _ ~ill  

Clauses 77 to 80 were added to the Bill. 



rHE MOTOR VEHICLES BILL. 

Ml·. Deputy President (Mr. Akhil Chandra Datta) : Th'J question is : 
II That· dauae 81 Itand part of the Bill." 

Pandit Laksbmj Ranta M&itra : I beg to move : 
,. That in clause 81 of the Bill, before the word ' obstruction ' the word ' un-lUll ' 

be inserted." 

The word' obstrlllltion ' is vague, and it is the common {·omplaint 
of motor vehicle drivers that police people constantly put them in 
diffieulties by sending them up on a charge of obstruction, even when 
the vehicles stand for only 10 or 15 seconds for picking up and setting 
down passengers. I want to make it more definite, that if obstruction 
is 10 be an offrnce it must be undue obstruction so that the driver may 
put up a defellce and lead evidence that he did not unduly obstruct 
or incoJlvenience the passengers on the road. This is a very simple 
8ln('ndment and I hope that my Honourable friend, 1\I.r. Clow, will 
8c('ept it. Sir, I move. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : Amendment 
moved: 

" That in clause 81 of the Bill, before the word ' obstruction ' the word ' undue ' 
be inserted." 

. The Honourable :Mr. A. G. Olow: I am sorry I cannot accept it in 
this form. My :a:onourable friend seemed. to be arguing rather in 
favoUJ' of amendment No. 536. There can be Some doubt as to whether 
inconvenIence is undue or otherwise, but obstruction surely is obstruction 
and implies a deliberate act. If amendment No. 536 were moved I would 
be, prepared to accept it and it would go far to meet my Honourable 
friend's point. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question is : 
" That in clause 81 of the Bill, before the word ' obstruction ' the word I undue ' 

be inserted." 
The m:otion was negatived. 
Mr. Brojencira Na.raya.n Ohaudhury: I beg to move: 

" That in clause 81 of the Bill, before the word ' ineon enien ~ , the word ' unnue ' 
be inserted." 

I lIeed not say much because any motor vehicle standiug Oll a road 
is ~ s some sort of inconvenience to other road UStlrs. So, I use 
the word • undue'. 1 hope that it will be accepted. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question is: 
II That in clause 81 of the Bill, before the word • inconvenience ' the word I undue ' 

be inserted." 

The motion was adopted . 
.Mr. Deputy President (Mr. Akhil Chandra Datta) : The question is : 

. .., That clause 81, as amended, stand part of the Bill." 
The motion was adopted. 
Clause 81, as amended, was added 110 the Bill. 
Clause 82 was added to the Bilt 
Clauses 83 and 84 were added to the Bill. 
Clause 85 was added to the" Bill. 
Clause 86 was added' to the Bill. 
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Mr. Deputy President (Mr. Akhil Chandra Datta) : The question is : 
" That clause 87 stand part of the Bill." 

Maulvi Abdur Rasheed Ohaudhury : I beg to move : 
.. That in part (0) of sub-clause (1) of clause 87 of the Bill, for the word 

, whether' the word 'when' be substituted." 

Sir, this' goes along with the next amendment, and, if you will alio'v 
me to' move that also now, it will be better. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The Honourable 
Member can do it. 

Maulvi Abdur Rasheed Ohaudhury : I move also : 
" That in part (0) of sub-clause (1) of ~ use 87 of the Bill, the words' or wa. 

not ' be omitted." 

Thi!; clau>;e provides t.hat in case of an accident the driver of a motor 
vdurle "hould stop and. remain stationary for so long as may be reason-
ably l e~  Undpl' sub-elause (c), you will find that the driver of 
the y('hi(lle will have to stop whether the accident was due to the driving 
.or nlllllagement of the vehi,cle Or not. I want to make it clear that the 
driver oi the vehicle should stop when the driving or manugement of 
the vehicle was the canse of the accident or damage. Otherwise not. 

An Honourable Member : Who is to judge , 
Maulvi Abdur Rasheed Ohaudhury : The .court will deciclo. If the 

driver is not responsible for any accident. then he should not stop. That 
ill the meaning of my amendment. Sir, I move. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : Amendments 
movrd ; 

" That in part (0) of sub-clause (1) of clause 87 of the Bill, for the word 
~ whether ' the word ' when ' be substituted." 

.. That in part (0) of 8ub-l'}ause (1) of clause 87 of the Bill, the words' or was 
Dot • be omitted." 

Mr. K. G. Mitchell: Sir, I oppose these amendments. My reason is 
tlo_at ill t ~ first place you leave it to' the driver to' decidl' whet.her ]le 
should stop or not and in the second p,lace, supposing a horse shies, even 
though t.herf\ is nothillg wrO'ng with the management anll driving of 
tIle ears, and a wO'man 'falls O'ff alld is injured the driver need not stop 
to' lJelp her. This WO'uld be inhuml!n. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : ThO} questiO'n is : 
" That in part (0) of sub-clause (1) of clause 87 of the Bill, for the word 

~ 1I'hether ' the word ' when ' be substituted." 
" That in part (0) of Bub-clause (1) of clause 87 of the Bill, the words' or ,va. 

DOt ' be omitted." 
The motiO'ns were negatived. 
Mr. Deputy President (Mr. Akhil Chandra Datta) : Th" qnestion is : 

" That clause 87 stand part of the Bill." 
The mO'tiO'n was adopted. 
('lause 87 was ad.ded to' the Bill. 
Clause 88 was added to the Bill. 
Mr. :oeputy President (Mr. Akbil Chandra Datta) : The question is: 

" Th&t '!lause 89 stand part of the Bill." ' 



THE MOTOR VEHICLES BILL. 

lIIr. ltl. ADa.uthasayanam. Ayyanpr (Madras ceded Districts and 
Chit.toor; Non-Muhammadan Rural) : Sir, I move: 

- " That in sub-clause (a) of clause 89 of the Bill, after the words • injured person " 
oeeurring in the fourth line, the words ' or his guardian, in ease he is a minor ' lie 
bl&erted. ' , 

t:llder this section, if a person receives an injury in an accident, 
the driver raf the vehicle is bound to carry him to the nearest hospital, 
unl~ .. s the injured p':lrson expr€-sses his intention to t ~ contrary. I 
want that his guardian in case he is a minor should also have the 
oppor1 unity of, e ~ssin  his ~ntention  Sir, I move. 

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) 
resumed the Chair.] 

Mr. President (The Honourable Sir Abdur -Rahim): Amendment 
moved: 

.. That in sub-clause (a) of clause 89 of the Bill, after the words' injured ~ on " 
oceurring in the fourth line, the words ' or his guardian, in ease he is amino ... ' lie 
inserted. ' , 

The Honourable Mr. A. G. Clow: I see no objecJ;ion to this amend-
ment. 

Mr. President (The Honourable Sir Abdur Rahim) : The question is : 
" That in sub-clause (a) of clause 89 of the Bill, after the words' injured peTbf'r. " 

occurring in the fourth line, the words ' or his guardian, in ease he is a minor ' be 
inserted.. ' , 

The motion was adopted. 
Mr. President (The Honourable Sir Abdur Rahim) : The question is : 

" That elause 89, as amended, stand part of the Bill." 

The motion was adopted. 
Clause 89, as amended, was a;dded to the Bill. 
Clauses 90, 91, 92 and 93 were added to the Bill. 
Mr. President (The Honourable Sir Abdur Rahim} : The quest£on is ~ 

., That clause 94 stand part of the Bill." 

The Honourable Sir M'.anma.tha Nath Mukerji (Law Member) : Sir, 
I move; 

" That for sub-clause (1) of clause 94 of the Bill, the following be substitute'! : 
, (1) No person shall use or cause or allow any other person to use a motor 

vehicle in a public place, unless there is in force in re!ation to the u~e 
of the vehicle by that person or that other person, as the case may UE', a 
policy of insurance complying with the requirements of this Chapter. 

Explallati07I.-A person driving a motor vehicle merely as a paid e l ~-ee  
while there is in force in relation to the use of the vehicle no such pulicy 
as is required by this sub·section, shall not be deemed to act in contrllvention 
of the sub·section unless he knows or has reason to" believe that there is no 
such policy in force '." 

Sir, suh-clause (1) of the amendment closely follows the words of 
the original Bill and the Explanation has been ad-ded only with the' 
Object of excluding from the operation of clause 94 of" ~ e Bill a person 
driving a vehicle merely as a paid employee unless he has reaSOn to' 
believe or he knows that there is no such policy ii:t lOrce. I s~ it  Sir, 
that it is more or leas a formal alteratioD- and { ask llhe House to> accept 
it. -
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Mr. President (The Honourable Sir Abdur Rahim) : Amendment 
moved: 

•• That for Bub-clause (1) of clause 94 of the Bill, the following be substituted : 
• (1) No person shall use or cause or a.llow any other person to use a motor 

vehicle in a public place, unless there is in force in relation to the '.lse 
of the vehicle by that person or that other person, as the case may be, a 
policy of insurance complying with the requirements of this Chaptl.'r. 

EllJfllanatioo.-A person driving a motor vehicle merely as a paid employO(', 
while there is in force in relation to the use of the vehicle no such policy 
as is required by this sub· section, shall not be deemed to act in eontravention 
of the sub·sedion unless he knows or has reason to believe that there is no 
such policy in force '." 

Mr. Bhulabhai J. Desai (Bombay Northern Division: Non-
Muhammadan Rural) : Sir, I suggest that you omit the case 'of a 
passenger ; otherwise, literally, even such a passenger using it irs 
eovered by that clause. I, therefore, suggest that after the words' no 
perSOn shall use ' we should add the words ' except as a passenger', 
and in the ~ e  line after the words ' or allow any other person' we 
should also add the words' except as a passenger '. 

The Honourable Mr. A. G. Clow: Sir, I think that is correct. I 
think the words' except as a passenger' should be added in both these 
places. 

An Honourable Member: Sir, we are not able to follow this. 
Mr. Bhulabha.i J. Desai: I say that the language of the clause, as 

it stands, would cOver even the case of you sitting in a bus, if it is not 
insured. You do nOt want that to be done T 

is : 
Mr. President '(The Honourable Sir Abdur Rahim) : The question 

" That for sub-clause (1) of clause 94 of the Bill, the following be substituted : 
, (1) No person shall use' except as a passenger or cause or allow any other 

person except as a passenger to use a motor vehicle in a public place, 
unless there is in force in relation to the use of the vehicle by that 
person or that other person, as the ease ~ be, a poliey of iluIurance 
complying with the requirements of this Chapter. 

8zplanation.-A person driving a motor vehicle merely as a paid employee, 
while there is in force in relation to the use of the vehicle no such policy 
as is required by this sub· section, shall not be deemed to act in contra V('DtiOll 
of the Bub· section unleu he knows or has reason to believe that there is no 
such policy in force '." 

The motion was adopted. 
Maulvi Abdur Ra.sheed Chaudhury : Sir, I move 
" That Bub·dause (t) of rlause 94 of the Bill be omitted." 

Sir, I speak subject to c01'1."ection. I understand that this sub-
clause is intended to exempt certain classes of vehicles. owned by Gov-
ernment, from the insurance against third party risks. 1 think that is 
the meaning of this sub-clause-it would be like this that in the case 
of the driver of a Government car. if he kills a man. that man or his 
successor will not. get any compensation' (Voices:" No, no.") If that 
is not the meaning-, then I beg leave of the House to withdraw my 
/imendment. ' 

The amendment was, by leave of the Assembly, withdrawn. 
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lIrIr. P. E. James: Sir, I move: 
II That in sub· clause (9) of clause 94 of the Bill, after the words' State· owned 

railway , the words ' nor sha.ll it a.pply to any vehicle owned by any person who has 
deposited with the Accountant General, Central Revenues, or the Accountant General of 
• Province, the sum of one hundred thousand rupees ' be inserted." 

This provision for a hundred thOusand rupees deposit !!1l4iI in the 
original Bill and it refers to clause 94, sub-section (2), which relates 
to various exceptions from the obligation to take o11,t pOlicies of thh:d 
party iDBurance. The Select Com;mittee removed the provision for 
making a deposit instead of taking out an insurance pQlicy and the 
Only reason they advanced was that they saw little os e ~ of such a 
provision being extensively used and that none but wealthy corpora-
tions could avail themselves of it. It seems to me a totally inadequate 
reason for excluding this from the BilL If a corporation is prepgred 
to put down a sum of a hundred thousand rupees with t ~ Ac-
countant General, either Central or Provincial, there seems to be nO 
reason why it should not be encouraged to do so and thus be exempted 
from the necessity of taking out third party insurance policies in res-
pect Of its e i l~s  The only point at issue is not whether any parti-
cular consideration should be given to a wealthy corporatiqn but whe-
ther anything in this provision would endanger the safety of the Jiub-
lic for whom the provisions of this chapter are mainly int~n e  We 
contend that that is not the case. Therefore, we see no e s~n why this 
facility should not be included in the Bill for those persons or corpora-
tiOns who are in a position to use it. 1 hope, therefore, that the House 
will accept this amendment. Sir, I mOve. 

lIrIr. PreSident (The Honourable Sir Abdur Rahim) : Amendment 
moved: 

" That in sub·clause (9) of claUBe 94 of the Bill, after the words' State·ownod 
railway' the words ' nor shall it apply to any vehicle owned by any person who bas 
deposited with the Accountant General, Central Revenues, or the Accountant General of 
a Province, the sum of one hundred thousand rupees ' be inserted." 

Ifr. 1[. 8&nthaD&Dl: Sir, I rise to oppose this amendment. There 
are three very weighty reasons why this amendment should not be ac-
cepted. The first is, that it would give a premium to the J>igger com-
panies and give them II. decided advantage. over the smaller owners. 
The second reason is, that if all the big companies are allowed to get 
away from insurance, the premia of the smaller owners will have to be 
proportionately higher ; and the third reason is, that there is no rela-
tion between the number of cars and the deposit. This is patently 
absurd. I hope the amendment will not be accepted. 

Dr. Sir Ziauddin Abmad: Sir, I ~ nno  understand very well the 
whole" idea of this insurance. It is assumed that the whole chapter has 
been put down for the benefit of the third party and it. was argued 
t~  t a owner-driver may not be in a position and may not ~ su i i~nt  
rIch to pay for the damages done to the third party. This appears to 
me to be the fundamental argument and in order to save this thing they 
have excluded the rich people like the Central Government, th(' J.Joca.1 
·Governmel'ts and the local bodie!l about whom. it is assumed that they 
. will be able to pay the damages that are given to them by the court. 
If certain bodies are exempted on account .of the faet that' in no ~ se 
~ n they hreom!' insolvent, then why should we not exempt thOse 
people also 'Who have deposited in: cash a sum of Rs. 1;00,000. They will 
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(Dr. Sir Ziauddin Ahmad.] 
j:tot get the interest from this money and it will go 1.0 the G.overnment. 
The argument advanced by my Honourable friend that it will put a 
premium on smaller companies does not hold good because this person 
will lw,ve to lose his interest On the sum that he will depo&it with the 
Accountant General. Either you should not give exemption to any-
body on the ground of his solvency or extend it also to the person me!l-
tioned in the amendmellt. I support the amendment." 

The Honourable Sir Manmatha Hath Mukerji: Sir, I support this 
amendment and support it for this rea_son that 
there is absOlutely no necessity at all ..... . 4 P.ll. 

Mr. Bhulabhai J. Desai : You are supporting ~ outrageous amend-
ment. 

The Honourable Sir Manmatha Hath Mukerji: As a matter of 
fact, such a provision was contained in the original Bill. Such a pro-
vision is to be found in the English Act, and if a deposit of Rs. 1,00,000 
is made, there is absolutely no reason why a bqdy or the person who 
has made such a deposit should be called upon to insure the car o ~  
again and should not be able to carry his own insurance in that way. 
I submit that there is very good reason why this amendment shQuld be 
accepted by the House. 

Mr. Bhulabhai J. Desai : Sir, the one outstanding reason why we 
cannot support this-it· does not matter whether it is borrowed from 
the Germ!l.n or English Or Italian law-is that there is nQ economic 
relation between the owner of the vehicle and the amount to be de-
posited. For all I know, he may have a million vehicles, and we cannot 
possibly support such an amendment. 

Mr. Muhammad Azhar Ali (LucKnow and Fyzabad Divisions : Mu-
hammadan Rural) : Sir, the idea which was predominant in Our minds 
when we disallowed this amendment in the Select Committee was that 
if an Owner of 4 or 5 Rolls Royce cars deposits even one lakh of rupees, 
how will it be possible to saddle him with the whole i~  It is very easy 
now to put in such clauses but it will be impossible to work them in 
practice. It will give an opportunity to the capitalist and it is es-
pecially intended that the capitalists may not cllpture this business. It 
is for this reasOn that this clause has been put in by our friends on the 
other side. Our idea is that if we put in sllch imp9ssible clauses, it 
will be very difficult to work this Bill. Therefore, we did not apprOve 
of the addition of this in the Select Commit.tee. 

Mr. S. Satyamurti (Madras City: Non-Muhammadan Urban) : Sir, 
Iw()uld still request the Government to re-consider their attitude. After 
all, this Chapter has been attacked by several interests in this House ; but 
we, as a Congress Party, stand by this principle of insurance, because we 
believe that it Hi right in the interests of the proper development of road 
traffic in this country. B1lt suddenly the Government request the Honour-
able the Law Member to get up and say that they accept this amendment. 
It will simply mean this-that the capitalists will drive a coach and four 
through this Chapter, because every vehicle will be " owned II in the name 
efsomebody "'hti has deposited Rs. 1,00,000. It seems to me that it is really 
putting a premium on the rich men as against the poor men, for whom all ef 



WI ~ e ~en pleading in this House all t ~ weeks. I appeal. to· those 
triend8· who have· been pleadllg for the poor bus owners to insist Qnthtt 
insurance of the cars against third party risk. . But the it l~t who 
hms a 'fleet of cars, which may cause a number of aCcidents, ~ ill walk 
away without having to insure because he has deposited this on~  . I 
hope Uovernment will reconsider 1lhi1i amendment and the H9U8e will not 
accept it, and will let the clause remain as it is.· . 

Mr. J. D. Boyle (Bombay : European) : Sir, may I point. out t ~  
even a cursory reading of this dause wlll show that it has not~  to do 
with either the rich men or the poor men. In allRwer to the pOint that 
ih:eHonourable the Leader of the Opposition made that it has no econoJIlic 
relation to facts may I point out that the limitation as to the possible i~ 
of insurance which can be covered, it is almost impossible to imagine a cage.. 
whi"h the deposit of Rs. 100,000 would not cover. 

Mr. President (The Honourable Sir Abdur Rahim) : The question' 
is : 

II That in sub-elause (8) of cl&uae 94 of the Bill, after the worda • State-owned, 
railway' the words' nor shall it apply to any vehiele owned by ,any pel'llOll who has 
deposited with the Aeeountant General, Central Revenues, or the Accountant General ot 
a Province, the sum of one hundred thousand rupees ' be inserted." 

is: 

is: 

The motion was pegatived. 
Mr. President (Tbe Honourable Sir Abdur Rahim) : The question 

., That elaUlle 94, as amended, stand part of the BilL" 

'I'he motion was adopted. 
Clause 94, as amended, was 'added to the Bill. 
ltfr. President (The Honourable Sir Abdur Rahim) 

" That clause 95 stand part of the Bill." 
BIr. Suryya K.UDI&I' 80m : Sir, I beg to move : 
"That in part (a) of sub-elause (8) of e1ause 95 of the Bill, for the word 

, twenty , the word ' ten ' be substituted." 

Part (a) of Bub-clause (2) runs thus : 
(, Where the vehiple is a vehiele used or adapted to be used for the earriage of 

goods, a limit of twenty thousand rupees.' , . 

Now, Sir, the amount of insurance has been fixed at RB. 2,000 in the 
~ of ail lorries. I. mean those lorries which carry goods, such as,· jute, 

rice, paddy, etc. It IS very rare that these lorries carry valuable metals 
like silver or gold. So, I appeal to the experience of all my Honourable 

ie~ s  Indian and European, as to what they find. These lorries are 
used for carrying such things as cloths, jute, flour, wheat, etc. They never 
carry goods wort? .RB. 5,000. Knowing 1hese facta very well, I should 
lower the upper IUD.lt of the amount for which the lorry has to be insured. 
1 was at first inclined to put it at R6. 5,000, but I he8itated to lower it at 
one stroke frOID s~ 20.000 to Rs. 5,000, and that is why I have put down 
RII. 10,000. I would ~  my Honourable friends to consider this· question 
in this light. I think this is a 'matter which does not require .anyBfgU-
liient. It· all depends upon tb'e·· mentality of the people who view tbese, 
things. I cannot expect to change their en~ t  ~i  I m9ve. . 

LS96LAJ) I,... . "') 
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Mr. Pi'e8ident (The Honourable Sir Abdur Ra.him) " : Amendment 
moved : 

. "That in part (a) of sub-clause (8) of clause 95 of the Bill, for the word 
, twenty , the word • ten ' be substituted_" . 

" Mo.ul\i Abdur Rasheed Ohaudhury: Sir, I support this amendment. 
It would have been a very good thing if the Government had given us an 
jdea as ~o the amount of premium that will have to be paid for this class 
of insurance. From the scanty knowledge that we have got of the amount 
of premium in other lines of insurance, for instance in life insurance, we 
can find out how much a man who insures for Re. 20,000 will have to pay 
as r remium. There are several amendments as regards the sum to be 
insured under this Chapter. It will help a good deal if the Honourable 
Member in charge comes forward and gives an idea to the House abQut the 
premium that has got to be paid for this class of insurance. .As I have 
said in the case of life insurance, the premium is very heavy. If the I;&Tlle 
amount is the premium in the case of motor insurance also, I think it would 
be a very.heavy burden on the motor industry to go up for insurance of 
this nature. I think the less the sum for which motor cars have to be 
insured the better for the owners of the cars concerned. Sir, I support 
the amendment. 

Mr. M. S. hey (Berar : Non-Muhammadan) : Sir, I should like to 
know from the Honourable Member how they have al'rivetl at or how they 
have calculated this limit of Rt!. 20,000 to be the proper upper limit for 
these kinds of vehides. Some explanation on that point may be of use in 
understanding the propriety of having the figure at RB. 20,000. 

Mr. K. G. Kitchell: Sir, I must oppose the amendment. T.n t ~ first 
place in regard to my Honourable friend, Mr. Aney's point, I must f;ay 
that the Motor Vehicles Insurance Committee, having regard to what· they 
heard in evidence, made the recommendation that the lilllit of cover for 
third party other than passengers should be u.s. 30 thousand. The Select 
COlrlmittee reduced it to Us. 20,000. Actually I think as every one kriows 
the "llPper iimit is not the factor which regulates the cost of insurance 
80 much as the large number of claims that fall short of the total. r:1o' 
not think a reduction of the limit would be anything like directly reflected 
in a reduction of the premium. My HonoUFalJIe friend asked if we can 
give any idea of the cost of the premium. We have made a calculation 
based on information supplied by insurance companies, and, in respect of 
~ s vehicles which are the ones now under discussion, the annual premium 
for third party risk only in respect of injury or death to a person, and not 
including third party claims in respect of damage to property, which is all 
the Bill eovers--personal injury and death-the premium for a vehicle 
under two tons capacity will be B.s. 76-8-0 per annum and over two tons 
capacity, RB. 93-8-0 per annum. This is not very heavy and I submit that 
by"reducing the upper limit of cover, which very seldom operates, by half, 
you will not reduce the cost pro tanto and that the provision in the Bill 
is a r(,880nable onc. Sir, I oppose the amendment. "" 

·Mr. President (The Honourable Sir Abdur' Rahim) : Thc question'-
~  " . 

" That jn ~ (a) of sub-clause (I) of eJause 95 oftb. Bill, ·for the WoM 
• twenty' the word • ten ' be substit)lted. '.' 

l ~ motion was negatived. 



Dr. P. If. Ba.nerjea: Sir, I beg to move: 

" That in part (a) of sub·elau8e (l) of clause 95 ~  the Bill, for the ,word 
• twenty , the word I fifteen ' be substituted." 

_ Sir, my demand is more modest t ~ the demand put fo!Ward .in-the 
previous amendment which has been reJected by t'he House. It wIll not 
do any harm to anybody if the upper limit is reduced from twenty thousand 
'to fifteen thousand. Sir, I move. , 

Mr. President (The Honourable Sir Abdur Rahim) : Amendment 
moved: 

" That in part (a) of sub-elause (2) of dause 95 of the Bill, for the ~  
• twenty , the word • fifteen' be substituted."-

. The Honoura.ble Mr. A. G. Clow : Sir, the same considerations apply 
which my Honourable friend, Mr. Mitchell, has just given. By reducing 
the upper limit from ItS. 20,000 to Rs. 15,000, you will not get a I'eduction 
in the premium that is at all appreciable, but you may cause hal'dship in 
serious 'at'Cidents to persons on the roads. Sir, I oppose the amendment. 

Dr. Sir Ziauddin Ahmad : 'Sir, my Honourable friend, Mr. Clow,said 
just now t'hat by reducing the amount from twenty thousand to fifteen 
thouE/and the amount of premium will not bp, reduced. I am rather not 
,'ery happy to hear it whether you insure for Rs. 20,000 or Rs, 15,000, there 
will Le no reduction in the premium. 

. The Honoura.ble 1tIr. A. G. Clow : It will not be reduced in anything 
like that proportion. 

Dr. Sir Ziauddin Ahmad: There will, of course, be some reduction. 
I q11ite agree that it may not be reduced in the proportion of 3 : 4, hut there 
will 'be some reduction. Sir, in discussing this :tmendment and similar 
amendments, we are labouring under a wrong impression. Those, ... ho cry 
for labour think that by t'his insurance they will certainly benefit the 
poor pas.'!ers-by who may be knocked down. The poor passers-by will 
not be alLected. Whenever a poor man dies, nobody will come forward to 
demand the insurance money from the insurance company. TheSe poor 
people, who are knocked down by motor busses, are ve". often poor: 
viilugers and they do not even know what is an insurance company. Thq 
will not go near any person. The only thing they will do is to report to 
the polie.eand then there may be police action. As regards recovery of 
insurance money, I doubt very much whether people wi..l1 be benefited. 
'fhe people are not yet sufficiently educated to understand and appreciate 
hc.\v the moneys are to be recovered. We have really to wait for some time 
till the ,people are properly educated to derive some benefit, I fear that by 
this iegislation we will only benefit the insurance eompanies. They will 
spring up like mushrooms whenever they find that this' is coming on. 
All thelle motor lorries will take up insurance but the case will seldom 
arise when they will actually have i? pay. 'l'he peOple who"are e~e l  
knocked down are very often poor villagers, and they will Dot go to. e0 ~  
They ulldt'rstRnd nothing about insurance. I should Uk" to minimise 81 
mueh as possible the bill of ~ e poor motor driVen; " ":, 
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Prof. N. G. Ranga : Sir; I am rather surprised at the attitude adopted 
by my friend, Dr. Sir Ziauddin Ahmad. I thought that Sir James Grigg 

l itas the only person in this House who was ..... . 
Mr. President (The Honourable Sir Abdur Rahim) : The Honourable 

,Member cannot make a personal reflection on another Honourable Mem-
ber of this House. 

Prof. N. G. Bj&nga : I find there is another Honourable Member here 
who does not want to ..... . 
, Mr. President (The Honourable Sir Abdur Rahim) : The Honourable 
Member cannot go on making personal reflections. 

Prof. N. G. Ranga. : l1y friend does not want any sort of inter-
;ferenee with the motor traffic. Merely because ordinary villagers happen 
to be illiterate and ignorant, he seems to think that there need be no pro-
tection to these people. If that is the way in which my friend wants to 
ohampion the cause of the ignorant poor people of this country, God 
save us from such friends. I take it that my friend has read this Bill 
through very carefully. Let him look up section 110, and, there, un e~ 
(k), hc will see that provision has been made for the appointment of a 
person or body of persons to advise and assist persons in presentin.g 
~l i s for compensation. So these people will be offered every facihty 
to present their claims. Let my friend see to it that his Provincial GO\·· 
ernment appoints such people who will assist the poor villagers in present-
ing their claims and generally advise them. Let my friend not plead 
that nothing should be done for these poor villagers. 

Some Honourable Members: Sir, the question may now be put. 
:. Mr. Preiicient (The Honourable Sir Abdur Rahim) : The question is 
that the question be now put. 

. The motion was adopted. 
liiir. PreSident (The Honourable Sir Abdur Rahim) : The question 

18: 
'. "That in part (/I) of Bub·clauBe (I) of clause 95 of the Bill, for the word 

• twenty' the word • fifteen' be substituted." 
The motion was negatived. 
Mr. It. 8a.nthan am : Sir, I beg to move: 

" That in pari (b) of Bub·clause (8) of clause 95 of the Bill, after the word 
'.paaengerB " oeeu.rring in the fourth line, the words • ea.rried for hire 'or nlward ' be fDiierted. ' , .. 

This is more or less a verbal amendment. The intention is that tho 
perso,n,s :who are carried for hire or reward should be covered by the. 
amount of Rs. 30,000, which is prescribed for third parties. 

The Honourable Sir MaJnnatha Nath It'fukerji.: Sir, we accept this-
amendment. . 

1Ir: Preiide:iit (The Honourable Sir Abdur Rahim) : The questioI1 
is : 

'.1. 

" Tl!.at in .. part (b) of Bub·eiause (6) of clause 95 of the BiD, after the word 
, passengers " Oeeurring in the fourth line, the wC!rds ' earried for hire ;or JewRa ' 1M' 
hiIMJIIted. " 

The motion was o ~  



i out ~ Mr. A. G; Olow: Sir, before you put the next 
amendment, I would point out that amendments Nos. 576 to 581 all relate 
to. the same thing. I have been given to understand, that perhaps 

,amendment No. 581, standing in the name _of Mr. 80m, may be acceptable 
to the House, and I suggest that might be taken first. 

Mr. Buijya J[lUiLaI' 80m : Sir, I move : 
" That in part (b) of sub-clause (2) of elause 95 of the Bill, for the word t thirty' 

the word I twenty , be substituted." 
, '... PreSident (The Honourable Sir Abdur Rahim) : Amendment 

moved: 
"That in'part (b) of sub-clause (0) of elause 95 of the Bill, for the word I thirty! 

the word I twenty , be substituted. ' , 
" lIIr. Abdul Qaiyum (North-West Frontier Province: General) : 1 
want to know what will be the cost to the owner of the bus. 

rer. K. G, Mitchell : For a 20-seater bus we reckon, as the provision 
~~o  stands, :B.s. 20,000 for external third party, Rs. 20,000 for internal 
third party, with a limit of Rs. 2,000 per passenger, that the premium 
will be ,Rs. 183-8-0 per annum per bus. 

~  Abdul Qaiyum : You are providing Rs. 3,000 for each passen· 
ger f 

Mr. It. 0:. Mitchell: No . 
... President (The Honourable Sir Abdur Rahim) : The question 

is : 
" That in'part (b) of sub-clause (2) of clause 95 of the Bill, for the word t thirty' 

the word I twenty , be substituted. ' , 

The motion was adopted. 
Mr. President, (The Honourable Sir Abdur Rahim) : That, I take it, 

covers Nos. 576,577, 578, 579, 580 and also No.1 on Supplementary List 
No.1. 

The BoilbUable Mr. A. G.Clow : Sir, I suggest that amendment No. 
2 on Supplementary List No.1 to Revised Consolidated List be taken up 
first. . 

Mr. President (The on~u le Sir Abdur Rahim) : Very WAll. 

The KoDDlll'&ble Bir ~ l t  N&th Kukerji : SIr, I move : 
Ii That in part (b) of sub-clause (Z) of elause 95 of the Bill, for all the woriti 

occurring after the words I limit of thirty thousand rupees ' the following be iub-
ltituted: " 

. ", and in respect of passengers a limit of twenty thousand rupees in all, and four 
thousand rupees in respect of an individual passenger, if the vehiele is 
~ iist~ e to earry not more than, six passengers excluding the driver or 

two thousand rupees iIi respect of an individual passmger, if the vehicle ia 
registered to carry more than six passengers excluding the driver '." 

There is a small typist's error her.e, t ~ word I ineluding , which 
appears in the amendment should be I excluding " 

SiT, we' haVetednced the limit iii order to Suit the Views,ofcertaht 
sections of the House who have put in amendments to that effect: ' 
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... President (The Honourable Sir .. ~  Rahim):. ~~ ~ent 
moved: 

.. .. That in pm (b) of sub-clause (8) of :eJauie 95 of the Bill, for an ·the Wordll 
oecuning after the worda 'limit of t~ tl  thQUIIa.Ild rupees ' the. ·tollowUtg 'be' 1IIb-
Btituted : 

, and in respect of passengers a limit of ~~~  t ~ l ~ in ~ ~ o~  
thousand rupees in respect of an IndlVIdual passenger, i1 the vehicle 111 
registered to carry not more than six passengers excluding the driver or 
two thousand rUpees in respect of an individual pBB8enger. if the vehi.cle is 
registered to carry more than six passengers excluding the !lriver '." 

Mr. Suryya. Xuma.r 80m: Sir, I want to make a submission. I want 
t.o move No. 522. If this is carried, then my amendment No. 522 will be 
barred. 

Mr. President (The Honourable Sir Abdur Rahim) : That can't bo 
helped.' 

Mr. 80ryya Kumar 80m : Then, Sir, I 'would ask you to i e e e ~ 

ence to the earlier amendment. I gave notice of my amendment 10 'or 
15 days ago. . 

Mr. President (The Honourable Sir Abdur Rahim) :1 understand 
the one just moved commands a large body of support here, and b.y" 
accepting it, the time of the House will be saved. 

Dr. Sir Ziauddin Ahmad : On a point of order. If an ani.4mdlIlent is 
barred on account of a later one being accepted, I think the person ~  

got a prior right to move his.. . . . . . . 

Mr. President (The Honourable Sir Abdur Rahim): No. Not 
always. The Chair has a discretion in the matter. The Honourable 
Member can oppose it. 

Mr. Suryya Kumar Som : Sir, I want to move' my amendment. 

Mr. President (The Honourable Sir Abdur Rahim) : I have allowed 
the .other one to be moved, and if the Hono:urable e ~  ~t  to' 
Opp()se it, he may do so. 

Mr. President (The Honourable Sir Abdur Rahim) : The queEitio'l 
is' : 

.. That in part (b) of sub-clause (8) of clause 95 of the Bill, fer all the;word, 
occurring after the worda I limit of thirty thousand rupees' the fonowing be sub-
ttituted: . 

, and in respect of passengers a limit of twenty thousand rupees in all, ~ oll  
thousand rupeell in respect of an individual passenger, if the vehicle is 
registered to carry not more than six pauengerB excluding: the driver or 
two thousand rupees in respect of an individual pauenger, if the vehicle is 
registered to carry more than aix passengers excluding ·the driver '." 

The motion was adopted. 

Mr. P. E . .Tames: I ~e  to move.; 

" That in sull-c1a.use .(4) of clauae95 of the ~ the· wMdll ~ or·a eover llOte ' 
be omitted." 

',- ".:" 



- - ---
THE MOTOR VEHIOLES BILL. 

The suggestion is that a cover note woUld, if issued, take the form 
of an insu n ~e certificate. There are cases where agents up-country 
have to issue cover notes. A cover note may be issued after the accept-
&rice of" the proposal pending the issue of the policy, or before the accept· 
ance and pending the insurer's decision to accept the policy or refuse it. 
lt is suggested, therefore, that in view of the coming into force subse-
quently of compulsory insurance that it would be unwise to allow a cover 
note only to be evidence of a vehicle beiI].g insured at the time of registra-' 
tion. In some cases, sub-agents up-country have books of cover not&3, 
whioo may only cover the vehicle for a very short time at the expiry of· 
which a certificate of insurance may not be issued. Therefore, wherever 
the words " cover note " occurs in this cla}lse and subsequent clauses it 
is snggested that they should be deleted in view of the more comprehen-
sive term certificate of insurance. This is the phrase which is used in the 
English Act, which I am given to understand does actually cover a cover 
note in certain circumstances. Sir, I move. 

Mr. President (The Honourable Sir Abdur Rahim) : Amendment 
moved: 

" That in sub·clause (4) of clause 95 of the Bill, the words' or a cover Dote ' 
be omitted." 

1Ir. Bhulabha.i J. Desa.i: Even as a matter of extra caution---my 
Honourable friend said that a cover note is included in the certificate 9£ 
insurance. I think the word " cover note" is a form which is well-
known pending the issue of a proper form of policy. I, therefore, sug-
gest that even as a matter of extra caution it should be retained. 

ltIr. President (The Honourable Sir Abdur Rahim) : The question: 
is : 

" That in lub·clause (4) of clause 95 of the Bill, the wordl ' or a cover note I 

be omitted." 
The motion was negatived. 
JIr. President (The Honourable Sir Abdur Rahim) The question' 

is : 
" Tha.t clause 95, as amended, stand part of the Bill." 
The motion was adopted; 
Clause 95, as amended, was added to the Bill. 
Mr. President (The Honourable Sir Abdur Rahim) The question, 

is : 
" That clause 96 stand part of the Bill." 
Mr. ltt Ana.nth.p.s&yaJWD ~  : Sir, I beg to o ~ : 

"Thf.t in sub·clause (1) of elause 96 of the Bill, for the word ' judgment " 
whf.!re it occurs for the second time, the word 'decree ' be substituted." . 

Decree is that operative part of. the judgment. which is executable 
and which is executed. This is a formal amendment. 

Ifr. Plr8sident (The Honourable Sir Abdur Rahim) : The question' 
is: 

"Tluit in ~n - l use (1) of el~use 96 of the Bill,for 'the word ~ :Judgmeat " 
where it ocean for the aecond time, the word ' e~ , be subltituted.'! . . " .; 

The motion wall adopted. 
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JIr .•. ~~ n  Ayyang&r : Sir, I ~e  to ~o ~ : 
" That -m' ~i e u~e (1) of cla.use 96 of _the Bill, after the words' lilly 8um • th!l 

wordi ' not exceeding the sum assured ' be inserted." _. _ 

---This is introduced by way of caution, for a decree ~sse  agail).st 
the bus Owner might be for a larger sum than the sum a$Sured, ~n  
therefore, it ought to be not exceeding the sum assured. Sir, I move. 

Mr. President (The Honourable Sir Abdur Rahim) : Amendment 
~~  -

.. Thnt in sub-clause (1) of clause 96 of the Bill, after the words ' any Bum' the 
words 'not exceeding the sum assured ' be inserted." - - -

ltfr. R. 1'tl. Ohatterjee (Government of India: Nominated Official) : 
I accept this amendment on behalf of the Gover:qment. 

1tIr. Plresident (The Honourable Sir Abdur Rahim) : The ue ti~n 

is : 
.. That in sub-clause (1) of clause 96 &f the Bill, after the words' lillY Bum' the 

o~ s 'not exceeding the sum 8.8sured ' be inserted." 

The motion was adopted. 

JrIr .•. Ananthasay&nam .l.yyang&r: Sir, I beg to move: 
. .. That in su -el ~e (1) of clause 96 of the Bill, afte! the word' paya!,le " ~ e e 
11; occurs for the .first time, eOD1lll88 and the words', 8.8 1f he were tJie ... -. (11 tM&Bt 
b-e -, jullgillent ' not ' payment '-there is 710 8uoh thing as ' pa.yment debtor "  " "a 
in~  mistake) ..•. judgment debtor,' be inserted." 

I wanted to put in u~o il  as a defenda.nt to t!te suit the 
insurer to avoid inconvenience. A decree may be executed, though 
obt$ined against the original person, against the insured, a.nd this will 
make the procedure easy .. -That is the object of this amendment. 
Mr. B.. M. ~ tte ee :  I think those words should com{! p,ftel' the 

words" payable thereunder ", instead of after the word .. payable" 
only. 
The Honourable Mr. A. G. Clow: Yes. Those words ought to come 

aiter " thereunder " and we ought not to separate the word " payable " 
from the word" thereunder ". 
Mr .•. Ananthasayanam Ayyangar : I have no o e tio~  Sir. 
Mr. President (The Honourable Sir Abdur Rahim): The question 

is : 
.. That in sub-clause (1) of clanae 96 of the Bill, after the words 'payable 

thereu.nder " where they occur for the first time, comm8.8 and thj\ words .. , as if he 
were the judgment debtor,' be inserted. " 

The motion was adopted. 

Mr. l't'L : Ananthasayanam Ayyanga.r: Sir, I beg to move . 
.. That. in cub·clause (1) of clause 96 of the Bill, for the word' uieluding , the 

words ' together with ' be substituted." _ 

I wanted to clear an ambiguity. 

-~  President (The o~ou le Sir Abdur Rahim) : 4.t¥D,dp!.ent 
move: .  -

.. That in sub:clanae (1) of clause 96 of the Bill, for the w.or4 ' includilur ~ ihe 
wora. ' together Wlth • be Inhlititutea." - -. ~  

Mr. B.. M. Ohatterjee : The Government e ~ ~~ ~~~~ ~ 
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~  President (The Honourable Sir Abdur Rahim): T.he .question 
is : 

" That in sub.clause (1) of clause 96 of the BUl, for the word ' including , the 
words ' together with ' be substituted." 

The motion was adopted. 
The Honourable Sir lfanmatha Na.th Itlukerji : Sir, I Jl!ove : 
" That in part (4) ·of sub·clause (8) of clause 96 of ~ ~ Bill, ~  the wor.ds,' by 

Dlutual consent' the worda 'or by virtue of any proVlSlon contamed therem be 
iw.erted. ' , -The sub-clause deals with the grounds on which the ins~ may 
defend the action and by inserting these words we only make It clear 
that if there was a condition in the policy under which it .could be can-
celled such a condition could be urged by the insurer. SIr, I move. 

Mr. President (The Honourable Sir Abdur Rahim) : The quelition . 
is : 

" That in part (a) of sub·clause (I) of clause 96 of ~ ~ Bill, ~  the o ~  " by 
mutual consent' the words 'or by virtue of any proVlslon contaIned thereUl be 
inserted. ' , 

The motion was adopted. 
The Honourable Sir Manmatha Nath M:ukerji : Sir, I move: 
" That in part (a) of sub· clause (B) of elause 96 of the Bill, after the words 

, bas been lost or destroyed ' the words ' or that either before or not later than 14 days 
. after the happening of the accident the insurer has commenced proce£'dings for cancella-
tion of the certificate after compliance with the provisions of section 105 ' be inserted." 

The words speak for themselves. Sir, I move. 
lY'...r. President (The Honourable Sir Abdur Rahim): .amendment 

moved: 
" That in part (a) of sub-clause (8) of clause 96 of the Bill, after the words 

I hss been lost or destroyed' the words I or that either before or not later than 14 il"ly& 
after the happening of the accident the insurer has commenced proceedings for cancella· 
tiOD of the certificate after compliance with the provisions of section 105 ' be inscr/.e,I." 

Mr. K. Santhanam : I suggest that the words I either bef«jre or ' be 
omitted. If you say' not later than 14 days' it will cover all the period. 
I do not see why it should be before 14 days. 

Mr. R. :ttl. Chatterjee: Sir, we are not excluding caseli! where the 
suit is filed before the accident. The insurer is at liberty to file any 
suit he likes before the accident. So these words are nec.essary. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
is : I 

" That in part (a) of sub·clause (&) of clause 96 of the Bill, after the words 
, has been lost or destroyed • the words ' or that either before or not later than H ,lays 
aft-er the happening of the accident the insurer has commenced proceedings for canrella-
tion of the certificate after compliance with the provisions of section 105 ' be insertl'C1.·' 

The motion was adopted. 
Mr. II. Ana.nthasa.yanam Ayyangar: Sir, I move: 
U That in part (b) of sub-clause (B) of clause 96 of the Bill, after the word I COll-

ditions ' the worda I and none others ' be inserted." ' 

I want that in no other conditions the policy shOuld be avoided 
There is a provision in subi-clause (6) which refers only to the manner 
and not to the conditions. Therefore these words . are necessary in part 
(h) for the purpose of making the meaning clear. . Sir, I move. 

L396LAD '. .' .' 
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Mr. President (The Honourable Sir Abdur Rahim): Amendment 
moved: 

" That in part (b) of sub-clause (8) of clause 96 of the Bill, after the word • eon-
ditions ' the words • and none other. ' be inserted." 

Mr. R. M. Chatterjee: Sir, I oppose this amendment. If my friend 
will ~  sub-clause (3), he will find this : 

•• Where a certi1lcate of insurance or eover note has been issued under sUb-section 
(4) of section 95 to the person by whom a policy has been effected, so much of the 
poliey as purports to restriet the insurane.e of the persons insured thereby by refereneB 
to any conditions other than those in clause (b) of sUb-section' (8) shall, as respects 
such liabilities as are required to be covered by a policy under elause (b) of sub-Ilection 
(1) of section 95, be of no effect." 

Therefore, these words are absolutely unnecessary. 

is : 
Mr. President (The Honourable Sir Abdur Rahim) : The question 

" That in part (b) of sub-clause (8) of clause 96 of the Bill, after the word • con· 
ilitions ' the words • and none others ' be inserted." 

The motion was negatived. 
The Honourable Sir Manmatha Hath Mukerji: Sir, I J1,!ove : 
" That in part (i) (II) of sub-clause (8) (b) of clause 96 of the Bill, after the 

words • where the vehicle is ' the words • on the date of the contract of insurance ' hI' 
inserted. ' , 

This is only intended to make the meaning clear. 
Mr. President (The Honourable Sir Abdur Rahim) : The guestion 

is : 
" That in part (i) (a) of sub-clause (8) (b) of clause 96 of the Bill, after the 

words • where the vehicle is ' the words • on the date 'of the contract of insurance' be 
irl.St'1 ted. ' , 

The motion was adopted. 
The Honourable Sir Manmatha Hath Mukerji: Sir, I move: 
" That in part (ii) of sub-clause (8) (b) of clause 96 of the Bill, after the words 

• ('xcluding driving by , the words • a named person or peraons or by , be insert.ecl." 

The words speak for themselves. Sir, I mOVe. 
Mr. President (The Honourable Sir Abdur Rahim): Amendment 

moved: 
" That in part (ii) of sub· clause (8) (b) of clause 911 of the Bill, after the words 

• lIXeluding driving by , the words • a named person or persons or by , be inserted." 

Mr. K. Santhanam: I oppose this amendment very emphatically, 
because it refuses the protection which we are seekine: to g-ive to third 

ti ~  ThiFl amendment seeks to undo a very important piece of work 
dOne by the Select Committee. If the insurer says that &o.mebody who 
was excluded in the policY drove the vehicle, then the third party will 
not get any protection. There is no use for this chapter if all these 
conditions are to be introduced. And so, I oppose this amendment 
strongly. 

The Honourable Mr. A. G. Clow : I quite understand my Honourable 
friend, Mr. Santhanam's anxiety not to have too many conditions in this 
sub-clause, and the Select Committee has reduced them ~  largely. 
Rut tbe matter has since been discussed with insurance e ~ ts and, I 
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think I am right in saying that if fairly reasonable conditions, like these 
are not put in, the effect is likely to be enhanced liabilities in the matter 
of premiums. Obviously, the conditions are related to the m:emium that 
you charge. If your conditions are going to be very few an,dstrinKent. 
your premium will be higher. I suggest, therefore, that this is not an 
unreasonable change. It is a condition that appears in very many 
policies ; I have had one myself with this condition. 

Mr. President (The Honourable Sir Abdur Rahim) : The qne'ltion 
is : 

II That in part (ii) of sub-clause (2) (b) of clause 96 of the Bill, after the words 
• excluding driving by , the words • a named person or persons or by , be inserte(1." 

The motion was adopted. 
The Honourable Sir lVIanmatha Hath lVIukerji : Sir, I move: 
II That after part (iii) of sub-clause (8) (b) of clause 96 of the Bill, the following 

llel\' part be inserted: 
• (ill) a condition limiting driving to the insured or any person driving. with the 

permission of the iBsured, permission being assumed if it ean be - ni ~n~  
in the circumstances '." 

Sir, this is a very reasonable condition upon which, I submit, the 
insurer can be absolved, and if such a I!ondition is, found in a policy, 
there is no reason why the insurer should not be allowed to rely on it. 
Sir, I move. . 

Mr. President ('fhe Honourable Sir Abdur Rahim): Amendment 
moved: 

II That after part (iii) of sub-clause (8) (b) of clause 96 of the Bill, the follo"ing 
new part be inserted : 

• (ill) a condition limiting driving to the insured or any person driving with the 
permission of the insured, permission being assumed if it can be inferred 
in the circumstances '." 

~ nt n  : Sir, I have to oppose this even more strongly. 
Amendment No. 622 said-" they may exclude a particular person be-
cause he walc' a bad driver". But here it says-you may say that a 
particular person or the wife alone can drive and if any other person 
drives, then the third party will have no kind of protection. So why 
the Goyernment are anxious to bring in third party insurance but wish to 
take away the prot.ection of third parties I cannot understand. I am 
afraid if this is passed, practically the whole chapter will become 
useless. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
iR : 

II That after Pllrt (iii) of sub-clause ~  (b) of clause 96 of the Bill, the followin.: 
; Ie,,' part be inserted : 

• (ill) a condition limitine: driving to the insured or any perpon drivinlt w:th the 
permission of tbe insured, permission being assumed if it can be in£crreJ 
in the circumstances '." 

The Assembly divided : 
AYES-40. 

Abdul Hamid, Khan Bahadur Sir. 
Ahmad Nawaz Khan, Major Nawab Sir_ 
Ahmed, Mr. K. 
Aikman, Mr. A. 

Anderson, lIr. J. 1\ 
Ayyar, Ml". N. M. 
Bewoor. \{r. G. V. 
Boyle, Mr. J. D. 
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9 ll~ o ti e  Mr. T. 
Chaf;terjee, . m: Jt.' K. 
~o  '!'he Honoorable Mr. A. G. 

n ~t ut  E. 
Dalal, Dr. R. D. 
Dalpat Singh, Sardar Bahadur QaptaiD. 
Dutt, Mr. S. 
J'aruqui, Mr. N. A. 
Ghulam Muhammad, Mr. 
Grigg, The Honourable Sir James. 
Dirhet, Mr. I. C. 
James, Mr. F. E. 
Kamaluddin Ahmed, Bhama·ul·Ulema. 

Lloyd, :Mr. A. H. 
Maekeown, Mr. J. A. 

Maxwell, The Honourable Mr. R. M. 

ld-etealfe, 8ir Aubrey. 

Miller, Mr. C.  C. 
Mit<!llell, Mr. K. G. 
Mukerji, Mr. Basanta Kumar. 
Mukerji, The Honourable Sir Kanmatha 
Nnth. 
Nur Muhammad, Khan Bahadur Shaikh. 
Ogilvie, Mr. C. M. G. 
Rahman, Lieut.·Colonel 111. A. 
Scott, Mr. J. Ramsay. 
Sher Muhammad Khan, Captain Sardar 
Sir. 
Smith, Lieut.-Colonel H. 0. 
Sukthank&r, Mr. Y. N. 
Sundaram, Mr. V. S. 
Town, Mr. H. S. 
Walker, Mr. G. D. 
Zafrullah ~ un  The Honourable Sir 
Muhammad. 

N0ES-57. 

Abdul Ghani, Maulvi Muhammad. 

Abdul Qai7Um, Mr. 
Abdur Baaheed Chaudhury, Kaulvi. 
bey, Mr. M. B. 
Ayyangar, Yr. M. Ananthaaay&IUUJL 
Azhar Ali, Mr. Muhammad. 
Bajor1a, Babu Baijuth. 
Banerjea, Dr. P. ·N. 
8hagehand Boni,' Rai Bahadur Seth,. I 
Chalilla, Mr. Kuladh&r. I 
Chattopadhyaya, Mr. Amarendra ·Nath. 
Chaudhury, Mr. Bl'Ojendra NarayaL 
Chunder, Mr. N. (J. 
Das, Mr. B. 
Das, Pandit Nilakantha. 
Datta, Mr. Akhil Chandra. 
Desai, Mr. Bhulabhai J. 
Deshmnkh, Dr. G. V. 
Deshmukh, Mr. Govind V. 
Gadgil, Mr. N. V. 
Govind Das, Seth. 
Gupta, Mr. K. B. 
HaI18 Raj, Baiza4&. 
Hegde, Sri K. B. Jinaraja. 
H08DlBJ1i, Mr. B. K. 
Jedhe, Mr. K. M. 

logendra Bingh, Sirdar. 

Joshi, Mr. N. M. 

Kailash Behari Lal, Babu. 

The motion was negatived. 

Lalchand Navalrai, Mr. 
Maitra, Pandit LaklIhmi Kanta. 
Maladya, Pandit Krishna Kant. 
Mangal Singh, Sardar. 
Mehr Shah, Nuwab Sahibzada Sir gayad 
Muhammad. 

Misra, Pundit E!hambhu Dayal. 
Murtuza ·.Sahib Bahadur, Maulvi Ii-ked. 
Nauman, Mr. Muhammad. 
Paliwal, Pandit Sri. KrishIl& Dutta. 
Pande, Mr. Badri Dutt. 
ParmA Nand, Bhai. 
Ranmyan Prasad, Mr. 
Ranga, Prof. N. G. 
Rno, Mr_ M. Thirumala. 
Sant Singh, Sardu. 
Banthanam, Mr. K. 
Satyamurti, Mr. S. 
Bhahban, Minn Ghulam Kadir Muham-
mad. 
Sham Lal, Mr. 
Shoodass Daga, Seth. 
Singh, Mr. Gauri Shankar. 
Sinha, Mr. Batya. Nara.yan. 
Som, Mr. Suryya Kumar. 
Sri Prama, Mr. 
Subbarayan, Bhrimati K. R&dha Bai. 
Varma., Mr. B. B. 
Zafar Ali Khan, :Maula.na. 
Ziauddin Ahmad, Dr. Sir. 

The Assembly the,n adjourned tin Eleven of the Clock. on Thursday, 
t.he 15th September., 193->r 
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